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Thursday, March 21, 1963/Phalguna 30,
1884 (Saka).

The Lok Sabha met at Eieven of the
Clock

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

C.H.S. Scheme for Central Government
Employees at Shahdara (Delhi)

+
Shri Bhakt Darshan:

<516. " .
\ Shri Bishan Chander Seth:

Will the Minister of Health be
pleased to refer to the reply given to
Starred Question No. 72 on 9th Novem-
ber, 1962, regarding C.H.S. Scheme
for Central Government Employees in
Bhahdara (Delhi) and state:

(a) whether the matter has since
been considered;

(b) if so, when it will take effect;
and

(c) whether it is proposed to extend
the Scheme to Ghaziabad also?

The Deputy Minister in the Minis-
try of Health (Dr. D. S, Raju): (a)
to (¢). The introduction of the Con-
tributory Health Service Scheme in
Shahdara and Ghaziabad will be con-
sidered when the national emergency
permits it.

= e T3 ¢ oA, § ag e
=eaT § f5 3| v #1 faeelt @R &
AT g FrEr A9 &g A e &
ag ST SmEer g fR 9@ amgew @
FET FE F FAAR @ §, A LE
3100(Ai) LSD—1,

5120
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T frar T

wTeen WAt (o FIET ATAT) -
qEET ¥ gF @) wEey aga faady
gh i quy, @ o 4 @@ AW
3 g5d e ¥ geewegfada~ T
& 1 7l X TF o & gl g S
Ffeq & 1 Im AR ) femqwd w40
N ok i ¥ @ 5 & fEg
qATE AT | Wi AgH T I '
FI W FET AlFT €

St e oA oA, oW
T &7 FwRTT ST T § fE e
# 3 R F 39 fFa FEId
framg #7 @ & R WX 9w W
@ #1 9 fear o, @ s @
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IoT gHR | gafaq agi 9T fewady
g @relY ST w30

Shrimati Savitri Nigam: May I
know whether any assessment has been
made regarding the population of the
Central Government employees resid-
ing in Ghaziabad and whether any
scheme has been chalked out to pro-
vide medical help to those people liv-
ing in Shahdara and Ghaziabad?

Dr. Sushila Nayar: I am afraid I
do not have the exact estimate of the
number of Government servants in
Ghaziabad. My colleague thinks they
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are prohably less than 2,000 scattered
in different parts of Ghaziabad.

Shrimati Savitri Nigam; My ques-
tion has not been fully replied, I
wanted to know what medical aid is
being given to those people.

Dr. Sushila Nayar: The municipal
dispensaries, etc., are there, and they
are reimbursed for their expenses.

Matatila Project

Shri S M. Banerjee:
Shrimati Savitri Nigam:
LShri S. C. Samanta:

Will the Minister of Irrigation and
Power be pleased to state

+
Shri M. L, Dwivedi:
*5117.

(a) whether work on Matatila Pro-
ject in U.P. has been completed;

(b) whether Power House has also
been completed; and
(c) the total cost of the Project?

The Parliamentary Secretary to the
Minister of Irrigation and Power
(Shri S. A. Mehdi): (a) Stage I of
the Project is completed. Work on
Stage 11 is in progress.

(b) No, Sir.
(c) The total cost of the Project

including the Matatila Hydro-Electric
Scheme is Rs, 20.22 crores.

&t ®Ho ®o f7ady : wEYem ¥
fagq draay a1 St #1441, 78 7
AAr § §m gW F g geR
femm mm ar | ww fEE A w;
draq ard w1 @ & |’ ag e
gt # {6 faseiaT &1 & 9 a6
q& P AR FF aF A Fy faeedt
faam as g JIm |

ot §o Wwo RGN : T TEAR
foa strar a1 fe gesy ¥ fasrey faaar
& g S, dfE Iw &w ¥ 3y
YA Y o &, 3w A a9y famwr W@

MARCH 21, 1963

Oral Answers 5122
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Shrimati Savitri Nigam: May I
know whether an enquiry has been
made to find out why so much delay
has occurred in completing this pro-
ject and whether it is a fact that some
of the power has been sold to the
Kanpur area in advance about which
there is great resentment?

Shri S. A. Mehdi: There is a scheme
to connect this power +house with
Kanpur. It has not yet started sup-
plying. I do not think there has been
any delay in this. The whole plan
has been slightly improved and chang-
ed,

Shri S. C, Samanta: Is it not a fact
that the progress of work was slowed
down for want of equipment for which
some foreign exchange was involved?

Shri S. A. Meldi: There js no de-
lay in getting the foreign exchange.
The Japanese firm has been asked to
supply the machines and so on. The
work has not been delaved due to any
such contingency.

=t qw fagrdt Agden ¢ F@w A=-
Hrg w5t S &) wew B fF A
¥ wMye & faq I gEesa anzT aq
W R, I H T S T AW
gL @At # % Qv 72 fFr S @
g

Shri S. A. Mehdi: We nave not re-
ceived any such complaint.

WY oo fag o ownoaE A R
f& 7@ wader ay § 38 i ©
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feam @5 gwr ?

Shri S. A, Mehdi: No such accident
has been brought to our notice,

st sga@ - gg N fasel JAar

] K o, ag few feam ¥ @Y
IR AT THE IS A i §
foat gA®w gry 7

e #REg ot faeet "
Y A

ot FgEAW@ ¢ IAFEH FT OATEA
T g ?

wemw "7 o form e )

st fawm wew@ : & g S
aea g v z@ aig ¥ fraa dawa
¥ fa=rd gt AT 59 gg qrawded
T sm @Y Sud  feadr fawe
Fre gl
Shri S. A. Mehdi: The total cover-

age of this irrigation would be about
4 lakh acres.

Mr. Speaker: How much electricity
would be produced?
Shri S, A. Mehdi; 30 MW.

Wt g fag & ag A
arg g i 399 faadt wia gawas
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Pilot Projects for Rural Water Supply

+
( Shri Subodh Hansda:
Shri 8. C. Samanta:
Shri B. K. Das:
*518. { Shri Bishan Chander Seth:

| Shri Yashpal Singh:

| Shri P. Venkatasubbaiah:
Shri Rameshwar, Tantia:
Shri Bhagwat Jha Azad:

LShri Bhakt Darshan:

Will the Minister of Health be
pleased to state:

(a) whether it is a fact that pilot
projects for water supply in rural
areas will be set up;

(b) if so, whether the projects will
be set up in all States; and

(¢) when all these projects wll be
set up?

The Deputy Minister in the Ministry
of Health (Dr. D. S. Raju): (a) and
(b). Yes, Sir. There is a proposal to
set up Rural Water Supply pilot pro-
jects in the States of Bihar,, Gujarat,
Madras, Punjab, Rajasihan and Uttar
Pradesh under a Scheme of assistance
from the UNICEF.

(c) The details of the projects are
being worked out in consultation with
the State Governments concerned and
are likely to be finalised soon.

Shri Subodh Hansda: May I know
why only a few Statcs have been taken
up for these pilot projects and why
other States have been left out?

Dr, D. S. Raju: The idca is te try
the pilot projects in certain  States
where environmental sanitation  has
also to be integrated into health
schemes. That is the idea,

Shri Subodh Hansda: May I know
what is the total quantum of help that
would be provided for these projects
by UNICEF?

Dr. D. S. Raju: UNICEF has given
about half a million dolars.

Shri S, C. Samanta; May 1 know
whether a number of special com-
mittees were appointed to examine the
implementation of rural water-supply
schemes and, if so, what wcre their
reactions and whether these pilot pro-
jects have come out of that?
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The Minister of Health (Dr, Sushila
Nayar): There was a special com-
mittee for water-supply and sanitation
and the report of that committee has
been laid on the Table of the House
last year. These pilot projects have
come as a result of some discussions
we had with the international agen-
cies, wherein we tried to interst them
in the water-supply problem for our
rural areas, These half a dozen areas
have been selected because there
were certain schemes that were going
on there already. Also, in these areas,
there were certain special problems as
for instance the problem of guinea
worms in Rajasthan, hook worm in
some other areas and so on.

Shri P. Venkatasubbaiah: May I
know whether it is a fact that there
are already rural water-supply and
sanitation schemes prevalent in
Andhra Pradesh and whether there is
a great scarcity of drinking water in
some places and there are so many
diseases, as the Minister pointed out?
If that is so, may I know whether the
Government propose to link up this
scheme with the rural water-supply
and sanitation scheme in Andhra Pra-
desh?

Dr. Sushila Nayar: The scheme that
the hon. Member is referring to is a
national scheme. It is being operated
in every State. These pilot projects
are outside that national water-supply
scheme for rura)] areas.

st | A oflm, R
arey &Y fad S FmTT wrer @ qre

g$ & I F9 W 9y a1 ofoaw F
gra miwe g\ agar & 1 & ¥y ST
AT 2 5 79 =w § sl s

T ST TR ST O mEy w3 |
Dr. Sushila Nayar: Sir, for the
national rural water supply schemes
the Government of India gives 50 per
cent subsidy. The other 50 per cent
is supplied by the State Government.
‘What vronortion out of that they get
from the local people, I am not in a
position to say. Probably, there is
not too much. However, Sir, there is
the scheme under the Commun‘ty
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Development and under local works
schemes under Planning Commission
in which the local people do contri-
bute in the form of labour, matenials
etc.

=it oo fag ;. fom i #@
AL LIS S IR AL
fwar w gy fag 9w F @ @E
& T T AT B T A g,
FTAg aa g ?

o AT A@T : THY a1 AR
9T 1 @A AGN § | WA qeeq
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IR Y ST gifaer & Tt

R WEA ¢ qg A AT 24
g
Shri Sham Lal Saraf; May I know
if these pilot projects for supply of
water will be experimented on the gra-
vity system or the pumping system of
supply of water from the bowels of
the earth, so that if these pilot pro-
jects are successful they could be fol-
folwed elsewhere also?

Dr. Sushila Nayar: Well, Sir, there
are different methods Where the
population is very small, it is propos-
ed to have hand-pumping sets. In cer-
tain other areas where the water may
be very deep some other methods
alongwith overhead tanks etc, may
be tried.

Slum in Big Cities

+
f Shri P. R, Chakraverti:
L Pr. L. M. Singhvi:

Will the Minister of Works, Housing
and Rehabilitation be pleased to state:

(a) whether a general survey has
been made of the slum areas in the big
cities of the States as had been done
in Declhi;

(b) whether the State Governments
have been advised to give this problem
a top priority and draw up a compre-
hensive programme; and

(c) how far the Union Government
have subsidised the scheme, State-
wise?

*520.
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The Deputy Minister in the Ministry
of works, Housing and Rehabilitation
(Shri’ P. S. Naskar): (a) No official
survey has so far been made of the
slum areas in the big cities, except
Madras City.

(b) Yes.

(c) A statement showing the finan-
cial assistance (including subsidy)
given to the various Stateg for slum
clearance or improvement projects
since the inception of the slum clear-
ance scheme in May, 1956 till 18th
March, 1963, is laid on the table of the
House.

STATEMENT

PHALGUNA 30, 1884 (SAKA)

Name of State  Loan  Subsidy Total

(Rupees in lakhs)

1. Andhra Pra- 11-63 5-48 17°11
desh.

2. Assam . 630 3-14 9-53
3. Bihar . 13-70 6-80 20-68
4. Gujarat . 20°36 30°74 51-10
5. Jammu and

Kashmir . e e ..
6. Kerala . 14739 6°81 2120
7. Madhya Pra- 12-66 6-30 18-96

desh.
8. Madras . 71°84 59°93 131:77
9. Maharasthra 169-21 143-78 312'99
10. Mysore . 16°10 757 2367
11. Orissa . I0-SI 4-98 1%-49

12. Punjab . 14-38 714 21-52
13. Rajasthan . 4-32 2-15 6-47

14. Uttar Pra- .
desh . II4'72 7404 188-76

15. West Bengal 62-59 5310 II5-69

TOTAL  542°89 412°05 954.94

Shri P. R, Chakraverti; In the light
of the expzriences of the survey made
in Dathi, does the Government think
that the amount of central assistance
that hag been earmarked in the state-
ment here is sufficient to tackle this
problem?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand

Oral Answers 5128

Khanna): Under the policy that we
have laid down, the amount of subsidy
that we give from tae Centre ig also
laid down. At the moment there is no
intention of changing that.

Shri P. R, Chakraverti: Is it not
a fact that the Prime Minister of India
in his visit to Kanpur gave expres-
sion to hig feeling of agony over the
lot of the slum dwellers; if so, may I
know what steps have been taken by
the Government, taking the cue from
the statement of the Prime Minister,
to intensify the efforts to tackle this
problem?

Shri Mehr Chand Khanna: I think
that provoked the setting up of the
committe and sanction of large funds,
That was a number of years ago.

Y gEEle™ WuE 0 91 GH
UM §T TET KT &7 T, STHT TEAWT
FE AT goT & ? Fa1 qww A |
T F 9 F18 fENd £ 7
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I == gwT & 509 79 9%
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Shri P. Venkatasubbaiah: May I
know whether any categorisation has
been made regarding the population of
each city which is entiiled for the sub-
sidy or grant, or the State Government

is given a lump sum grant to be used
in whichever place it likes?

Shri Mehr Chand Xhanna: Slum
areas are very clearly defined under
the Slums Act, and according to that
assessments are made and subsidies
given.

=t framomn "‘TT’H%IFTW
b ﬂ't W?c i ‘.Q 'a lq -_HT 'Tl'
Wma-ﬂ-&rﬁg | ¥ ST S
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Mr. Speaker: In which other cities
it is as bad as in Delhi?

Shri Mchr Chand Khanna: Sir, we
have c'assified six big cities under the
slum clearance scheme and Delhi is
one of them.

Shri Dinen Bhattacharya; May 1
know whether in places where slums
will be removed, alternative accom-
modation will be provided to those
persons who were living in the slums?

Shri Mehr Chand Khanna: The idea
is to take them back to the original
sites as far as possible.

Shri Sonavane: When the existing
slums are removed under the Slum
Clearance Act, may I know what stepe
will be taken to prevent the appear-
ance of further sluras?

Shri Mehr Chand Khanna: The Act
is there. The matter has been discusg-
ed with the Cabinet and we are think-
ing of amending the Act further. I
may bring legislation before the House
possibly in this very session.

Shrimati Savitri Nigam: [ find that
it has been mentioned in the statement
that there is no set pattern of provid-
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ing loan or subsidy. Assam has been
given a loan of Rs. 6.30 lakhs and a
subsidy of Rs. 3.14 lakhs. In the case
of Madras it is Rs. 71.84 lakhs and
Rs. 59.93 lakhs respectively. Is there
any set pattern or are these loans and
subsidies given according to the
demands and requirements?

Shri P. S. Naskar: There is a set
pattern. Assam was given a loan of
not Rs. 1 lakh but Rs, 6.30 lakhs. The
subsidy was Rs. 3.14 lakhs. When-
ever the State Government ask for
reimbursement, we pay them. The set
pattern is already there, and it is 75
per cent of Central assistance. Out
of that 75 per cent, 3734 per cent is
loan and the other 374 per cent is
subsidy.

Borrowing Programmes

+
Shri Bibhuti Mishra:
Shri P. R. Chakraverti:
Shri Heda:
*521 ]J Shri Yashpal Singh:

| Shri Buta Singh:

\_ Shri Himatsingka:

Will the Minister of Finance be
pleased to state:

(a) whether Government intend to
centralise the borrowing programmes
of the Central and State Governments
during 1963-64; and

(b) if so, the details thereof?

The Deputy Minister in the Ministry
of Fiuance (Shri B. R. Bhagat): (a)
Yes Sir, but a final decision will be
taken only near about the time of
flotation.

(b) The Central Budget includes a
provision of Rs. 400 crores for market
borrowing next year including Rs. 100
crores for the States.

= fafa faw : Fr o® T @
feqfT 1 3@ FT W aT K7 SOFAT
oy @I aTTT?

&t Fo TWo WA : A THA
b &Y 0 9 el TE @ ag WA 9
AT fotay @ oS4 ¥ 7 F ¥
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ar: § forar a1, S@ 1 3@ FT
LR

,wt fayfa faw @ wrE Eze smar
qT 2. A W AN I W F €T
# =ifrw feaft #1 eva & <@y gg
7 Frar I@ar P &r 937 3 9% Ofar
ST a7 gy afas a7 fa so ?

faq @t (st Wt @A)
F3 Tgamd o g A o Aw
%1 SARY N AT & A AT B, IAR
oA § 7@ & i s €

Shri P, R. Chakraverti: May I know
whether the Government have receiv-
ed any advice [rom the Planning Com-
mission, indicating tiic nature of the
privileges to be given to 1ne States
with respect to the funds, viz-a-viz the
Centre, for the purpose of raising
loans?

Shri B, R. Bhagat: When this mat-
ter was considered and this figure was
fixed, the advice of the Planning Com-
mission was also taken, Of course, ul-
timately it was decided by the Finance
Ministry in consuilation with the Re-
serve Bank of India.

Shri Heda: May I know whether
there is any scheme to merge the
existing loans of the State Govern-
ments also or this is only a plan for
the future?

Shri B, R. Bhagat: No.

ot o fag © el @ife-
ermd § ifgr12frzw adEe wm
F FT i O B gy ifgd #
SEAT FRAT § % g F9 q¥
TE by wh froafenEr &
98 FT 59 SO 7 aq femn g

Shri Hem Barna: May I know whe-
ther it is a fact tnat the States have
already been asked not to ernter into
the capital market for borrowing and
they have been given an assurance
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that the Union Government will do
the borrowing on their behalf? If sc,
may I know whether trne quantum of
financial assistance out of these bor-
rowings to the States has been fixed
by Government?

Shri B, R. Bhagat: The States were
consulted and this matter was decided
in the Nationa] Development Council
that all the borrowings should be cen-
tralised. So far as the present budget
is concerned, we have taken into
account the borrowings in the current
year as the estimate for the next year
also. All these things would be con-
sidered just at the time of flotalion of
the loans.

Emergency Risk Insurance

+
Shri Heda:
Shri Berwa Kotah:
Shri Daji: ..
*522. Shri Dharmalingam:
Shri Basappa:
Shrimati Sharda Mukerjee:
Shri Himatsingka:

Will the Minister of Finance be
pleased to state:

(a) the amount as a premium
income under the Emergency Risk
Insurance collected by the end of
January 1963 and by 15th February,
1863;

(b) the expectation of Government
to collect the total premium in the
course of a year; and

(c) the expenditure likely to be
incurred on running the scheme and
the expected gains?

The Deputy Minister in the Ministry
of Finance (Shri B. R. Bhagat): (a)
The exact figures are being collected
and will be laid on the Table of the
House.

(b) Rs, 9 crores for
Rs. 33 crores for 1963-64.

(¢) No precise estimate can be made
at this stage. The total expenditure
on management, however, is not likely
to exceed 1 per cent of the premium
income.

1962-63 and
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Shri Heda: May I know whether
the Government have already assessed
the number of factories that have, for
some reason or the gther, avoided the
payment of premium? If so, what is
the amount involved?

Shri B, R, Bhagat: That is being
looked into. We have received some
complaints that a number of factories
have not complied with this provision,
but at the present stage we have no
definite information.

Shri Heda: In view of the situation
as it is, is there any idea to reduce tnie
premium rates?

Shri B. R, Bhag:t: The rate was
already revised by the hon. Finance
Minister when he made the Budget
speech. Actually on goods it has been
reduced from 15 nP. to 10 nP. and on
factories from 25 nP. to 15 nP. for this
quarter.

st 7AW : I A A9 FTHAT
g fF 37 @ Ay Ay st a1 9T
ary frar war @ ar saddr ¥ fay ¢

st @0 o WA : T AT FHAA
& fag 2

s A W : L TG FEAAT
Ffag e .....

WA wHEg o gt @ fAEonE
AT & THAT T 470

Shri Hem Barua: May I know if it
is a fact that the Bombay Chamber of
Commerce has informed Government
i 'at the impact of this scheme on in-
dustries is very heavy and burdensome
and whether they have suggested that
the premium so far collected should be
accepted as the premium for tne whole
year? If so, may I know whethcr Gov-
ernment are making ary appraisal in
the light of complaints made by the
Bombay Chamber of Ccmmerce?

shri B, R, Bhagat: We do not accept
that the premium paid for the quar-
ter should be accepiable for the whole
year. Actually, the fact that the
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premia rates have been reduced meets
that point.

Shrimati Sharda Mukerjee: Is it a
fact that the premia on the emer-
gency risk insurance will be a permis-
sible item in income-tax returns; if
so, what will be the actual collection
of the Government? Will it be re-
duced by half? Secondlv, I would like
to know if any proposals have been
put up by any group of industrialists,
like, the Indian Cotton Mills’ Fede-
ration, for permitting the cost of pre-
mia to be included in their cost of
production in whicn case the ultimate
liability will be on the consumer,
How does Government propose to
remedy that?

Mr. Speaker: When it is such a long
question, how long will \he answer be?

Shrimati Sharda Mukerjee: It is
because you will not illow me to ask
a question if I get up again.

Mr. Speaker: She is correct in that
assessment, but then too she is wronz
in asking two or three questions to-
gether.

Shrimati Sharda Mukerjee: Only
two questions.

Shri B. R. Bhagat: It is a long ques-
tion; I am sorry, she will have to
repeat it.

Mr, Speaker: Only cre question,

Shrimati Sharda Mukerjee: Is the
premia on emergency risks insurance
a permissible item in income-tax re-
turns? If so, will the actual collec-
tions be reduced by almost half?

Shri B. R. Bhagat: The first part is
true. That is an item of expenditure
for income-tax purposes. But the con-
clusion is not true.

it oy Armer ¢ ¥ ogg S
arear 3 fw fyady d®pd § 9
Fq fagar Gy won amr e
oo Wi g ey & fF ifwmw ww
FT faur s ?
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oUW WEE ¥ UT UF A

FT a9 M ?

Nt f Ao AL, e aaar
fezr s

st o Wo W : A TT I

TR 9 T |
Shri Sham Lal Saraf. Is it a fact
that the premium for the emergency

risks insurance has been reduced? If
so, what are the reasons for that?

Mr, Speaker: That has already been
answerced.

Family Planning Conference
at Singapore

*523. Shri Raghunath Singh: Will
the Minister of Health be pleased to
state:

(a) whether it is a fact that the
Seventh International Family Planning
Conference was held at Singapore in
which India also participated; and

(b) if so, the decisiong taken
thereat?

The Deputy Minister in the Ministry
of Health (Dr. D. S. Raju): (a) Yes,
Sir.

(b) There was a general discussion
of various problems but no decisions
were taken at the Conference,

st TgAmm fag : & ST Sear
g o ar & o afafafy 7 1|y &
T g SAFT FT QWM FAT |

e WA (o gaiven @) ¢
T & 3w wwT § s owfs o
AT T AT T F O TE FT
G A F T T, I g & WY
gfsgg af &1 17 AIE. TT
AT A T a1 R /P Ty 1w
7 FF g AR foasy 5] gAT
qT, T 4 1 W F A a1 aga
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FIT FRR TR & HIT ST IR Fr
T TE AT AT T

st Tgre Tag : & s wEw g
fF arva & o SefmmT @ 9T gew
FT AR fea, A woaE SwT @
v 77 e 4 )

o Fafien AT : 77 UF w4
IRI § WX WMAN A SRa
A § Ig <A 9T AT Y

WEIW WEEA : 97 W9 9T 7™
fear s

Shri Tyagi: Are Government aware
that due to intensive implementation
of family planning in the States of
Uttar Pradesh, Madras and Bihar,
their representation in Parliament has
been reduced by three seats each?
Are Government taking care to see
that this programme 1s uniformly
applied in all the States at a uniform
scale? Otherwise, some States are to
lose representation.

The Minister of Finance (Shri
Morarji Desai): "May I say, this thing
has come only during the last five
years and the voters, those who have
been prevented, will be voters after
15 years. So, no representation  has
been reduced as a result of tmis pro-
gramme. :

Shri Tyagi: In total population even
small children are counted. There-
fore, we have lost some representa-
tion because our population has been
reduced on account of this family
planning programme.

Mr. Speaker: Shri P. R. Patel.

Shri P. R, Patel; T want to know
whether .
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Shri A. P. Jain: Sir, this ana)maly
must be clarified. Is it lhe total pepu-
lation of the State, as Mr. Tyagi has
said, on the number of voters as the
Finance Minister says? It is the total
population of the State. (Interrup-
tio.as).

Shri Tyagi: We have lost three
seats—it is not a joke— on account of
the Minister.

Mr. Speaker: The ounly complaint
is that the hon, Minister should see
that this programme is applied uni-
formly and the reduction also pro-
ceeds simultaneously at he same rate.

Sari P, R. Patel: Sir, I want to
know whether those who attended this
family planning confercnce were ubove
the age of implementing family plan-
ning or below the ags of implement-
ing family planning. (Interruptions.)

Mr. Speaker. Order, vrder. Next
-question. -4
WG A gt 1 fafren agfa

*YQ¥, S THTNEIT AEAY : FAC
WL WA AL A B E T T

(F) &7, wAdy A TAIL BT
fafrcar 927 & T3TFT & ¢ F $13
faorg frg o7 §;

(@) 71 = 9gft & fafaa o
#T50 THo TTo HYT To THo o MHo
fafreasl 9T 91 T7F ®1E g9E

~

Em;
(w) #1r woFR & 3w AT &
fa<ty & F1I ATIT 9T 5, AN
(T) =iz g, v ¥ ATHT T
frmr AT fadTamI a3 ? _
s
e WA ® IgE (WMo
o ®o W) : (F) A (@).

T ey i A AFAT, JLER
%t gt fagdr azv & 7g famlr
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wd ot 5 sy ¥z v Pafiear fagrz g
.77 93 T 31 fawfas w7 s @
¥ WEIRT F wiite fafrem &
faggt &1 fedt A &1 wgar g F
alwfaa 78 frar std 1+ 7 frawrfea
F YT X T A FET @reeq
afeag grar fatee ®RET & F7AR
gz miiw fodr gram dov ww
F fag ow gz wedas afufa
FEQTIATHIE | QI ACAT AZE 7 SR
g fir 77 7 A5 4 o ;TEo THo
TTo A1 o THo Flo TAo {FliFcasnt
Y KIS TAE G271

(7) ¥ @em 9w #@
fadricai & wnfedt qar w12 38 favax
& s fawr &

(1) SfrAgra

[(a) and (b). At the last meeting
of the Central Council of Health held
in October, 1962 it was recommended
that the practice of Ayurveda should
be developed on purely Ayurvedic
lines and the subjects of modern
medicine in any form or language
should not be included in the
course. In pursuance of this recom-
mendation a Shuddha Ayurvedic
Commitiee has been set up by Gov-
ernment to prepare a Shuddha Ayur-
vedic Scheme of Education on the
lines indicated by the Central Coun-
cil of Health. It is not expected that
the new scheme will effect BIMS|
AMBS practitioners.

(¢) Some memoranda mostly for and
some against, have been received rela-
ting to the recommendations of the
Central Council of Health.

(d) No, Sir.]

St swTER e AW, ¥ ag
sttt | § B g i AT TR
* frAdft 97 fafecm w3fa & W e
& fpaa wiferst 1 AT 9@ 9T FAA
§ fafar s wk ag fafesr
vzfr 2w & aft wler i @ AN
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aaT Fr &0 Ay = At we s A
# £ 1 wilast gTAr A eI /N0 F
Iz AT AT T ITR ATRT 7T FIA FI
froter s g ?

e W (S0 g AT ¢
Az AN feg g vAawm ArAv E Y
7 faAfr A 9zl & fa Y1 A v
fee ot & 37 ifay sdaqi & F
frrrFrzas A agarn FF ag wfas-
AT WeA 17T £ 1 AT FAAT FTA
T, MIED AT I TEAA AG AW
FIATITHT A TTE F S 37
Ffadi § o1 grx frra 9 smg @
Tg g 73T @ g\ At fr gar
fiag ®¥= #r1 §71% fem o Ay
& AN AT Qo o Ao THo FT H |
T 7g T I FR ATCT FHIAT A
frorr foor f gdrea & 37 fafum
frar smar & wfaai § mgic w
T 737 T & AR I7 qF F agqqr
arge |

TR 2§ gt
wrd & Be % o AR @I
& afeafds F17 a1 wfad T 98
fre g eamasi & Tom 3T F Lo
21 & SrA4T e £ fF w7 e 9y
faorr = St Ty 4 A P I TN ITRF
strfafagi & N g AR W
ST I g S o & fo
& fopm ?

o g ATGT: IART T AT
T STEIT AT FHAT 04T |

=it s fag fagrt : o7 e
AT W W g § fF owvp few
fefraragfa w1 I Td 9w g F &g
faamr & Awrgd A @ an A g
Ia! faedl warat & e & s @
7 fear ?

SeqR FERT : SAHT R FqAfEaT
g

1 THTIAT TEAYL: AT FT SAC
gl

WA WEEY : SR Sare fTar
fr Sa#T Tw § 9% wgE A A
a1, 98 Fed ¢ & wTHer a1 | 5 gEEy
g9 & fay @1 w9 wenfear @i a<
TETE 1 IAERT A A AT 9 A7 IR
2d

Shri Maurya: May I know how
many hospitals ind Jovernment dis-
pensaries are run in the country with-
out any doctor?

Mr. Speaker: That is a different
thing altogether.

Shri A. T, Sarma: MNay I know
whether the Government is prepaved
to utilise the services ¢[ graduatag of
Ayurveda under the integrated course
in this emergency?

Dr, Sushila Nayar: So far as the
emergency requirements of the mili-
tary are concerned, they arc not pre-
pared to use these graduates So far
as the requirements cf the State Gov-
ernments are concerned, in some
places, they have used them in the
place of junior doctors in the primury
health centres.

it ®gE ¢ 7 ST SR g fw
T @ AIEAY § 08 5y o e
Frfasr & 9% S 9T §WIT T AR
¥ fopaT @t T smar g 7

To gAiew AT : § T Fear
W @ F A F TG aww gwi w4
¥ Fifo TS §@ERE Q@ F@Ig
LicEd

st W agw faardy ot A
A ¥ g e owig¥ F ogF A faa-
faai A g7 wifesil #1 f&GA fm 1 &
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AT A § o wmr aAqet & faan-
23t 3 at g fa Yo fowar a1 £ wmg-
1 AN F a4 e
arfgg ?

To gaien AT : S ARTR T
T wTEH AT F wfast § @3
§ vawr Ak o fewedt ) & fr
3 A1q "< TATAT A0 a1 Fafaa e
Sl

Shri Tyagi: May I know whether
in the Ayurvedic colleges training is
given in anatomy and surgery also?

Dr. Sushila Nayar: Anatomy and
physiology had been included in the
course in these so-called mixed col-
leges. But the vaidyas on the Panel
on Ayurveda, that was called by the
Planning Commission in May last year,
do not want to include anatomy and
physiology because their contention is
that when they learn these subjects
they lose respect for and faith in
Ayurveda, and we certainly are not
running these colleges to produce
inferior types of doctors.

Auction of Iand im New Delhi

+
(Shri P. C, Borooah:
*525. { Shri S. M. Banerjee:
L Shri Daji:
Will the Minister of Works, Housing
and Rehabilitation be pleased to state:

(a) whether nearly 6,000 square
yards of land in Diplomatic Enclave,
New Delhi was auctioned by Govern-
ment on the 18th February, 1963; and

(b) if so, at what price?

The Deputy Minister in the Ministry
of Works, Housing and Rehabilitation
(Shri P. S. Naskar): (a) and (b). 22
plots of land of various sizes were auc-
tioned at a total cost of Rs. 24,57,000.

Shri P. C. Borooah: May I know
when this land wag acquired by Gov-
ernment, at what cost and how much
amount was spent for its development?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chard
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Khanna): This land is a part of Delhi
and must have been in the possession
of Government for a long time. De-
velopment took place ten or twelve or
fifteen years ago when this colony was
developed which is now the Diplomatic
Enclave or Chanakyapuri.

Shri P. C. Borooah: May I know
whether some land has been under un-
authorised occupation because of which
it has not been possible to develop that
land? May I know to what extent this
is correct, and what steps Government
are taking or are going to take in the
matter? .

Mr. Speaker: That would be a diffe-
rent thing altogether,

Shri A P. Jain: Taking the value
of land at the time of the establishment
of the Diplomatic Enclave at the acqui-
sition rates, what profit have Govern-
ment made on the sale of these 34 plots,
and do Government consider that this
profit i unconscionable?

Shri Mehr Chand Khanna: There is
no question of any profit. The land
was developed a long time ago, and it
has been auctioned in different phases,
and the prices not only in Delhi but
all over the country have risen.

Shri A. P. Jain: My question has
not at all been answered. It was what
they spent and what they earned out
of it

Mr. Speaker: The answer ig that
they have not spent anything.

Shri A. P, Jain: They have not spent
anything on development at all?

Mr. Speaker: The land was there;
and the property belonged to Delhi.
That is what the answer is.

Sari A. P. Jain: My question was
very specific, If the value of the land
is calculated at the acquisition rates,
then what is the profit that they have
made? Whether they possessed the

" land for a hundred years or two hun-

dred years is quite immaterial.

Mr, Speaker: The hon. Member can
do that accounting himself.
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Shri A, P. Jain: How can I do the
accounting, when we do not know
‘what the cost of development is?

Mr. Speaker: He must have known
the acquisition rates . . .

Shri A. P, Jain: No, I do not know.

Mr. Speaker: The hon. Member
wants to know the rate at which the
land had been acquisitioned during
those days.

Shri Mehr Chand Khanna: This
might have been acquisitioned or this
might have been nazul land ages ago.
It is part of old Delhi or New Delhi.
We developed it ten or twelve years
ago, may be, at a cost of As. 10 to
Rs. 12 per square yard; I have no idea
of that whatsoever.

Shri A. P, Jain: We would like to
have a half-an-hour discussion on this.
This is a very vague answer, Neither
the acquisition value nor the total cost
of development has been given.

Mr. Speaker: I can decide only if he
sends me a notice.

Shri A. P. Jain: I shall send a regu-
lar notice seeking a half-an-hour dis-
oussion.

Shri Mehr Chand Khanna: Let me
eomplete my answer with your permis-
sion, This land was developed a long
time ago. The land values have gone
very high, not only in Delhi but in
other parts of the country too, and the
lands have been sold at a fairly big
price, This is the statement that I am
making before the House.

Shri A. P. Jain: The hon. Minister
has not at all answered my question.

safadt & fawm
+
(=Y weEm :
&t go Tao @iwd :
ﬁﬁ\’.{ﬂ'};iz
Lt dear @y :

T TRy H 9g a1 &7 g9y
Far fF
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(%) AT TR A pa-fem i
9T IA=t Al F faamdi a3 wfa-
TITMEE ;

(@) zg wfaaey fFg w9
MW AR

(T) e8e-R ¥ 3@ fraw  ®T
IeATT FIA At fapay aafaaydi sger
wAf FT gue fqar & ?

AT HATE { I (o To
qo ) : (F) 7k (w).uF faazm,
faad 7 faq g Tl , e ve
@l T g | [qewea § T T,
faq dwmr gwo A-gotE} 1]

(7) W% wd  Tamfes =T
(wfasas  faamw) sfafmm &
QT T SeddT FH IT QLR -R
q Q¥ QEqal F9aT BRI Y T AT

-

T, T A el § q9 e
o A £33 o W@

An Hon, Member; We are not able
to follow the Hindi answer.

Mr. Speaker: What can 1 do? If
he does not read out the answer im
Hindi there are objections.

Shri Surendranath Dwivedy: It can
very well be read out by the hon.
Minister of Health.

Dr. Ram Subhag Singh: Me is read-
ing very nicely. Now, the Deputy
Minister may read cut the auswer in
English.

Mr. Speaker: How can a new
Minister get used to roading in Hindi,
if we do not allow him to do so?

Shri Surendranath Dwivedy: Is the
House to be a school for that »urpouse?

Shri Raghunath Simgh: My hon,
friend can understand Hindi very
well,
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ft FTEW ;. AU AR,
gug | T30 wrar fF A wgew
wwRE N

qeqe WEEg : q1 T § 39 A
F 9g AT AIG-AET A SEre
g ? IgiA fedt § s oy fear
g AR o AIA ¥ BT | YW 9§
fer ¥ g8 Y Fg AT oS
Fga g fF 99 &1 gog § T www
SR o1q ag AT F TFQ g, AV W TS
tfF o § At AT | A A1 F
AR T fF qg WA AT F
qg, St et 1 oY gEaA § 7 WU
g 9 & Iq9 g aEdl § —
fey a1 Aadr |

125

Dr. D. S. Raju: (a) and (b). A
statement giving the information is
laid on the Table of the House.
[Placed in Library, See No. LT-1012/
63].

(c) Fourteen persons or firms were
convicted for violating the provisions
of the Drugs and Magic Remedies (Ob-
Jectionable Advert sements) Act during
1961-62, In all cases, fines were im-
posed and no imprisonment was
awarded.

=Y ®AW : AT, & 77 T
argaT € fF g7 v § fem amt
F THET AT & A FFaT AR0Frogar
gl

e w6 (To gIen AT@R) ¢
g A F w9 75 AR 3T T F
GrEA AT | 97 WIRI AA @GN AZY
NAT AT |

= wgE@ ST gEAr

g f& 9 § ufawra &g g & o
g A g9 w faey fas v o

gg ar ?
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o FHIAT A@T : W 99 T
R F F1 TFER A7 A Y, At
@ # *vE faRalt &1 graey Al war
g

Nt T Wy ;A oAg S
arear § fF o 5@ 7 wey sfysfat
a1 SFZ FT AY g1 AT |

o I AR : S L

=t oo fag @ w7 IR #Y
v & i mmer oY faedt & w91 AR
At 93 e fammm @ gu € ?
Ffg g, @ g@ A IT ) I F
faq Fm FroEEy A & 7

To Faiten AT : AT FIET
Wow A § AR R @ IR ¥
QI T T § |

owR W@ : AT GSE
g AT TR § {6 exER A #17
e fear & o

o gaiey A ¢ F A
qua Y fF F" g™ 0F9-1F 93F
9% 3G I, TATT FI &, I9 X FH
F AFATE | ST T WGA-HGR AT
¥ dgera aaT g 1 fumE wTe 7 OUsT
gET & Ay vk fao §, 7 &
Furad gy I e R g 99
F IIUFT WK Y AR sg 9
Q&7 T SR 91 AR ag Ay e
TqT,EE T F A AT T FR
famra qrawrdr &1, d1 § g§ T
FLETT FT FTFAT

¥ AWAAT @gew ;o fedr
Ffgew &1 TG T ST GATL AR
gl
weaw wEaa ¢ fae AT #1 T
2 wr meem wER Afew &
AMEA, T IE FET T T
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= o geiten AT s, fRoeft
q % FHAeT Y CRA A7 S,
AT & ALY |

W ARET ¢ Agt X A%
et i e a8 & 1 @i
& el dga TR F E
Shri A. T. Sarma: May I know
whether these rules are applicakle to
ayurvedic drugs also?

o gaiewr ART : =X GiF
e # @ §, o9 & a § 17
FIA SURT AT E6T & | R &g
& frew o gam & X § &% o
UTAEIRIHE FXaT §, Y S9 FY a=r
Yo § 1 FF GET 989 gAeE <av
g 9 W OF F9 F€1 97 |

Mr. Speaker: Next question
Shri A. T, Sharma: rose—

Mr. Speaker: Order ,order. Next
qQuestion.

WA § 9 %
+
=Y @iw gon fag
Y35, J’aﬂ fasaaa wa
(* o Fwergsda :
¥ @™ HAT 4 A9 Y
FIT T4 fF ¢
(F) ¥ 33 wsAl 7 ‘7
W FE ITAET T & AT aXFR J
FE AIorAT q1E ¥ ;AR

(=) afz g, Ywav v &
fa1 771 F g atSAT B PFahad fraT
ST ?

e {AY (o gEitwr Ama})
(F) st &+ UET  qF T 0F
R AWAT Q&Y F qATE T A
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o) frfm oF gfw wadia Qe
T oY ag St 7 Wy &

(a) a8 Friwa et @
&7 7% & T 7@ 7 T
W & fafuw oAt 7 frafaa
M E | USHT ST J2 0 FE
& Trauq SUX AW % A waEl &
fau s g oo g=@ AEAC SEd
FY ¢ §, IT FY TF gAY @T-GEA 9T
@ TE R [grewem w T o,
e dear go HogolER 1]

st ae goor fag : swg § @y
S wTeaT § fF faw @l ¥ ag
QT AT A o1 W g " el
F g 3 fau fea-fem aml @
e A wEr g

o FElEn @I : T FIHR
fFq aml Y = ¥ @ X
Y & a5 & fafeg & & @1 =6
Fg TFdT | WADFEA] @ B 2@
FT J qaT FTT AT | T @ gETe
T TS g AT W O§ o §
3T F1 FFAFA gfte § 2@ FT ST F
fau gt & agmar & Sy &

ot o g fag : Rl F A9
¥, wged (¥ X faar g, “favsw
fra 3fiwm ggades” | & gg sm=eT
wreet § 6 #ar ag oF Stace arfest
2 f& o g gfeiam gqaden & fase
g, 99 ¥ gg @w an A7 19 39
UG cl e

o garenr AT : o TRl 9
o ggaaa &1 ot AT A
g §IT §, S A1 d F W F qey
FT a9 faar 91 @Far § AR IS
R far o mr g
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=it famaq T ;T g AT
BT 3 aTq WY AR wwiwa gan @ fE
S & g @A A ¥ 71 @
mfa@vag‘tfma?u&a,eﬁ
T g7 9 TG T IIAH FA
F fag #¢ Ay A qare & v
wr e ?

o Faitm M7 : § o7 FIEFR
¥ 98 FT AT W B g
2awd g |

Shri 8. N. Chaturvedi: May I
know if there is any ceiling on the
expenditure on individual schemes?

Dr. Sushila Nayar: Yes, Sir.

‘Generally speaking, the ceiling i Rs.
10,000 for a VLIIage

Shri P. Venkatasubbuiah: May 1
know whether the attention of the
Government has beean drawn to the
fact that where the schemes have
been introduced most of them have
become failures, the reason being that
the expenditure has to be borne by
the villagers? The result ic that no
panchayat is coming forward, and
some of these water supply and sani-
tary schemes are proving a  big
failure. Hag that fact been brought
10 the notice of the Government?

Dr. Sushila Nayar: 1 am not aware
of this fact that they have been
failures. I know that in some places
where some water taps were intro-
duceq without adequate drainage, the
villagers did not like it. So, we are
insisting that if we put up taps, we
must have the drainage facilities
along with that.

=t ey fag fagmdt @ #m avex
T W &7 F aR A 999 T
TFR ¥ FE T FT FE gI4T
fHre?

Mo AT AT ¢ TF TF &
arR ¥ &Y & a9 qF A A R )
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Shri Mohammad Elias: In view rf
the Indian Medical Association’s Re-
port with regard to West Bengal
where cholera breaks out every now
and then due to scarcity of drinking
water, may I know whetber Govern-
ment is having any special scheme
apart from the CMPO to supply pure
drinking water in West Benga! to
prevent cholera?

Dr. Sushila Nayar: There is no
report from the Indian Medical Asso-
ciation. It was the Indian Council of
Medical Research which appointed
a special committee, andg it has re-
ported that South Howrah is the re-
servoir from which cholera spreads
to other parts of India from time to
time, it is an endemic area. It was
in view of this that we have sanc-
tioned huge sums to set up the spe-
cial organisation of CMPO which is
going into the total question of a
master plan, sanitaticn, water sup-
ply and evrything for Calcu‘ts.

St AR e oy 0 @ owE
wAroft ag e § i wew w_w oS
® @ W ¥ FATER 99 TS
¥N @R @ ww g, T O
g Y 7Y @ ? afe g, o oS
TR F q5E § T Feas W g
¥ T o e o @R T

gsﬁmmﬁeﬁﬂ%‘@"ﬁf
adt § fr agi uT A gare ar e
w7 &, oef ¢ T &, Afwa & Sy
R 2 LU S
=t W e fag : i awwer
fear 2

e WEITT ¢ WY 98 08 Q@ &
N g F AA B N TF TG F
g wEey F1 A &, ag A1 0F
FATERT a9 2 |

g AW : T TAF §
gt qT ot &Y FfY & 1 g 7 aeat
¥ off 79 TFR F A & Sgr 9
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#Y ol & 1 77 gAY F Foro FT AT
a9 gt 3, Fgr QY ATAT A7 qFAT
2, 9 9C {7 @A( gAM, @0 EFE
fezeq ghM, ag ardy e o
F ¥ fag gra ARy fefadw
FAG FA A 0T FATE TE 2 AT
TG TR W E qW N WG E

Shrimati Yashoda Reddy: May I
know if there has been a substantial
cut in the allotment to the Ministry
in view of the emergency and whe-
ther thig particular item has also been
affected and if so, to what extent?

Dr. Saushila Nayar: There has
been an overall cut for the coming
year, that is, 1963-64, of the order of
27'5 per cent and I could not say
exactly what effect it will have on
the water supply schemes.

Shri Mohammad Elias: The hon.
Minister has very rightly pointed out
that a huge amount has been sanc-
tioned by the Central Government to
give pure water to Howrah. But no#
a single rupee has bcen sent tu im-
prove the water supply.

Mr. Speaker: Next question . . .

(Interruptions.)

Shri Mohammad Elias: Will the
Government see that the money is
spent?

Mr. Speaker: ‘e does not put a
question but is arguing the case.
Next question.

faysit wav

+
st fagrax sz
! vATaT swr fog c
=Y o Wo FJAT :

7 Taard st faga 5o 7 Fq
# gur ¥4 fw

(%) 7ar 7 79 & % 99 & FA
3 fadsft A2 S FTA A FTAAMA
# ofeads fear &

(@) afe =, a fer &7 #; W
3100 (Ai) LSD.—2.

*yRE.
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(1) ®rd-srorreft ¥ frg o afvady
# waeey fra-fea qfgommi &t
qu & ¥ glawr faenly ?

farert st fage waem & v
A0 (s wewmw) : (F) S gl
FG JUIHT FY IAG FE § A€ 7T
I T F

(&) faa<or g1 qe9 97 @ & |
[grawtem & v W, eq s
gAoFio fot¥Igd ]

() =it faarg qur faseft afc-
NFAH FT
[(a) Yes, Sir. Steps have been taken
to improve the procedure,

(b) A statement ig laid on the Table
on the House [Placed in Library, See
No. LT-1014/63].

(c) All Irrigation and Power Pro-
jects.]

st fagmay ware : 39 fqawor &
gy & #I@ g3t g f& A @A
TFAAS TS ¢ TG 8€3 F AT
for M & | & s SaT § f A
& AW A & qIT A fEaAr fawadr
AzT foefrg ay € & 7
Shri Alagesan: I have not been
able to give that figuve but the ob-
ject of the streamlining of this pro-
cedure is to reduce the time for the
clearance of projects. Formerly, it
was taking about six months. As a
result of the new procedure, it will
not take more than two months.

sft fagTa< Az & STAAT WTEaT
g fo fa2efy qzr & sfoaeal 31 a7
# g fawm €Y g A A &7
FT TFT AT & 7

Shri Alagesan: Most of our pro-
jects have been cleared; there is no

such holdup.

Shri P, C. Borooah: What is the
amount of foreign exchange in



-153 Oral Answers

respect of which sanction from the
technical development department was
not received and what is the total
amount of power thai the concerned
projects were denied?

Shri Alagesan: I should like to
have notice.

Dam on Barak River in Assam

+
J Shri Rishang Keishing:
*530-{ Shri N. R, Laskar:

Will the Minister of Irrigation and
Pewer be pleased to state:

(a) whether the Assam Government
have requested the Central Govern-
ment to build a dam on the Barak river
to ensure flood control in Cachar;

(b) whether the proposed dam will
benefit the Union Territories of Mani-
pur and Tripura in so far as the pro-
blems of transport and power supply
are concerned; and

(c) the reaction of Government to
the proposal?

The Parliamentary Secretary to the
Minister of Irrigation and Power (Shri
S. A. Mehdi): (a) The Government of
Assam have requested the Central
Water and Power Commission to car-
ry out investigations on their behalf
for a dam on the river Barak;

(b) and (c). The dam is proposed
for flood control only and no power
generation or inland transport facili-
ties are envisaged.

Shri Rishang Keishing: May I know
whether a survey has been carried out
and, if so, with what results?

Shri S. A. Mehdi: A survey has
been carried out in Maniadhar and an
alternative site has also been investi-
gated. It is expected that by 1964 pre-
liminary investigations will be com-
pleted.

Shri Rishang Keishing: May I know
whether the Government has any idea
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about the cost of the scheme and whe-
ther the Assam Govcrnment requestea
that the entire cost be met by the
Central Government?

Shri S. A. Mehdi: These investiga-
tions will finish in 1964 and it will be
possible only after that to prepare
a plan for the project.

Shri Rishang Keishing: My question
has not been answered,

Shri N. R. Laskar: May 1 know
whether definite assurances were given
by the Ministry to this Hon. House that
the investigations would be completed
by the end of March, 1963 positively
and, if so, why this delay in complet-
ing the investigations?

Shri S. A. Mehdi: There is no delay
in it. As I said, an alternative site
is also being investigated, and there-
fore the whole procedure will take
another year or so to complete, and
after that a plan will be made,

Mr. Speaker: Shri Rishang Kei-
shing’s complaint is that his question
has not been answered.

Sri Rishang Keishing: I wanted ta
know whether the Assam Govern-
ment’s request is that the entire cost
of the scheme will be met by the
Central Government.

Shri S. A. Mehdi: That will only be
considered after the cost has been
estimated and the project has been
finalised.

National Water Supply and Sanitation
Committee

+
*531. f Shri Hem Raj:
_ Shri Bishanchander Seth:

Will the Minister of Health be
pleased to refer to the reply given to
Starred Question No. 78 on the 9th
November, 1962 and state:

(3) whether the recommendations
of the National Water Supply and
Sanitation Committee have been con-
sidered by all the State Governments;
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(b) if so, the steps taken to imple-
ment those recommendations; and

(c) how far this has solved the
water problem in rural and urban
ureas?

The Deputy Minister in the Minis-
try of Health (Dr, D, S. Raju): (a) to
(c). A statement containing the re-
quired information is laid on the
Table of the House.

STATEMENT

The present position with regard
to the implementation of the recom-
mendations of the National Water
Supply and Sanitation Committee as
indicated by the respective State
Governments is given below:

Punjab.—The recommendations of
the Committee have been con-
sidered. Majority of the re-
commendations are already
being implemented in the
State. The problem of wat~»
supply has been tackled to
the extent upto which the
funds are made available
from the various sources.

Maharashtra, Madras, Assam and
Bihar.—Recommendations of
the Committee are still under
consideration.

Replies from the State Governments
of Gujarat, Madhya Pradesh, Uttar
Pradesh, Rajasthan, Andhra Pradesh,
Orissa, Kerala, Mysore, West Bengal
and Jammu and Kashmir and further
information are still awaited. A fur-
ther statement will be laid on the
Table in due course,

Shri Hem Raj: May I know whe-
ther one of the recommendations of
this committee was that since there
are a multiplicity of agencies so far as
the rural drinking water supply
schemes are concerned, they should
be integrated under some one autho-
rity, and whether any action has
been taken to integrate all thess
auhorities into one body?

Shri D. S. Raju: It is one of the re-
commendations of the Committee and

PHALGUNA 30, 1884 (SAKA)

Oral Answers 5156

the State Governments are consider-
ing the matter. They have not sub-
mitted their final report.

Shri Hem Raj: Since the population
is very sparse so far as the rural
areas in the hills are concerned and
all those villages cannot satisfy the
condition of 5,000 or 10,000, which is
the number set for them as the popu-
lation, may I know whether drinking
water supply scheme will be sanction-
ed for the hi'l areas on the bas's of
a lesser population?

The Minister of Health (Dr. Sushila
Nayar): 1 have already stated that
we have sanctioned special investi-
gation divisions to consider the
problem of scarcity areas and diffi-
cult areas. On receiving the recom-
mendations of these divisions, if
necessary, the ceiling may be revised.

Shri P. Venk:‘isubbiah: May 1
know whether any proposal has been
made to provide d inking water faci-
lities in famine-affected areas where
there will be a grcat scarcity of
water, and. if so, whether any pro-
posal has come from the Government
of Andhra Pradesh?

Dr. Sushila Nayar: I do not know
of any special water problem in
famine areas. There are certain
areas of the country where the water-
famine is perpetual, and we are in-
vestigating the problem of these areas.

Dr. Sarojini Nahishi: May I know
the nature of the co-ordination bet-
ween the Ministry of Health and the
Ministry of Community Development
as far as the supply of drinking water
and the question of sanitation are
concerned?

Dr. Sushila Nayar: There was a
proposal that we should have a com-
posite drinking water Board consist-
ing of representatives of all the
Ministries which are dealing with
water supply. Pending that, we have
appointed a committee of the Secre-
taries presided over by the Health
Minister, and they are trying to look
into the matter of co-ordination.
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=t FEH W W exedT § O
2

“Recommenadtions of the Com-
mittee are still under considera-
tion.”

9 ¥ FAT qAAG & 7 AT 97 & AU
Y QISAT Fqr FY 7 ar gy dare
& T A ofr qEe Ay 7

¥Mo A AT : TF &g faw-
far 17 % 3g oY fa sg st a ameT
A AdieTa, 18 wqifew fvu anF, ¥
G FF A F AT 37 WF FT gFA-
H2aa ot §3 | Lz waTdTE Wit (a9
FT @Y & o oy ga feem & 18 enfae
fer 9 anfed av 7Y f52 a e

Shrimati Savitri Nigam: May I
know the date when these recom-
mendations were circulated to the
various State Governments and the
date by which their replies were ex-
pected, and whether any official
guidance or help was sought by any
State in order to implement these re-
commendations?

Dr. Sushila Nayar: The recommen-
dations were circulated to the State
Governments in  May, 1962. We
have received replies from Punjab,
Maharashtra, Madras, Assam and
Bihar. The others have not sent
their replies as yet.

Shrimati Yashoda Reddy: The hon.
Minister said that the only difficulty
is in regard to irrigation. In Andhra
Pradesh, especially in Rayalseema,
and particularly in my constituency,
as a matter of fact, there are some
villages without drinking water. Was
there a specific proposal sent by
the Andhra Government—there is no
drinking water in the two or three
districts—and I would like to know
whether the Centre has never receiv-
ed any such proposal.

Dr. Sushila Nayar: I do not know
how the hon. Member has misunders-
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tood my previous reply. 1 did not
refer to irrigation at all. All that I
said was that there is perpetual water
famine in certain parts of practically
all the Stateg and the problem of
scarcity areas and difficult areas is
being investigated by the special in-
vestigation division,

Dr. K, L, Rao; Since this investiga-
tion is most essentia] for drawing up
economic schemes of water-supply, to
encourage this investigation by the
States, may I know whether the cost
of such investigation will be met by
the Centre?

Dr. Sushila Nayar: Yes, Sir; we are
giving 100 per cent assistance for the
special investigation division.

SuorT NoTiCE QUESTION
12 hrs.

Release of Communists during Bye-
Elections,

+
( Shri H. N. Mukerjee:
| Shri Indrajit Gupta:
Dr. Ranen Sen:
Shri Dinen Bhattacharya:
| Shri Mohammad Elias:
\ Shri Prabhat Kar:

S.N.Q
No. 3.

Will the Minister of Law be pleas-
ed to state:

(a) whether Government have re-
ceived any representations for release
of Communists detained under the
Defence of India Rules in those States
where bye-elections are to be held
shortly; and

(b) steps, if any, proposed to be
taken by Government on representa-
tions received? ’

The Deputy Minister in the Minis-
try of Law (Shri Bibudendra Misra):
(a) and (b). The Election Commis-
sion has received three representa-
tions from:

(1) Shri Jyoti Basu, M.LA,,

(2) Shri Bhupesh Gupta, MP,
and
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(3) the Bihar State Council of
the Communist Party ot
India, to the effect that the
persons who are in detention
should be released on the
occasion of the bye-elections.

The Chief Election Commissioner
has addressed the Chief Ministers of
States where bye-electiong are to take
place suggesting to them that instruc-
tions may be issued to local officers
to take a liberal view of the elec-
tioneering activities of parties and
candidates and not to enforce the
Defence of India Rules too rigour-
ously in the areas where bye-elections
are to be held.

Shri H. N, Mukerjee: The elections
are being held for 6 Lok Sabha seats
and 31 Vidhan Sabha seats. There-
fore, it is almost a miniature general
election. May I know if the Govern-
ment’s attention has been drawn to
editerial statements in Congress news-
papers in West Bengal like Jugantar,
which I have got here at the moment,
where it is specifically stated that
free and fair elections would not be
possible without the release of com-
munists, specially when the Congress
Party alone and no other party want-
ed these elections in the present cir-
cumstances and, if so, what is Gov-
ernment’s response to this publicly
formulated dgmand?

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): The hon. Mem-
ber has made certain statements
which are not based on facts. First-
ly, it is not only the Congress Party
which has asked for these bye-elec-
tions. The hon. Member is aware
that it is the Election Commission
which advised the Government that
these elections should be held.

Shri H. N. Mukerjee: All the other
parties said that during the emer-
gency there should be no bye-
elections.

Shri Lal Bahadur Shastri: He is
talking of the old thing. In the
beginning, when the emergency was
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declared, all the parties agreed that
there should be no elections.

Shri H. N. Mukerjee: Did they
agree that there should be bye-
elections? The Minister says I made
a misstatement, but I did not.

Shri Lal Bahadur Shastri: I am
sorry; 1 do not know. Except for the
Communist Party, no other party, as
far as I know, has made any state-
ment or has written to Government
that these elections should not be
held.

Shri Maurya: We are of this
opinion.

Shri Lal Bahadur Shastri: I might
inform the House that the Congress
as such is not so particular about
these bye-elections. But when the
Election Commission so desired, I do
not think it is the desire of hon.
Members that we should have brought
forward legislation in this House in
order to prevent bye-elections. I
do not think it would have been
welcomed by this House,

The second thing that the hon.
Member said is—I am sorry I
forget—

Mr. Speaker: He referred to the
opinion expressed by certain news-
papers.

Shri Lal Bahadur Shastri: Well, I
have not seen those papers or what
has appeared therein. But I am
sorry I cannot accept the statement
that fair elections could not take
place unless some of the detenus in
jail were released. It is always
possible to hold fair and just elections
even if some people are in detention,
and it has been done so far during
the last few years for a number of
times,

Shri H. N. Mukerjee: In States like
West Bengal or Andhra or Kerala
where bye-elections are being held—
a multiplicity of bye-elections—the
leading opposition party is the Com-
munist Party, and it is in conformity
with the usua] canons of democratic

practice  that all the parties
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which are legally functioning in the
country have an opportunity of ap-
pearing before the people at the
election time. In that case, may I
ask if....

Mr, Speaker: He is arguing the
case; he should put the question,

Shri H. N. Mukerjee: The Minister
it seems has the prerogative of doing
a hell of lot of other things. I want
to ask, will Government have the
humility at least to consider the case
of those detenus against whom no
specific charges have been formulat-
ed and who are still kept in detention
even at a time when they feel they
ought to be outside in order to par-
ticipate in the elections which are
taking place?

——

Shri Lal Bahadur Shastri: That is
a separate question altogether. I am
prepared to answer that at the ap-
propriate time. It is not connected
with the elecions directly.

—rem

Shri Mohammad Elias: May I know
how the Government will justify that
these bye-elections will be free and
fair, keeping in detention the Oppo-
sition Leuder Shri Jyoti Basu, the
Deputy Leader Shri Hare Krushna
Konar, Shri Promode Das Gupta and
Shri Muzaffar Ahmed, who command
the respect and love of millions of
people in West Bengal?

Mr. Speaker: That is no question.
That need not be answered.

Shri Nath Pai: Mr. Speaker has the
attention of the Home Minister been
drawn to a statement on this matter
made by the Chiet Minister of Punjab,
Shri Kairon, that those communists
who are in detention who will come
forth with a, declaration that they re-
gard the Chinese as an aggressor an'd
an enemy shall be released, and if
that statement is true, ma.y I know
whether it reflects the thm]qng qf
the Government of India in this

matter?
Shri Lal Bahadur Sbastri: Well, Sir,

it is entirely for the State Govern-
ment, because they have, generally,
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issued instructions and orders of de-
tention. It is entirely for the Chief
Minister of Punjab and the Punjab
Government to review the cases and
take decisions on the basis of the
statements made by the detenus. In
so far as the Government of India
is concerned, we have declared our
policy that we are against those com-
munists who disagreed with the nati-
onal policy of the Communist Party
as declared by them in their resolu-
tion adopted by the National Council
of the Communist Party.

Shri Dinen Bhattacharya: In view
of the fact that the Election Commis-
sioner himself has declared prior to
the declaration of the dates for these
bye-elections that there has been a
change in the emergency situation
and as such these bye-elections can
be held, may I ask whether the Gov-
ernment propose to release all the
Communists who are in jail either as
detenus or in connection with some
other cases before these bye-elections?

Mr. Speaker: That has been
answered.

Shri Hem Barua: May I know if the
attention of the Government has been
drawn to a statement made by Mrs.
Indira Gandhi in Bombay to the effect
that the communists are presuading
the people not to contribute to the
defence fund; if so, may I know whe-
ther the Government are going to re-
appraise the situation now that the
news has come that the Chinese are
massing troops and there is heavy
concentration of troops in Tibet pois-
ed against us?

Mr. Speaker: Order, order.

Shri Nath Pai: Sir, I want one
clarification. Did the hon. Minister
refer to the national policy of the
CPI or the country as a whole?

Mr. Speaker: That has been
answered,

Shri Hem Barua: Sir, T referred to
the statement made by Mrs. Indira
Gandhi. In the context of that there
should be some reappraisal. 1 wamt
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to know whether the Government are
prepared to make a reappraisal or
not?

Mr. Speaker: If he is suggesting
that there ought to be a reappraisal
in view of the statement of Mrs.
Indira Gandhi, it is only a suggestion
for action.

Mz, Speaker: Shri Ranga.

Shri Hem Barua: About the elec-
tions. ...

Mr. Speaker: Order, order. Shri
Ranga,

Shri Ranga: In view of the fact
that the Communist Party is not yet
banned, may I know whether any
member of the Communist Party is
free to stand as a candidate or can-
vass for any candidate in any of the
constituencies where these bye-elec-
tions are held? May I also know
whether Government have consider-
ed the possibility or advisability of
suspending the operation of the
Defence of India Act in those constitu-
encies during the pendency of the
bye-elections?

Shri Lal Bahadur Shastri: In so far
as the members of the Communist
Party are concerned, they are certain-
ly free to stand ag candidates. They
will also have full liberty to canvass
for any candidates.

An Hon. Member: The candidates
alone do not run the elections.

Shri Lal Bahadur Shastri: So far as
the suspension of the Defence of
India Rules is concerned, we do not
consider it necessary to do so. As
my colleague has just now stated, the
Chief Election Commissioner has ad-
vised all the State Governments that,
as far as possible, fullest freedom
should be given to the candidates and
to their workers for carrying on their
propaganda subject only to one reser-
vation that it will not in any way
affect the security of the oountry.
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WRITTEN ANSWERS TO
QUESTIONS

Import of Drugs from U.S.A,

*519. Shri Hari Vishnu Kamath:
Will the Minister of Health be pleased
to state: .

(a) whether it is a fact that drugs
manufactured in U.S.A. such as
“MENDACO” and “CYSTEX” are im-
ported into India and sold in the
market;

(b) whether the aforementioned
drugs are not allowed to be sold by
the United States Drug Administra-
tion in their own country as being
harmful;

(c) if so, whether Government pro-
pose to ban the import of these drugs
into India; and

(d) if not, the reasons therefor?

The Minister of Health (Dr. Sushila
Nayar): (a) The proprietary medi-
cines “MENDACO” and “CYSTEX”
originally manufactured by Mjs.
Knox & Co, Los Angles, US.A. are
not imported into India for the last
several years. These are being
manufactured in country against
“loan licences” by M|s. Smith Stanist-
reet, Calcutta and Mj|s. Pharmed
Private Ltd.,, Bombay for Mj|s. Muller
& Phipps (India) Private Ltd., Cal-
cutta and M|s. Knox & Co., Bombay
respectively,

(b) The aforementioned drugs
“MENDACO” and “CYSTEX” are
distributed in U.S.A. by the Knox Co.,
Los Angles, California on the sole
responsibility of the sponsor,

(c) and (d). The question of ban
on the import of these products does
not arise in view of reply to part (a)
of the question.

Demonstration on Surgery

*526. Shri P, K. Deo: Will the
Minister of Health be pleased to state:

(a) whether any latest demonstra-
tion was given recently by Ruseian
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surgeon on surgery in the Azad Medi-
eal College, Delhi;

(b) if so, the broad featureg there-
of; and

(c) whethey such operations are
performed in India?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes, Sir.

(b) Thig was done to demonstrate
the use of the automatic suturing
machine for the suturing of hollow
viscera like trachea, oesophagus and
stomach and blood vessels like aorta
etc,

(c) Yes, Sir.

Medical Colleges

{ Shri P. R. Chakraverti
Shri Bhagwat Jha Azad:
Shri Bhakt Darshan:
Shri Raghunath Singh:
| Shri Sideshwar Prasad:
Shri Ramshekhar Prasad
Singh:
Shri P. C. Borooah:
. Shri A, K. Gopalanm:
-"32)1 Shri P, Kunhan:
| Shri Daji:
Shri Indrajit Gupta:
Shri S. M. Banerjee:
Shri Rameshwar Tantia:
Shri Krishna Deo Tripathi:
Shri Surendra Pal Singh:
Shri E, Madhusudan Rao:
{_ Dr. P. Srinivasan:

Will the Minister of Health be
pleased to state:

(a) whether Government have ask-
ed the States to expand the capacity of
medical colleges to secure an increase
of 3000 doctors every year;

(b) the pz;ttern of Central assistance
to the States for the expansion of
medical colleges; and

(¢) whether it is proposed to intro-
duce quarterly examinations for the
final M.B.B.S course?
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The Minister of Health (Dr. Sushila
Nayar): (a) to (¢). A statement is
laid on the Table of the Sabha.

STATEMENT

In order to meet the shortage of doc-
tors in the country, all State Govern-
ments have been requested to arrange
for an increase in the number of ad-
missiong in their medical colleges from
the academic year 1963-64 upto a
maximum of 200 wherever it can be
done without lowening the standard
of medical education so as to secure
an overall increase of 3000 admissions
every year. It has been decided to
give financial assistance to the Gov-
ernments for increasing the admission
capacity under this scheme on the fol-
lowing pattern:

(i) Non-recurring (buildings and
equipment)—Upto a Maximum of
Rs. 15,000 per admission,

(ii) Recurring—Upto a maximum of
Rs. 2000 per admission per annum.

The Central assistance under this
Scheme will be outside the State Plan
ceilings.

The Medical Council of India have
recommended to all Universities to
hold quarterly M.B.B.S. examinations
so that the failed candidates may have
an early opportunity to qualify.

=<t w arfeear &g s
s WETTET e
Y Ho Ho TEMT :
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Power Allocation in Seuthera
States

534, f Shri Bishan Chander Seth:
1 Shri Yashpal Singh:

Will the Minister of Irrigation and
Power be Dpleased to state:

(a) whether it is a fact that a com-
mittee has been formed to co-ordinate
power allocation to the four Southern
States of Andhra Pradesh, Madras,
Mysore and Kerala;

(b) if so, what are its functions;

(c) how far this Committee has
been approved by the Centre; and

(d) whether there will be any cen-
tral representative in the committee?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) The Government of
India are not aware of the formation

“of any such committee,

(b) to (d). Do not arise.

Assessment of Income-tax at Bikamer

1020. Shri Karni Singhji: Wili
the Minister of Finance be pleased
%0 state:
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(a) the number of assessment cases
dealt with and finalized by the In-
come-tax Officers at Bikaner during
1960, 1961 and 1962:

(b) the number of cases in which
the assessees had gone in appeals

against the decision of the I.T.O's and’
decisions revised; and

(¢) the total amount to be recover-
ed from the assessees by the depart-
ment on the 31st December, 19627

The Minister of Finance (Shrl
Morarji Desai): (a) and (b).

No. of

No. of No. of
Year assess- appeals  cases in
ments filed which

complet- appeals

ed} were suc-

cessful
1960 . 1,863 328 118
1961 . 2,434 196 79
1962 . 3,258 389 169

(¢) The gross demand outstanding
on the 31st December, 1962 amounted’
to Rs. 54,65,000.

faselt § frdt Az ax grew
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g0 g HAT e ggER, 8er ¥
FATGIFT T3 §&T sy F ITT F
q¥ET W A qqTH BT FAT F47 5 ¢

(%) 7 fot U= @ o g
aa &1 fa=re @, IEET &y 4
77 fagr war &; =6\«

(&) afz g, at ¥ 3@ o7 f7
qaT-ged 7 @ S 7
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Prinking Water Supply to Municipa-
lities in Orissa

Shri Ulaka:
1024. {sm Maheswar Naik:
Will the Minister of Health be
ed to state:

(a) whether any sum has been
allocated by Central Government to
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Orissa Government for supplying pro-
tected drinking water to Municipali-
ties during the Third Five Year Plan
period so far; and

(b) if so, the details thereof?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b), A provision of
Rs. 150.00 lakhs has been made in the
IIT Five Year Plan of Orissa for the
implementation of urban water supply
and drainage schemes of various muni-
cipalities. A loan of Rs. 23.87 lakhs
was sanctioned to the Government of
Orissa by the Central Government for
these schemes during 1961-62. An
allocation of Rs. 2000 lakhs was made
for 1962-63 for this purpose,

Damg on Indravathi River (Orissa)

1625. Shri Ulaka: Will the Minister
of Irrigation and Power be pleased to
#ate:

(a) whether any proposals have
been received from the Orissa Govern-
ment for construction of dams on the
Indravathi river in Koraput District
(Orissa);

(b) whether Central Government

have sanctioned any amount for this
project; and

(c) if so, the details thereof?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) No.

(b) and (c). Do not arise,

Development of Ayurveda in Orissa

1025, Shri Ulaka: Will the Minister
of Healili be pleased to state:

(a) the amount allocoted for deve-
lopment of Ayurveda in Orissa during
the Third Five Year Plan period; and

(b) the amount spent so far?

The Minister of Health (Dr. Sushila
Nayar); (a) A sum of Rs. 3'61 lakhs
has been allocated for development of
Ayurveda in Orissa during the third
Five Year Plan period;
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(b) Information is being obtained
and will be laid on the Table of the
Sabha in due course.

Balimala Dam Project

1027. Shri Ulaka: Will the Minis-
ter of Irrigatiom and Power be pleas-
ed to state:

(a) the total cost of the Balimala
Dam Project and the progress made
in ite execution so far;

(b) when the project will be com-
pleted and electricity supplied; and

(c) the total acerage of land that
could be irrigated in Orissa?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) to (c¢), According to
the tentative programme, the scheme
is likely to be completed during the
Fourth Plan period. The estimates of
the scheme are currently being recast
by the Government of Orissa. The cost
and other details, therefore will be
known only after the estimates etc.
have been finalised. According to the
original project report, however, this
scheme was to extend irrigation faci-
lities to 240,000 acres of culturable
commanded area in Malkanagri dis-
trict of Orissa.

Yaws, T.B, and Leprosy in Orissa

’

1028. Shri Ulaka: Will the Minis-
ter of Health be pleused to state the
names of non-official organisations
which have received grants {rom
Government for trcatment of Yaws,
T.B. and Leprosy in Orissa during
1961-62 and 1962-83 so far?

The Minister of Health (Dr, Sushila
Nayar): The undermentioned two
non-official  voluntary institutidns
which are engaged in leprosy work
were given grants during the year

1961-62 for the
against each:—

purposes indicated

Name of the Amount Purpose
Institution  of grant
paid in
1961-62
Rs.

1. Hind Kust (¢) 7,000 Purchase of
Nivaran Sangh, equipment for
Orissa State the Leprosy
Branch, Bhu- v oy, Puri.
baneswar. :

.(ii)u,ooo For undertaking
domicilary
treatment of
leprosy patients
in and around
their institution.

2. Hatibari 13,000  Purchase a of

Health Home,
Hatibari, Distt.
Sambalpur.

tractor.

Study Team on Modernisation of
Farming

1029 J Shri P. Venkatasubbaiah:
*\ Shri A N. Vidyalankar:

Will the Minister of Finance be
pleased to state:

(a) whether a study team has been
appointed to prepare a blue-print of
a scheme for modernisation of farming;
and

(b) the terms of reference and the
composition of the team?

The Minister of Finance (Shri
Morarji Desai): (a) and (b). A team
has been appointed by the Committee
on Plan Projects for the siudy uf agri-
cultural implements in the country. A
statement regarding the terms of refe-
tzence and the composition of tne
team is placed on the Table of the
House. [Placed in Library, See No.
L.T.—1015/63].

Development of Areas in Delhi

1030. Shri Shiv Charan Gupta: Will
the Minister of Works, Housing and
Rehabilitation be pleased to state:

(a) whether it is a fact that Gov-
ernment issued sanction to the Munijei-



5173 Written Answers

pal Corporation of Delhj regarding ve-
development of Kingsway and cone-
truction of Quarters at Gur-ki-mandi
for displaced persons in 1962: and

(b) if so, the progress of these
schemes?

The Minister of Works, Housing and

Rehabilitation (Shri Mehr Chand
Khanma): (a) Yes.
(b) Kingsway Re-development

Scheme:

Proceedings have alre%dy been ini-
¥iated by the Delhi Administration for
the acquisition of 1:nd, Lay-out plans
for the deve.cp.nent of 34 acres and
construction of 700 houseg in that area
have been prepared by the Municipal
Corporation and work is expected tc¢
be taken up early in 1963-64.

Gur-ki-Mandi Scheme:

Lay-out and detailed building plans
have already becn prepared and esti-
mates are under preparation by the
Municipal Corporation,

Preduction and Export of Opium

1631. Shri U. M, Trivedi: Will the
Minister of Finance be pleased to
state:

(a) the total amount of opium pro-
duced in 1961-62 in the countrv;

(b) whether all the opium 5o pro-
duced has been converted into alka-
loidg and the proportion of the con-
version; and

(c) the total amount of foreign ex-
change earned from the export of
opium, if any, during 1961-62?

The Minister of Finance (Shri
Morarji Desai): (a) 971 tons at 70°
consistence.

(b) No, Sir. Only 50 tons were uti-
lized for conversion and 587 tons equal
approximately to 750 tons at 70° con-
sistence, were exported,

(c; Rs. 3,61,66,532
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Lapeed Policiey

1032. Shri Harish Chundrag Mathur:
Will the Minister of Fimance be pleas-
ed to state:

(a) the steps, if any, taken to re-
duce the lapsing of policies after pay-
ment of the 1s{ premium,;

(b) the number of lapsed cases
during the period from October, 1961
to March, 1962 and from June, 1962
to November, 1862; and

(c) the financial implications of the
lapsed cases?

The Minister of Finance (Shri
Morarji Desal): (a) The Life Insu-
rance Corporation of India hag taken
the following stepg with a view to re-
ducing lapses to a miniimum, includ-
ing those occurring after payment of
Ist instalment of premium:

(i) The confirmation as well as
promotion of the Development
Officers is made subject to
lapses out of the new business
introduced by them not being
unsatisfactory.

(ii) Special training courses are
held for Development Officers
and Agents with a view to
eliminating lapses attributable
to wrong or inditferent sales-
manship.

(iii) To provide adequate facility
for collection of premiums in
rural areas collection arrange-
ments have been made, on an
experimental basis, with the
Post Offices in the rural areas
of Rajasthan,

(iv) In cases with monthly mode
of payment of premium, three
monthly instalments of pre-
mium, or the amount of mini-
mum advance deposit, which-
ever is higher, are required to
accompany the proposal, Ex-
ceptiong in this behalf are
made only in those cases
where the premiuwmns are pay-
able under the Salary Sav-
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ings Soheme or through a Co-
operative Society or by the
Trustees of a Staff Provident
Fund as in such cases the pay-
ment of premium ig automatic,

(v) In the case of policies under
Pure Endowment ang Defer-
red Annuity plans, the maxi-
mum paying period hag been
limited to 25 years with a
view to preventing the annual
premium from becoming too
small which might attract non-
genuine insurance.

(vi) In case of Pure Endowment,
Children’s Deferred, Deferred
Annuity and Convertible
Term plans, the monthly and
quarterly modes of payment
of premiums are now not per-
mitted.

(vii) In the case of policies for
sumg assured of lesg than Ras.
1,000- monthly mode of pay-
ment of premiums is not
allowed.

(b) The Corporation has adopted
‘year’ as a period for the calculation
of lapse rates. Accordingly monthly,
quarterly and half yearly lapse statis-
tics are not collected for determination
of lapse rates. The required informa-
tion is, therefore, not gvailable.

(c) When a policy lapses after pre-
miums are paid for six months or more,
there, is little loss to the Corporation.
‘Where only one month's or one quar-
ter’s premium is received, there would
be some loss to the Corporation,

Export of Handloom Products

Will the
pleased to

1033, Shri Daljit Singh:
Minister of Finance ba
state:

(a) the foreign exchange earned in
1958 and 1962; and

(b) how much of it has been ob-
tained by handloom products during
those years?

The Minister of Finance (Shri

Morarji Desai): (a) The aggregate
foreign exchange earnings amounted
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to about Rs. 777 croces during 1068
and to Rs. 840 crores in 1963, as indi-
cated btlow:—

(Rs. crores)
1958 1962
Exports . . . 564 660
Invisibles (current) . 213 180
ToraL . 777 840

(Pigures for 1962 are provisional as they
include an clement of estimation for No-
vember and December, 1962.)

(b) The export of Handloom cot-
ton fabrics amounted to Rs. 5.23
crores during 1958 and Re. 5'78 crores
during 1962. Figurey of exports of
handloom fabrics woven from other
textile materials are not availakle.

Power Plant at Faridabad

1084, f Shri Subodh Hansda:
‘7 Shri 8. C. Samanta:

Will the Minister of Irrigation amd
Power be pleased to state:

(a) whether it is a fact that the
Punjab Electricity Board has entered
into an agreement with an Austrian
firm for installation of a power plant
at Faridabad;

(b) if so, the proposed installatiom
capacity of the plant; and

(c) whether the installation work
has started and by what time this
will be completed?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) Yes.

(b) 15,000 kw.
(c) Preliminary works have beea

tu'ien up, and the project is expected
to be completed in 1964-65.
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Village Housing in Punjab

1035. Shri Daljit Singh: Will the
Minister of Works, Housing and
Rehabilitation be pleased to state:

(a) the progress achieved so far in
Punjab State under the Village Hous-
ing Project Scheme; and

(b) the amount alloited under the
Scheme to that State for 1963-64?

The Minister of Works, Housing
and Rehabilitation (Shri Mehr Chand
Khanna): (a) The Punjab Govern-
ment were authorized to implement
the Scheme in 200 villages. They
have selected all the 200 villages in
which the Scheme is to be taken up.
Layout Plans have been prepared for
more than 90 of these villages after
conducting the necessary surveys. A
number of type designs for houses
and community buildings have also
been drawn up. Since the inception
of the Scheme in 1959-60, loan assist-
ance to the extent of Rs. 37.03 lakhs
has been advanced by the State Gov-
ernment for construction of 2,100
houses. Out of these, 655 houses had
been completed and another 445
houses were under construction on
30th September, 1962.

(b) It is not possible to give the
figure at this stage as the allocation
of Central assistance will be made
only after the “Demands for Grants”
fer the next financial year have been
voted by Parliament.

West-German Private Investments

1036. Shri Basumatari: Will the
Minister of Finance be pleased to
state:

(a) whether a proposal to give
guarantees to West German private
investments in India against expro-
priation is under consideration; and

(b) if so, the details thereof?
The Minister of Finance (Shri

Morarji Desai): (a) and (b).. Yes, Sir.
Negotiations for an  investment
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guarantee agreement with the Gov-
ernment of the Federal Democratic
Republic of Germany are in progress.

Public Health in Major Cities iin India

1037. Shri Umanath: Will the
Minister of Health be pleased to state:

(a) whether the Central Govern-
ment are aware that public health
situation in the major cities of the
country like Calcutta, Madras and
Bombay is deteriorating;

(b) whether the State Govern-
ments concerned have raised this pro-
blem with the Union Government;
and

(b) if so, what are the specific pro-

. blems raised?

The Minister of Health (Dr. Sushila
Nayar): (a) The Government have
received no reports to the effect that
the public health situation in general
in the major cities of the country like
Calcutta, Madras and Bombay is
deteriorating.

(b) and (c). The problem of pro-
viding additional water supplies for
Bangalore is the only one which has
been raised with the Union Govern-
ment. However water supply and
drainage schemes of several big cities
need augmentation. Under the
National Water Supply and Sanitation
Programme, all the State Govern-
ments are availing themselves of the
Central assistance for implementing
their urban water supp'- and sanita-
tion schemes. For the Greater Metro-
politan Calcutta Scheme, the State
Government have secured the services
of foreign consultants to draw up a
comprehensive water supply, sanita-
tion and drainage scheme and prepare
a master plan.

In the Third Plan period for the
improvement of sanitation, water
supply and drainage in urban areas,
a provision of Rs. 89 crores has been
made.
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Idikki Hydro-electric Project

1039. Shri A. K. Gopalan: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether any negotiations for
obtaining Canadian assistance for the-
Idikki  Hydro-electric  project in.
Kerala have been completed; and

(b) if so, the details thereof?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) and (b). The Idikki
Hydro-electric Project (5 100 MW)
has been posed for Canadian aid. The
Agreement has still to be finalised.
The Canadian authorities are, how-
ever, taking keen interest in the Pro-
ject and they have allocated $200,000
for carrying out investigations cte. at
the Project Site. The total cost of
the scheme is Rs. 51 crores out of’
which the foreign exchange compo-
nent is likely to be Rs. 12'5 crores.
The project is likely to be completed:
in the IV Five Year Plan.
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Sale of Plots in Defence Colony
New Delhi
r Shri P. R. Patel:
1643.{ Shri Gajraj Singh Rao:
{ Shri Balmiki:

Will the Minister of Works, Hous-
ing and Rehabilitation be pleased to
refer to the reply given to Unstarred
Question No. 395 on the 11th Septem-
ber, 1954 and state:

(a) whether land in Kilokri the
Defence Colony, New Delhi was allot-
ted only to the Service personnel and
ex-service personnel of the Army,
Navy and Air Force;

(b) how many of the original
allotteegs have since sold out their
plots or houses to the civilians;

(c) whether the sale of such houses
and plots was banned for some period;
and

(d) whether in view of the acute
shortage of accommodation for defence
personnel, any ban on the sale is pro-
posed to be imposed with retrospec-
tive effect?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Xhanna): (a) Yes.

(b) 147 out of 1631.
() Yes.
{d) No.

anAl ® @ e
Lox¥, St FIAT WY © EIT TR
AT Ag T A FO F4T

(7)) U <1 WARW 7 99
aw fraar <@ gaeet frar mar @ W)
fFar T uR aF FEE w10 H
T g

(=) = 7g &= § fir aowe o
AW F AT Yo gorR ufamal #Y qF
gfe q w1 feaR W g ; WK
3100(Ai) LSD-3.
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(1) ww aF Q¥ feaw sfwal
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(&) @fsar wem 5@ amE
DN g T F fag #1 @re qw
fafema == o & 1 o safed -
I FIAT QA § I & A7 WifE &
F F o saeas giaam) £ sraear
! T

() =it aF 55,000 A
F AN A gFhe FToA feafa F s
AR FAT q1EY §, AT ¥ fag
T E

Income Tax Office at Pali

1045. Dr. L. M. Singhvi: Will the
Minister of Finanoce be- pleased to
state:

(a) whether it is a fact that new
Income-tax Office is being opened at
Pali and the jurisdiction of Income-
tax authorities at Jodhpur is being
curtailed correspondingly;

(b) if so, the additional cost involv-
ed as a consequence of this proposal;
and

(c) whether there is any criteria
for locating new Income-tax Offices?

The Minister of Finance (Shrl
Morarji Desai): (a) The question of
opening an Income-tax Office at Pali
is under consideration.

(b) Rs. 5,000 per annum approxi-
mately.

(c) The opening of & new Income-
tax Office depends upon various com-
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siderations such as the convenience
of the tax-paying public, volume of
work involved, accessability of the
place etc. .

Sex of Unborn Babieg

1046, J Shri P. C. Borocah:
" A Shri P. B. Chakraverti:

Will the Minister of Health be
pleased to state:

(a) whether Government’s atten-
tion has been drawn to the successful
experiments carried out by the Zoo-
logy Department of Delhi University
%o detect the correct sex of the unborn
babies; and

(b) if so, whether the results of
these experiments are proposed to be
applied to family planning pro-
grammes?

The Minister of Health (Dr. Sushila
Nayar): (a) A press report on this
subject has been brought to the notice
of the Government of India.

(b) The Zoology Department of
the Delhi University is conducting
research on the fundamental problems
of reproductive biology including sex
determination in experimental ani-
mals. The question of applying the
results of the experiments to family
planning programmes therefore does
not arise at present.

gAY 9T qiw

St waq @A :

Lsit o dwErgun :
Tt faad witx faga w4 g Tard

N Far w79 o

(FYmmreafrraeom
FAT A A THATq TG g&TA F
T AT Y G TR G AT qiNy
Fa T AT ARG H W §
114

oYX,

(w) afz g, @ 7 "N F
g3 T W et ¥ fiw & w1 9
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I A 9T FF aiq &R
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F e & g §F T WK I
T F FER & A9 T TF Tagre
gar g
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wqriag Y 7 & g F g R
FEAl ¥ FER g ww S
FTAATE FT R AT AT & SR
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e Y famraniw &0

Catering Contracts in Constitution
House

1048. Shri Hari Vishnu Kamath:
Will the Minister of Works, Housing
and Rebhabilitation be pleased to state:

(a) whether the Director of Estates,
New Delhi, invited tenders about
3 months ago for catering meals in
Constitution House;

(b) the number of tenders received
and the action taken thereon;

(c) whether the Director of Estates
has again invited tenders on the 4th
March, 1963 for the same purpose;
and

(d) if so, the reasons therefor?

The Minister of Works, Housing and

Rehabilitation (Shri Mehr Chand
Khanna): (a) Yes.

(b) Two.

(c) Yes.

(d) One tender was by the exist-
ing caterer and the other by his wife
and son, and hence the tenders lacked
a competitive character.
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(@) &7 vy F g faifa
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Agreement for $240 Million U.S. Loan

1050 J Shri Shashi Ranjan:
"\ Shri Rameshwar Tantia:

Will the Minister of Finance be
pleased to state:

(a) whether Goverameni are think-
ing to disburse the $240 million U.S.
loan for general development in both
private and public sectors;

(b) if so, the proportion therefor;

(c) whether the parties will be free
to negotiate with American firms for
mmport or some Government agency
will negotiate; and
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(d) in case Government agency the
name of the agency?

The Minister of Finance (Shri
Morarji Desai): (a) Yes.

(b) The loan is intended to meet
the foreign exchange cost of goods
and services, required to be imported
from U.S.A. by the Private and Public
Sectors. No fixed proportion is
required to be observed between these
sectors. The requirements of cach
sector are considered on merits ana
necessary foreign exchange allocated.

(c) and (d). In respect of alloca-
tions made to the private sector, the
Chief Controller of Imports and
Exports issues import licenceg as usual
and the licencees are free to nego-
tiate with American firms according
to normal commercial practice. In
respect of allocations made to the
public sector, purchases are made
through the Government purchasing
agency ie, D.G.S & D. as per the
prescribed procedure.

Thermal Power Schemes of
Maharashtra

1051. Shri Lonikar: Will the Minis-
ter of Irrigation and Power be pleased
to state:

(a) the number of thermal power
schemes forwarded by the Govern-
ment of Maharashtra for 1963-64;

(b) whether a thermal power
scheme at Ganga Khed for Marath-
wada area is included therein; and

(¢) it so, whether sanction has been
accorded to it?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) A statement showing
the outlays proposed for power
schemeg by the Government of Maha-
rashtra for 1963-64 is laid on the
Table of the House.
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STATEMENT

SL Name of the scheme Proposals
No. of State
Govern-

ment
(Rs. in

lakhs)
1 Investigation & Survey 94

2 Koyna H.E. Project Stage

3 Koyna H. E. Project Stage
II including the Dam
power house

Viatharana H.E. scheme 20°00

Purna project (hydro part) 281

Sahasrakunda H. E. Pro-

ject

Westem Maharashtra Ex-
tension -

8 Vidharba grid extcnsxon 332

LAV

~3

00
9 Khandesh Mnharthwada
Electrification . 447 00
10 Rural electrification . 30700
11 Acquisition of licencees
undertakings - 2500
12 Inter-State link . 7:00
13 Sholapur Electric Undcr-
taking . 700
14 Chandm-Bhusavnl 132
KV link line
15 New Thermal Stnuon at
Nasik
TotaL 189800
(b) No. The scheme does not find

place in the Third Plan of the State.

(c) Does not arise. However, the
State Government had proposed in
October, 1962 a new Thermal Station
with a capacity of 60 MW at Ganga
Khed in Parbhani District for com-
pletion in the current Plan. A Pro-
ject Report for the scheme has been’
submitted by the State Government
and is under examination of the Cen-
tral Water and Power Commission.

Ruaral Electrification in Kerala

f Shri A. V. Raghavan:
1652. 1 Shri Pottekkatt:

Will the Minister of Irrigation and
Power be pleased to state:

(a) the amount allotted to Govern-
ment of Kerala for Rural electrifica-
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tion during the Third Five Year Plan;
and

(b) the details of the proposals sub-
mitted by the Government of Kerala
and the assistance given during the
past three years?

The Minister of State in the Minis-
try of Irrigation and Power (Shrd
Alagesan): (a) A sum of Rs. 4 crores
has been allocated for rural electri-
fication in the State during Third Five
Year Plan.

(b) The details of the loans asked
for by the State Government and the
amounts sanctioned during the last
three years are given below:—

Year Amount Loan
asked for sanctioned

Rs. Rs.
1960-61 Nil. Nil.
1961-62 35,65,12" 35,65,000
1962-¢ 3 83,06,000 Under con-
sideration.
12.12 hrs.

PAPERS LAID ON THE TABLE

ANNUAL ACCOUNTS OF ALL INDIA
INSTITUTE OF MEDICAL SCIENCES

The Minister of Health (Dr. Sushila
Nayar): I beg to lay on the Table a
copy of Annual Accounts of the All-
India Institute of Medical Sciences,
New Delhi, for the year 1961-62
along with the Audit Report thereon,
under sub-section (4) of section 18 of
the All India Institute of Medi-
cal Sciences Act, 1956. [Placed im
Library, See No. LT-1005/63].

CENTRAL SALE3 TAx (REGISTRATION
AND TURNOVER) AMENDMENT
RuLes

The Deputy Minister in the Minis-
tryofl"haaoe(smn.lw:
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Rajya Sabha

I beg t0 lay on the Table a copy
each of the following Notifications:

(i) The Central Sales Tax (Regis-
tration and Turnover
Amendment Rules, 1963 pub-
lished im Notification, No.
GSR 401 dated the 9th March
1963, under sub-section (2)
of section 13 of the Central
Sales Tax Act, 1956. [Placed
in Library, See No, Lt-1016|
63).

(ii) Notification No. GSR 404
dated the 9th March, 1963,
under section 159 of the
Customs Act, 1962 [Placed in
Library, See No. LT-1017{63]

12.13 hrs.
MESSAGES FROM RAJYA SABHA

Secretary: Sir, I have to report the
following Messages received from
the Secretary of Rajya Sabha:

(1) ‘In accordance with the pro-
visions of sub-rule (6) of
rule 162 of the Rules of Pro-
cedure and Conduct of Busi-
ness in the Rajya Sabha, I
am directed to return here-
with the Appropriation Bill,
1963, which was passed by
the Lok Sabha at its sitting
held on the 13th March,
1968, and transmitted to the
Rajya Sabha for its recom-
mendations and to state that
this House has no Tecom-

N mendations to make to the
Lok Sabha in regard to the
said Bill’

(2) ‘In acoordance with the pro-
visiong of sub-rule (8) of
rule 162 of the Rules of Pro-
cedure and Conduct of Busi-
ness in the Rajya Sabha I
am directed to return here-
with the Appropriation (Vote
on Account) Bill, 1963, which
wag passed by the Lok Sabha
at its sitting held on the 16th

Demands for 5192
Grants
March, 1963, and transmitted
to the Rajya Sabha for its
recommendations to make and
to state that this House has
no recommendations to make
to the Lok Sabha in regard to
the said Bill’

12.14 hrs.

RE: POINT OF PERSONAL
EXPLANATION

Dr. P. S, Deshmukh (Amravati):
Mr. Speaker, before you take up the
next item, may I rise on a point of
personal explanation and make g few
observations? Ag you know, the
Public Accounts Committee has made
certain observations against me and
the Bharat Krishak Samaj. Since
the Committee did not call us to give
our views before these observations
were made against us, I was trying to
deal with Shri Tyagi, the Chairman
of the Public Accounts Committee,
because I wag prepared to make cer-
tain clarifications. But, yesterday,
in the course of this debate, one hahn.
Member, Shri Inder J Malhotra, re-
ferred to this matter and said that
the Government should explain the
whole situation,

Mr. Speaker: If his explanation can
be just limited to two or three
minutes, I am prepared to give him
that opportunity at this moment. But
if he wants to take a longer time
then he should find some other op-
portunity. I will provide him an op-
portunity later on.

Dr. P. S, Deshmukh: 1 will take
30 to 40 minutes.

Mr. Speaker: Then he should ask
for a short duration discussion. He
might give notice of that.

12.16 hrs.
DEMANDS* FOR GRANTS—Contd.
MiINISTRY OF FOOD AND AGRICULTURE—
Contd.
Mr. Speaker: The House will now
take up further discussion and vot-

*Moved with the_—recommendation of the President.
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[Mr, Speaker]
ing on the Demands for Grants un-
der the control of the Ministry of
Fooq ang Agriculture,

Shri Surendranath Dwivedy (Ken-
drapara): What is the time left?

Mr. Speaker: Very little; only ome
hour and ten minutes. But I propose
to extend it a little more in order
to accommodate three or four mem-
bers just now. I would request them
to take as little time as possible. Ten
minutes should be the ordinary rule.

Shri Surendranath Dwivedy: 1
think it is too little. Anyhow, I will
be as brief as possible within the
short time at my disposal.

The Ministry of Food and Agricul-
ture is supposed to discharge the
most responsible duty because in an
emergency it is next to defence, But
when, we look at its achievements,
either in the past or in the present,
I do not think the Ministers can
comfort themselves by saying that
the position is comfortable. The
gituation is such that it is really
areating a sense of concern. It is not
my opinion. Even the Planning Com-
mission has sajd in so many words
that the rate of progress or increase
in agricultural production in this
country has been very, very slow. It
is a document given to us by the
Planning Commission as recently as
12th March thig year.

We have always been told that food
ig a necessity and that we should
deal with this problem on a war
1ooting. Actually, when war came,
it was seen that the Ministry com-
pletely failed in its duty and the
Government has not even thought of
removing the administrative bottle-
necks at thig time. When I say this,
I do not say that the hon. Ministers
are not able or that I question the
ability of the hon, Ministers. So far
as the composition of the present
Ministry is concerned, it is probably
the most able team. Both the urban
and the rural interests are combined.
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I also feel that the hon, Minister,
Shri Patil, who unfortunately is not
present here, is a man of great drive
and energy. But I find that there ig
no policy whataoever.

It is too much to expect from this
Government that it will have a de-
finite policy in any matter specially
in the agricultural sector. It has
been neglected all through although
we talk loudly about it. I want to
know what the Government is going
to propose for giving incentive to
the agriculturists so that agricultural
production might increase in this
country, We should give incentives
Just as we have given incentives to
industty it we really want that agri-
cultural production should go up.

I also want to know as to what has
prevented this Government from
having a Price Stabilisation Board
for which a recommendation was
made by the Foodgrains Inquiry
Committee as late as 1957. This was
a committee constituted by the Gov-
ernment to recommend steps for faci-
litating agricultural production and
other things, What has prevented
this Government from doing that?
They come some time or the other
and make some announcement about
price which never reaches the real
agriculturists.

Although they say that the price
position is very stable, today it has
been admitted by the Planning Com-
mission itself that in March, 1963
prices of foodgrains have gone up
as compared to last year. I know
for a fact that in Orissa prices of
foodgrains have gone up like any-
thing. This alone shows that there
is no fixed price psilcy.

As far as the supply position is
concerned, Shri Patil with great per-
suasive effort has been able to dump
into this country &3 much as 16 to
17 million tons of foodgrains from
America. Probably, he will get more.
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That is the only comfortable position
and achievement that he wants to
show, namely, that so far as supply
is concerned, we are completely
satisfied because America ig there to
come to our rescue whep we are in
difficulty,

What happens is this. Because of
the policy of procurement, States
which are surplus and which could
give foodgrains to other Stateg have
been converted into deficit States and
instead of eating their own rice, they
are to depend on the rice to be sup-
plied by America for their own con-
sumption. This is the policy which
this Ministry is following, It is not
a question of pumping more money.
Sometimes when this question comes
up, the hon. Prime Minister makes
a statement and says, “Increase pro-
duction by 35 per cent”. The Na-
tional Development Council met some
time back and said ¢“Give more
money for minor irrigation” without
taking into account as 1o what the
real performance has been ard whe-
ther the money that had been pro-
vided earlier has been spent.

Where is the bottleneck? Merely
giving more money will rot solve
the problem, It is really a questiion
of organisation and administration.
Has this Ministry or the Government
itself ever thought as to wnrat the
real bottleneck is in regard to the
implementation of the projects or
schemes approved by the Planning
Commission or by the Ministry from
year to year? I would sy that
there iz no assessmeot as such. As
we find in this House—and you must
have observed it several times—that
the Food Ministry, the Community De-
velopment Ministry and the Irriga-
tion and Power Ministry seem to
depend more on tha States snq the
areag concerned, the district adminis-
tration etc.,, for the execution of their
schemes. The work of the Food and
Agriculture Ministry seems to be
divided among three Ministries at
least: Irrigation and Power and Com-
munity Development. Why not in
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this emergency we co-ordinate or
why not take Irrigation from the
Irrigation and Pover Ministry and
that part of Agricultaral work {rom
the Community Deveiopment Minis-
try and make it a ~or.solidated Minis-
try which can look inlo all trese as-
pects of the problem rore thoroughly
and satisfactorily? Otherwise, we
will find it difficult in ‘thig country
The Minister often comes and says,
we are doing out joo, i* is some other
Ministry that is standing in the way.
That is how things are done in this
oountry. I go not think that the
Ministry has tackled this probiem
satisfactorily.

1 want to put it to the Minister, is he
satisfred with his ocwn perfcrmance.
I want to put it to the Minister, is
he justified in asking this House to
give more money to the Ministry and
again coming forward to this House
saying that there have been short-
falls because this has not been exe-
cuted in the State and iower levels.
What is the machinary that they
have developed? They requested the
States to have a co-ora:naticn com-
mittee, let the Chief Minister preside
over the co-ordination committee let
there be some such committee to
look after the administration. I sk,
is that the methnd by which vou
want to tackle this ve:y imporrani
problem in thig couniry.

I do not want ynu, Sir to 1‘ng the
bell. I am concluliry my speech by
saying this. I am only giving a quota-
tion from the Primme Minister's
speech made in this House ag early
as August, 1960 and ! wan!t & reply
from my friend. He said:

“Every one knows that unless
we are self-sufficienii n amicul-
ture we cannot have the wrere-
withal to advan-es in indvstrice.
It we have to import food then
we are doomed 5o fai as proeress
is concerned. We caanot impcrt
both food and marlurery, we just
cannot get on.”

From 1980 to 1963, we are importing
more and more. Can we get on? Or,
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{Shri Surendranath Dwivedy]

are we stagnating? Whatever it is,
the Ministry has oni~ com®~:teg it-
self by saying this. This i¢ what
they have said in the Repn:t. Thaere
has been no shortfall so far as agri-
cultural production is concerned.
Compared to 196! in 1932-63 it has
been more or less maintain:d—how
—because o1 the developmert pro-
jects that they have introduced. That
means they cannot make any pro-
gress. It ig a stabl® position, By
hook or crook by somemeens, by
some persuasive methods, hy taking
help from foreign countries, they
have been just maintaining the sta-
tus quo. Therefore it is high time
that in this emergenc,, some serious
thinking should be made about a
change in the entir: administrative
set up and also to see—] am not
going into the policy ¢r plans as
such—even whatever plang there are,
however defective they ma~ be, they
are implemented. They ar> not im-
plemented because of lack of co-ordi-
nation and proper administration

Shri D. D, Pari (Kaithal): Mr
Speaker, a very rosy and sanguine
picture of the sugar industry in
Maharashtra was prosented by an
hon. Member on the floor of the
House yesterday. I dc not want to
refer to the Rama Rajya that seems
to prevail there in regard to sugar
industry. What I am concerned with
is the observation made by the hon.
Member when he saicd that the Gov-
srnment were now trying to lump
together the cane growers of Maha-
rashtra and other southemn parts and
the cane growers in the north
The result would be that the efficient
units would have to drag on with
non-efficient units and both would
suffer, T beg leave to put in a word
on behalf of the ineffici>nt drags.

The pattern of sugarcane cultivation
in Maharashtra is that a large num-
ber of factories own farms covering
5 to 10 thousand acres. The pattern
of cultivation in the north is, 3 mil-
lion cane growers are depending up-
on about approximately 1 acre each of
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cane to derive their sustenance.
Secondly, this very efficient industry
in Maharashtra produce sugar at
Rs. 7 or 8 per quinial cheoper and
they sell it at Rs. 7 per quintal
dearer than the sugar industry does
in the north, and as a result, the profits
of an average sugar factory in
Maharashtra when compared to the
profits of a sugar factory in the-
northern region of the same capacity
are eight to ten times.

Shri Nath Pai: (Rajapur}. You are
confirming the Maharaskitian effi-
ciency?

Shri D. D, Puri: I am only mak-
ing my submission. I leave hon.
Members to draw their own conclu-
sions. These profits, part of them un-
earned on account of the freight ad-
vantage, give the wherewitnal tc the
factories to provide manure and other
cane developmental facilities to the
cane-growers, whereas ul in the
north—and I speak for the Punjab,
UP and Bihar—the State Govern-
ments have collected crores of rupees
as cane cess or ag pidrchase tax as it
is now called. It was levied in the
name of cane development, but omnly
a trickle, not even ten per cent of
the money so rais>d  has actually
found its way to the cane develop-
ment itself.

Shri Shivaji Rao S. Deshmukb
(Parbhani) What about excise duty?

Shri D, D. Puri: My hon. friend
may kindly bear with me. T have
only ten minutes at my disposa] and
1 have got to cover a lnt of points.

And yet the cane grower growing
one acre of cane in th: north, with
the State Government takine all the
money as cess and hardly spending
any money at all on cane develop-
ment is being compared with the
cane-grower in Maharashtra where
in the first instance. a large part of
the cane is grown by the tactories
themselves, and secondly, the cane is
grown on farms of 5000' to 10,000
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acres where you have all the where-
withal for cane Jevelopment.

Shri Nath Pai: But what is the
yield of cane per acre and what w
she sugar yield pe: tuen of cane? Will
my hon. friend tell those figures also
in Maharasitra?

Shri D. D, Puri: | shall give those
figures. but I would submit that for
a proper assessment of the sugar
yield per acre you have to take a
five-year cycle, In Ilaharashtra, the
age of the cane crop is eighteer
months or more, but in the north the
age of the cane crop is barely halt
of that duration. Therefore, you have
to go into it deeper than merely the
average yields for one single year
Then you have to take into account
the ratooning, and then you have to
take into account the period for which
the land has to lie fallow etc. I
have given some of these factors

We do not grudge all the profits
made by the industry in Maharashtra
and in other places. There was a
time when the sugar industry in the
north made a little bit and in Maha-
rashtra they made a great deal more.
That did not matter. Good luck to
them. They can make even more in
the hereafter. But now a stage has
been reached when the industry in
the north—and when I say ‘Industry’
I include the cane-grower ‘n it—is
actually incurring losses, #nd now,
the cane-grower in the north and
the industry in the north are being
told that they are inefficient, and
they are being cast aside so as not to
create a drag on fhe more effcient
industry in Maharashtra whick pro-
duces sugar at Rs. 7 or Rs. 3 per
quinta] cheaper and sells it at Rs. ©
per quintal dearer than they de ia
the north.

Another suggestion has been made
that the export of sugar shculd be
confined to factories near the coast,
which means the State of Maha-
rashtra. To start with, Maha-
rashtra is a sugar deficit area and
comsistently for the last ten or fifteen
or twenty years, sugar has been sold
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there at a price higner than that at
which it is sold here. It is a deficit
area, and now you want even that
sugar to be pushed out for export
and by so doing you want to create
sugar famine conditions in  Maha-
rashntra so that the cane-grower and
the industry may be able to reach
even larger projects.

Having made this very brief ob-
servation in regard to what was
stated yesterday I now lurc mwv at-
tention to the nationa! picture. Tak-
ing the country as a whole, I shall
not go into the controversial figures
in regard to what the sugar pronduc-
tion this year is going to Le bwcause
the market is evtremeiv tempera-
mental and speculators start flying
kites at the lightest pretext; I would
only say that there is no difference
of opinion and we all acknowledge
that for the season 1963-64 we need
between 3 and 3-1|2 million tons, that
is, between 30 and 35 lakhs tons of
sugar both to meet :nternsl consump-
tion and also to ena%le us to nonour
our commitments for export.

I welcome the steps announced by
Government, t.hey are going to have
intensive cultivation of 4,000 acres
around each factory; they are going to
have pilot projects etc. etc. I entirely
agree with all that. But the question
is: are these pilot projects calculated
to give any results in the 1963-64 and
1964-65 season? These long-term pro-
jects will certainly bring in very use-
ful results over the long-term. But
what we are immediately concerned
with is the 1963-64 and 1964-65 sea-
sons in respect of which we have al-
ready undertaken export commit-
ments. I do wish that the hon. Minis-
ter, when he makes a statement, will
deal specificially with the 1963-64 pro-
blem. My own suggestion is that the-
price of cane should be raised. There
is absolutely no escape from it. Let
us not forget that in 1947-48 the price
of cane was Rs, 2 a maund and in
1950-51 and 1951-52 it was Rs. 1.75 a
maund. Today we do not like to play
with priceg too often. But if we want
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30—35 lakh tons sugar next year, this
is the only step that is likely to give
us that result apart from praying for
good weather. There is nothing else
we can do except to raise the price,
maintaining the present linkaga of the
vrice to recovery.

1 will ¢nly say one word in regard
to this linkage. It is only logical and
correct that the canc should fetch e
price depending upon the sugar it
carries because in the final analysis it
is the sugar in the cane that is sought
to be s01d; all the rest is trash. There-
fore, I suggest that the present price
linkage to recovery should be main-
tained, but the entire price level
should be raised. A declaration should
be made to this effect as soon as
possible so that it may have effect on
sowings for the next year.

Apart from this, there is of course
the question of incentives. Incen-
tives may have to be provided for an
early start as well as far the overall
production, If all these steps are taken
right now, the grower may stil]l catch
time and put in some additional acres
under sugarcane.

A great deal has been mentioned
about the 10 per cent cut. It is very
easy to be wise after the event. But
what were the circumstances at the
time when the cut was irnposed? The
country had produced 30 lakh tons of
sugar. Internal consumption had not
yet reached 20 lakh tons. There was
a surplus of 10 lakh tons on hand. The
export perspective at that time was
extremely bleak because the world
price of sugar was around Rs. 10
a maund. Therefore, we were
able to export barely about
50,000 tons. A stage had been reach-
ed when Rs. 75 crores was tied up
in stocks that sugar factories were
carrying. The factories were running
late in the months of June, July etc.
which was bringing about hardship to
everyone,
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_ Therefore, it was considered at that

tme that possibly the only way to
_susta.in the economics of the sugar
industry was to impose a cut. But
soon circumstances started changing
somewhat; the cut in actua] practice
has not brought about, according to
my calculations, any shrinkage in pro-
duction. It did create g certain amount
of psychological fear in some States
and that might have had some effect.
But in actual practice, there was no
curtailment of production on account
of the cut.

As-I said, it is very easy to be wise
after the event. Take the global pic-
ture. Nobody knew last year that the
international price of sugar today
would be more than double the in-
ternational price of last year. The
last United Nations Sugar conference
brake up and the agreement had to
be suspended because Cuba wanted
a quota very much in excess of what
the confercnce was prepared to offer.
How could the Cubans know that
they would not{ be able to produce
even the sugar quota that was offered
to them? All over the world, sugar
production is much shorter than ex-
pected a year earlier., This is a global
phenomenon. There have been lots
of crop failures. This year the shrink-
age in production is attributable not
s0 much to shrinkage in area but to
the yield per acre having gone down
in North India. Therefore, we should
not attach too much importance to
this 10 per cent.

The over-all picture of sugar is that
a few years ago we imported 18 lakh
tons and now, barring brief vicissi-
tudes ups and downs which every
agricultura] commodity is exposed 1o,
we are well established in the export
market, exporting 4 to 5 lakh tons
every year. The internal consump-
tion of sugar which was between 10
and 11 lakh tons at the time of inde-
pendence is now more than 26 lakh
tons. Taking all these things toge-
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ther and making due allowance for
the ups and downs attaching to aea
agricultural commodity, the way the
sugar policy has  been |worked
out is nothing to be ashamed of, and
the Government and the Ministry
may well be proud of their record.

Thank you.,

Shri P. Kunhan (Palghat): I thank
you for giving me an opportunity to
participate in this debate on " the
Ministry of Food and Agriculture. As
the time abailable is very short, I ghall
not repeat the points, but I will con-
centrate on the problem of production
of foodgrains.

During the first two years of the
Third Plan, production hag remained
static. Foodgrains production was
79.7 million tons at the end of the Se-
cond Plan. It came down to 78.6 mil-
lion tons during the next year, and
this year’s prospect is none too good.

However, the most alarming fea-
ture of agricultural production is the
static position in productivity. Dur-
ing the 12 years from 1949-50 to 1960-
- 61, the per acre yield has advanced by
a mere 1.54 per cent. It ig clear that
if we are to achieve self-sufficiency in
agriculture, the per acre yield has to
go up in a big way, but we have fail-
ed miserably in this respect. At this
rate it is clear that the Third Plan
target in agricultural production will
not be achieved.

The progress in agricultural pro-
grammes is also very disappointing. It
seems that none of the Third Plan
agricultural programmes is progress-
ing as stipulated. The gap between
the irrigation potential of major and
medium projects and the actual utili-
sation is as large as 4 million acres.
The total potential of these irrigation
projects rose to only  13.79 million
acres in 1961-62 from 12.1 million
acres at the end of the Second Plan.
And the actual utilisation recorded
only a small gain to 10.47 million acres
from 9.15 million acres during the
same period. Against the raised Plan
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target of 19.2 million acres of minor
irrigation, the actual achievement in
the first two years of the Plan will
be only 5 million acres.

In the case of soil conservation, the
achievement in the first two years will
be only 2.8 million acres against the
revised Plantarget of 16.5 million acres
The anticipated achievement in res-
pect of dry farming during the same
period is 5.2 million acres against the
revised target of 50 million acres.

The Third Plan envisaged an in-
crease of 148 million acres in the area
under improved seeds of goodgrains.
The total area likely to be brought
under improved seeds by the end of
1863-64 is merely 41 million acres. The
programme for improved ggricultura:
implements on which largely depends
improved farming practices, too has
not made much headway, barring of
few isolated areas. Stil] ninety per
cent of the cultivation in our coun-
try is carried by the ancient method.
Against the plan target of ten lakh
tons of nitrogenous fertilisers, the
actual quantity despatched during the
first nine months of the current year
amounted only to 2.37 lakh tons.

The programme in respect of rural
and urban compost scheme and green
manuring is also not progressing satis-
factorily. It is expected that by the
end of 1963-64 the third year of the
Third Plan, only 40 and 52 per cent
of the compost and green manuring
targets will be reached.

The programme of co-operatives is
also lagging behind. Against the tar-
get of 37.3 million membership of the
servivce co-operatives, the present
membership is only 22.8 million. This
is only 3.8 million increase over the
membership at the end of the Se-
cond Plan. Against the target of
short and medium credit of Rs. 530
crores. the loans advanced in 1961-62
amounted to only Rs. 236 crores.
Similarly, for long term credit,
against the target of Rs. 150 crores,
loans outstanding in  June 1962
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amounted to only Rs. 45 crores. The
programme for rural godowns is also
lagging behind. As against the Third
Plan target of 9199 godowns, only 1350
were built during 1961-62 and 1185
are expected to be completed during
the current year. The target for
1963-64 is 1111. Thus the achieve-
ment in the first three years of the
Plan will only be 40 per cent of the
five year target.

It wil] thus be seen that in every
respect the agricultural programmes
are lagging behind. At this rate it
is clear that the production target of
the Third Plan cannot be achieved.
The consequence of this failure in
agricultural production is catastrophic.
Already we are dangerously depen-
dent on American charity for feeding
our people and even in clothing them.
‘We have to import huge quantities of
wheat, cotton, milk powder, etc. From
August 1956 to October 1962, India
received U.S. farm commodities in
huge quantities 16 million tons (metric
tonnes) of wheat; 580,000 tons of fod-
der grains, 787,000 tons of rice, 13 lakh
bales of cotton. The market value of
these supplies including shipping
oosts comes to nearly 1100 crores o
rupees. And we will continue to im-
port foodgrains during the coming
years at the rate of about four million
tons annually. How depressing is
this state of affairs?

The question naturally arises: what
is wrong with out agriculture? Why
are we failing to solve this all-em-
bracing problem? The key factor in
agricultural development is the pea-
sant. The Dbasic and fundamental
weakness of our agricultural policy is
that the Government has ignored or
side tracked the peasant. All the so-
called land reforms have not basically
altered the status of the peasant.

Here I wish to point out the inst-
ance of the Kerala Agrarian Relations
Act. After the Kerala High Court
and the Supreme Court invalidated
certain portions of the Act, the
Kerala Government, through out the
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cntire  legislation. As a  result
thousands of peasants have suffered
great losses, They have lost all faith
in legislation. About a lakh of pea-
sants had gone to the land tribunals
and each one had spent about 500 or
600 rupees on their application for re-
duction of rents. And some 17,000
got reduction of rent. Some ten
thousand tenants had deposited money
to get the ownership of the land they
tilled. But now all the money spent
and all the gains have been wiped out.
The Planning Commission and the
Central Government promised .to
amend the Constitution to validate the
Act. Till now nothing has been done.
This is the attitude of the Congress
to the peasants. How can agricul-
tural production increase? I do not
want to go deeper. I shall conclude
by requesting the Government to
bring the amendment to the Constitu-
tion to validate the gains of the
peasants,

oY A ( TAHET ) W R,
T AT IAM AT AT, I F AR
A g A AN W FF 797 9w |
q HATET | 5 GHEGT F TH FA & oy
T AER AGT a7 QIATE 7% |
Jaaiy Ao 5w faw qars fw g
am % @9 wH & gwla Y 1 ogelt §9-
awfa g & gf, @l Tty
A wew gf, v Al gy
g W @Y 2 ey g A E
feafr & 8 ofradw w@ gmma
Ty feavet ¥ g fememar s
¥ f gmm agt o & oA # Afg &
% afF g afg Faq 3T
fag #gé 21 mgadgaAam 2fs
TMAT AE q9 UES  FETD qIEIT
I A " AR Y HF qEy ¥ At
o, g o A WA Y W
feet & & mwatafg ghar ~few
AR T A N aw fadw A oA
amr s 1 fer w afi i &
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s ¥ A ag A ol ¥ fod gE &
ar aeT fe gk &

T 9T TOAT ARG § 99 §
foger g g & agt wonfus-
a< et @ & 1 78T 9 afgarfaat
A FAH ¥ ofgds T g T
sfeamly fer wfa far e 1 s <@}
£ | THET wEelt Fow o g fE 9wt )
TS T AW FEGT § | T TF TAR
sfearfadt & I § ¥ 7o #7 ST
g T fFar AT eR aF AR 0¥
H iy oufa JgY r oy | ¥ ogw
Y g9 AT F N F g H g9
TR AT I g W TG W HAIE
SO 7 @Y I T ) HATH T FE
W ¢ ag "7gw a9 F faar my E, sew
B q¥g ¥ AF AL oA T ] ) 99 aF,
agi & faarel Y ggoEl & e &
@Y a9y o, a9 a9 far o 6
IFL Y AR AG) a% T | 99 framt
%Y wga AT gAY A WEWA agy
AT ST & FR G Bad A T § | g
weTaT w1 g arfedl & wady §, s
T aRFAR AT § 1 agge
A q@ET & sfearfagl @ @€ &
Fr AT E

§ wr wft wREg § sgAr
R ST g AN RAAT B
AF Y@ | AwRES F v @ ooy
F AR WS aF g4 g7 fefgae
¥ s ot fafaee ad) ogar & 4 g
¢ fageat W) %2 fafaeex it o a%
Al ¥ &\ 97 ¥ Frd Fo =g
& § a1 %3 gAR ggt @99 qTAET B
29 fir agi o fadY s ag ww R ok
gfggtd ar & 1 At oe fr &
frag & T wEm  faw wT
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f g fF 7§ gm gfeww @
mas W frag o swarafggs
A 1 o foraa gare W A §
ITEF A K HA Ag fAEar g,
A & 767 7f) et @, @A w
fagaem adf 2 1 s fFar ga e
I 21 o) faee & ager e T
fcarft 07 W F 9 fr waasy
=T 9 AT Y e fee e’ A gy
feafa +ft frmmt S g1 SToh afew
o W gardy feafa sy 20
I I F G g O A g
T AR e gRIT | 13T
TRy ¢ 5 mftanfeat & agomY
¥ 9N AU gy ETERE O
& Tfgd |

ot Y gwfa faarg ®Y sraeqr 9
frie st 1 g a@e Y gEm
agi & fau fa=rd & &g Ay gy
g dfrrswd foart sTam asfH o
T T | AT oF WY Agem
IO FI § W G R L F FH-
ATE FI AHTT FWT FAT FT AGT FT
wd feurd & for ooy sqar 37 &
THFT FF AW AHA A A § TG gaT
¥ WY, TR TG A g
HITET qg G FT AT T o QY
SNagt ¥ fagfaad Frawraars &
ag A1 F aax g | OF &7 9y e
gfmsr & ) gafad 30 4A) wEeT &
faaea & fF gaTe @aTe QT #Y WY
feiw eam | g Aga fegg gu &, ey
Wt AR agE =nfge (e 2w | few-
=t 2 AR 35 fearddt ¥ @9 F1 97
€34 &7 @iFT faear afggd | Sqwy
g WY wr agFr wfgg A wm @
&g e g fF d9e oo # udy
TF FIE TN AL gE &1 T GRT
®fr e g1 F o h wgen § fadza
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[ = w<dr]
w¥m fF g wg gfawd I
FToY gafa F A & !

dagar g i ALy A feard Y
Hifeqw g H I 9T | FEIL ST AN
sz feat § 39 9T AT T IF TR
g A fgar Ffaw o wimm
¥qT &TF FrQ fEar AT @ 3|l |
gua dt Y SEET wAr N Tl
TEAT | HHEC AW WTET & AN §
TR A F A T I 1 T T
fogma 21

&a F TTFH A afegr AR A § "/
T W 9T FATA AT A I § | JH
97ed § fF o £] Tt e T
I A A T FAR G AT ITH
FLHT A F AR o wZA G T R
frarl 1T A ) CET FA § AT w7
WEET ERI |

TARN ARA § fo gfawa oA
g G gt &, I Yo 9 §e ol
a7 &t TG g | g =\ § fF
g9 R ¥ e fear F | W) g
TR Al FX G ® A I av
JOT A AT g 1w gAE g fw
o qEdt T 9 & TaH) mrfeartaat
s gfemt & fegr o, @ gw /m
FTET IINX L THY 7 |

W ¥ g F v 0¥ aga
Yo g wg owgdr W &
R A TN A T § T )R
L 7 AT ¥ AGA THET § 1 FWIQ
{09 § 5 7R &l wee &
gt arfgd arfd 7 AQ aQF A 7w
et AEl ¥ wFA qFE qE
Shri K. C. Pant (Naini Tal): Mr.

Speaker, Sir, I rise to support the De-
mands for Grants under the Ministry
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of Food and Agriculture, When we
look back at the increase in agricul-
tural production in the first and
second Plans we find that agriculturat
production has definitely forged ahead.
But we also find that the progress has
not been very even and no consist-
ent, stable trend has so far been es-
tablished.  Substantial gains have
been registered during the first Plan
but the second Plan was not success-
ful to the same extent. In fact, ever
since 1960-61, the rate of growth has
not kept pace with the requirements
of our national economy. This is dis-
appointing, but I do not think we
should be unduly alarmed over it, be-
cause we have to accept that so long
as irrigation covers only a little more
than one-fifth of the area under culti-
vation, we cannot altogether insulate
our agriculture from the vagaries of
the weather.

12:56 hrs,

[MR. DerpuTY-SPEAKER in the Chair]

Apart from the quantitative aspect,
we have to try to make a qualitative
assessment of the progress made by
our agriculture in the last 15 years.
If we take individual commodities, we
find that the pattern of growth in
different parts of the country has not
been very uniform. For instance,
wheat production has gone up in
Punjab but is stable in Uttar Pradesh.
Rice production has gone up in Orissa,
Madras and Punjab but the growth in
other parts of the country has not
been so noticeable, Then there is
cotton. Cotton production continues
to be a gamble on the monsoon. It
is true that we have established the
cultivation of finer staple cotton in
the canal areas of Punjab, but be-
cause this cultivation is in a particular
area, it is all the more vulnerable to
local factors. The position would be
much better if we could disperse
fing staple cultivation all over the
country. Then there is jute. Jute
production continues also to be sub-
ject to wide fluctuations. It geems un-
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fair to criticise jute production when
it is doing so well, but we cannot al-
together overlook the qualitative as-
pect. Sir, even in a bumper year, we
have been obliged to import jute
croppings from Pakistan to supple-
ment our own. This is hardly a
happy position, and I hope it will
not continue for long.

As far as sugarcane is concerned, it
has been dealt with sufficiently in the
House and I do not want to say any-
thing about it except to welcome the
proposal to raise cane yield in nort-
hern India through the package pro-
gramme. As far as this package pro-
gramme is concerned, I for one
strongly support the concept on which
it is based. It grows out of a techno-
economic approach to the problem of
agricultural productivity. We can see
from page 9 of the report supplied by
the Ministry that the result achieved
by this programme in the short span
of one or two years in the selected
districts has been very striking if not
gpectacular. It shows what can
be achieved when organisation,
capital and technique make a
combined and co-ordinated on-
slaught on an ecomonic problem. It
is logical to expect that if the same
kind of co-ordinated were extended to
non-package districts equally good re-
sults would follow.

But here we encounter a serious
difficulty. Many hon. Members have
referred to it, namely, that a multi-
plicity of agencies is looking after the
different accessories of agriculture,
like irrigation, fertilisers, seeds, etc.
Attempts are, no doubt, being made
to co-ordinate their efforts. But one
continues to hear complaints that the
farmers do not get credit in time, that
there is a time-lag between the sup-
ply and utilisation of irrigation facili-
ties and so on. Then there is the
question of relationship between the
Centre and the States. In this con-
nection, I would like to quote from
a recent speech by Shri Ajit Prasad
Jain, the predecessor of the present
¥ood Minister. Speaking last month
at the Uttar Pradesh Agricultural
University, he said:
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“The Indian agriculture suffers
from many infirmities which are
not so much at the policy level as
in implementation. There exists
considerable confusion about the
responsibilities of the Centre and
the States. The Centre holds the
States guilty of shortfalls in the
implementation of the agricultural
schemes, but not unoften the
States are known to hit back and
throw the responsibility on the
Centre. In most of the States,
agriculture has failed to receive
due importance.”

These remarks, in my opinion, pin-
point one of the fundamental pro-
blems of Indian agriculture and des-
erve the most careful attention.

13 hrs.

Another problem of fundamental
importance to which I would like to
refer is that of fertilisers. We are
woefully short not only of chemical
fertilisers but, in spite of our huge
cattle wealth of organic fertilisers
also. In a country like ours, cattle
waste is the most natural source of
organic matter, but unfortunately the
bulk of this valuable material is being
burnt as fuel for cooking purposes at
the moment. The manurial value of
cow-dung as a source of humus to the
soil is widely known, but what is per-
haps not so widely known is the value
of the plant nutrients it contains. A
committee appointed by the Govern-
ment of India to go into this question
some years ago came out with an esti-
mate that 200 million tons of cow
dung were being burnt each year. This
may be a conservative estimate. Last
year the hon. Member, Shri Chatter-
ji, came out with a figure of 400 mil-
lion tons. The committee went on
to calculate that 200 million tons
of cow-dung cotain about 425
million tong of the three main
plant nutrients in term of nitrogen,
P205 and 20, of which at least 2.55
million tons are in forms available to
plants. I would lke the House to
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take particular note of these figures.
If we calculate the loss of available
nutrients and organic matter in terms
of money, the total comes, on g con-
servative estimate, to the staggering
figure of Rs. 550 crores. This is the
order of the annual loss. Obviously,
this is a colossal nationa] loss, which
we should try our best to check.

However, the question arises as to
what the farmer can use as fuel, if
not cow-dung. It cannot be coal. The
Finance Minister has seen to it that
it will not be kerosene. The only al-
ternative is wood. But in a way that
is also a problem. So, this is really
a baffling problem. But we are for-
tunate in having a dynamic and re-
sourceful Minister for Food and Agri-
culture and I hope he will accept the
-challenge of the situation and do
something about it. I also hope he
will give us an inkling of the working
of his mind on this important sub-
ject.

I turn to chemical fertilisers. I am
sorry to say that we produce only 25
per cent of our requirements and we
aTe importing another 25 per cent,
thus leaving 50 per cent of the de-
mand uncovered. I beg to submit that
this is a basic lacuna in our agricul-
tural planning and programme. The
second point is that certain areas like
the delta regions of Andhra and
Orissa use a lot of fertilisers, while
other areas like UP. and Bihar do
not. Why is it 50?7 It is mainly be-
cause the kisan in U.P. and Bihar has
not been sufficiently educated in the
utility of fertilisers. I will give you
a concrete instance. When it was
planned to produce nitrochalk at Nan-
gal, the idea was to utilise it in UP,
Punjab and Rajasthan. But when the
fertiliser was actually produced, these
States did not take it and it had to
‘be sent all the way to the south. This
would hardly have happened if the
farmer in these States had been edu-
cated beforehana on the merits of
mitrochalk, which, I may submit is
anp day a better fertiliser than am-
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monium  sulphate. So, the point I
am trying to make is that much more
vigorous efforts need to be made te
educate the farmer everywhere on the
relative merits of diffrent chemical
fertilisers and also on the need of
balanced crop nutrition based on soil
analysis.

I would now like to say something
about the border areas in U.P. which
I have visited recently. The army
there is facing the problem of trans-
porting hundreds of tons of agricul-
tural products for its own require-
ments over hundreds of miles. I can
understand this kind of thing happen-
ing in a place like Ladakh, which is
not kind to vegetation. But in U.P. the
potential is already there; it is only
a question of developing the resources
fully. I will, therefore, request the
Agriculture Minister to take the lead
in developing horticulture, vegetable
gardening, poultry farming, pasture-
land etc., in this area, so that at leasy
in the middle sector, the army can
live off the land. This would be a
signal contribution to the |defence ef-
fort. Sir, I appreciate that this can-
not be done in the usual course and
extraordinary steps may have to be
taken. Land is very scarce in this
area. 1 would, therefore, request the
Government to consider leasing out
forest land to village communities for
the development of orchards. I do not
for a moment suggest that the total
area under forest should be reduced,
but only that part of that ]Jand should
be allowed to come under fruit trees.
1 would go further and suggest that
in all future afforestation programmes,
the value of the forest should be the
guiding factor.

Shri Basappa (Tiptur): Mr. De-
puty-Speaker, Sir, it has been rightly
said that a strong agricultural base is
the pre-requisite of national security
and defence. There are several other
reasons also why a strong agriculta-
ral base is necessary. We have been
saying that hundreds of crores of
rupees are spent every years over im-
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porting foodgrains, as a result of which
a lot of foreign exchange is spent. So,
at least in order to save this foreign
exchange, we must have a strong agri-
cultura] base.

We are passing through critical
times. Our exports must be increas-
ed and from that point of view also,
we must have greater agricultural
production. Even the industries that
we have in this country require a lot
of agricultural raw materials. More
than all these, during the emergency,
our country has to show to the world
that a democratic set-up can equally
produce more in this ,country. So,
judging from these points of view, al-
though the Minister who spoke yes-
terday was very optimistic about the
picture, still looking at the stagnant
agriculture, we can only say that the
productivity is very low. It has been
stated that the rise in productivity is
only 1.4 per cent. There may be more
agricultural lands brought under cul-
tivation as a result of which they can
show some improvement, but the pro-
ductivity as such Ras not very much
improved; it is only 1.4 per cent.

Yesterday Mr. Thomas was saying
that the position was very comfort-
able and our dynamic Minister, Dr.
Ram Subhag Singh, gave a record of
the incentives that we are giving to
have more yield per acre. Today I
expect our more dynamic and optimis-
tic Minister, Mr. Patil, to say in clear
terms how we are advancing. But I
am not able to understand in the face
of all this, how certain statements
made by other Ministers vary in this
direction. In the Presidentia]l Ad-
dress, it has been stated:

“Agriculture, which is the most
important sector of our economy
has undergone material develop-
ments and agricultural production
has increasced considerably.”

But as seen from one of the papers
sent to us by the Planning Commis-
sion, there is not much advance in our
overall production. They have given
some figures also. From 1949-50 to
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1960-61, it has risen at the rate of
3.84 per cent, which ig very low com-
pared to the 6 per cent we have in
view. There are other statements
made by other Ministers also.

The Food and Agriculture Minister
may say that our production is not
very unsatisfactory. Considering all
these, such discrepancies will give an
impression that there is a sort of com-
placency in the mind of the Minister.
This complacency will not help us
much. We are proud of the achieve-
ments, particularly after the Minister
has taken over charge, but still the
goal we have to reach, i.e. self-suffi-
ciency, has not been reached. The
other day, Mr. Malhotra struck a dis-
cordant note regarding the results
that we may achieve. Therefore, we
must try to understand where the fault
lies and where exactly we have gone
wrong. We have becn hearing in this
House the Cenire accusing the States
and vice versa. There is absolute lack
of coordination between one Ministry
and another. Even in the discussions
of the Planning Commission, Dr. Ram
Subhag Singh would attribute our
shortage to some other thing The
Community Development Ministry
may refer to the States. Shri Nanda
may say that our administrative mac-
hinary has to be geared up. All these
things are there. Therefore, we
should try to understand correctly
where the fault lies. Our farmers are
efficient people. It has been stated
that our farmers are in no way back-
ward or primitive. We are also spend-
ing crores of rupees. In the First
Plan we spent Rs. 800 crores, n the
Second Plan Rs. 1200 crores and in
the Third Plan we are advancing a
lot of qmoney. Therefore, the time
has come when this organisational
machinery must be looked into care-
fully.

The Community Development Minis-
try holds some responsibility. The
Agriculture Ministry holds some res-
ponsibility. Who exactly is responsi-
ble is still to be understood, espe-
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[Shri Basappal
cially when we take the point of view
of credit. They are distributing Rs.
240 crores. The Ministry which is
really responsible is not at the helm
of affairs for distributing this amount.

The whole House was obsessed yes-
terday with the question that a reason-
able and remunerative price should
be given. That is absent now. Of
course that reasonable price should
satisfy the consumer as well as the
producer. But now-a-days we see a
trend in the direction of a producer-
oriented price policy. It is a good
thing in order to reach self-sufficiency.

An Hon. Member: What should be
done?

Shri Basappa: The hon. Minister
knows about it. He has been em-
phasising that point, but he has not
taken a decision. I wish he takes a
decision quickly. I do not know why
he is hesitating in the matter. How
we are to go from pillar to post in or-
der to get the required materials has
been already narrated by Dr Ram
Subhag Singh, and I do not want at
this stage to go into those things. He
has taken up a challenge so far as
the utilisation of the water resources
in our country is concerned. Four
million acres of land can be irrigated
if the water resources remaining un-
utilised in the country are made use
of. Sometimes our Minister says that
if a project is given to him he can
show how the water could be made
use of.

Sir, it is said that more minor irri-
gation to the extent of 50 per cent
will be done in the coming years. It
is a good feature. Certain States like
Mysore deserve more minor irriga-
tion facilities. I know about the irri-
gation potential in my own State.
There are rivers flowing through se-
veral States, and the agirculture
potential of those States ir the
Krishna Basin is very much more. For
what reason disputes are there, we
do not know. There are certain dis-
putes, no doubt, but the Government,
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with the help of other Ministers also,
should see that these disputes are re-
solved very quickly so that there is
a balanced agricultural development
in the country.

I would like to emphasise this point
about the question a balanced develop-
ment of agriculture. I do not like
the idea of certain parts of the coun-
try with 40 inches of rain and 30 per
cent of irrigation producing more and
giving it to the other backward areas.
After all, where is the purchasing
power with the poor people to go nd
buy their requirements from other
areas. Therefore, every part of the
country should be developed. I do
not say that other big projects should
be given up. But when a river flows
in a particular direction the lands
which are adjacent to that river do
not get any water because the whole
water is taken to the delta region to
provide irrigation facilities there. I
do not say that water should not be
given for irrigation facilities there but
the primary needs of the Krishna Basin
must be dealt with first, and if there
is extra water let that be given to
other areas. Certain basic principles
on which these things should pe de-
cided have to be framed; otherwise,
the agriculture potential in those areas
will not be improved. Our Minister
sometimes, not knowing these things,
says certain things which may prove
to be at the cost of some of the back-
ward areas and potentialities available
in other areas. In areas where there
is 5 per cent irrigation and 47 per cent
of the contribution by rivers, they are
not getting any benefit whereas other
areas are being benefited. Our
Minister should see that there is a
balanced development of agriculture
in this country.

Sir, this is not the time when I can
dwell at length on this subject. You
can understand the feelings of the
various States in this matter. The
Minister in charge should help the
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concerned Ministers to see that there
is a balanced development of garicul-
ture. That is the only way of achiev-
ing socialism and bringing justice in
this country.
st sfer (Ige=) @ STem
TR, § WO 39 a9 & fow awn
Y g fF oW ¥ oA @ agw W
awen & far gwm fam g

g # fe mEw ARl w)
Afet o d A @
2 AuAa g s 3w ar s afawa
AT FT {FaT #1739 foraw & gy
2 A FE Mt T AT F AEET A
Tmw gFar g fw 99 feaw #1 Tew
qga ® ag fmr  awe 7 wre
FHYHFA AT TAH ¥ (TGS W WWH
¥4 Fmargfe faam o ff e
DA RN Fa7 § de7 aw
AT qEEgTe Mt 7 (FHT AT aF F
gl gma a7 ofswlr SAR W &
feam < @ &1 wm faww &
faeer s mem wewm, Ifaolt fage
arfz &=t & 9 i foge faaml
FTFTIG 1 Ivg ITEHT IS WIAT AT |
qIEFTd F1 IR 75 Gifgat ¥ faew
FT IO FHIAT WAT & HR g =
M gy afafay ar agerd
iy A agr ¥ fraei A S Ae
faeey & 98 fos Qo o o &
I H FUW FT AW OFW § AT
Frot Fami & fow @ 2 1 W
Yoy amaa Worg H oy & fom &
qa1  F@an g fF F ar gad wel
feam  arq W AT § gWeT o
FTWEL g AT F oS N W QT
T F I & oY fRem AT S
o I mea A Pt 1 @EETR
FH War afafagi # 3@ wfae
fag & I A ST gAard ger @
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XA E TR TAN@ FIA T AA
far a1 } 1 e i A 9w
MU FE@I & 1A R FaR Fav
e § fF g were: e} ) we
Risc iR U G G BN
§ fouf & 3§ ag 9w A a
T § 9T dga agl AgE i §
g faaE & g e qE) § fwin
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faafas & o % 7@ To1 A1E o
T Ag wan e fomar  wwEr a6y
STaF | A AT ¥ fAdew wEmiE
WA g § oy fg=rs Freamsi ar
|gET FAG )

T A AT gaEEl A HEmg
¥ =t A AR A e @ o
TEF A F AN WY T AT ¥ gEha
gt f& et A A & 93 @ i
g frgm Wt e g omit F AT
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a3 o <@ #Y ang FEr 4Y |y
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TAFT, I 3, FST Wiz T HiF
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U7 @lEar g, s A arr & 1 fw
qq | F A qW oFgw @1 fEam
foFaeT aeelie Szrem, gEey oY Hawy
@ amr =fegg 1 afg wmew wew
F AW AE AgA AT AT WIF
aifaqe W g arawm g At arfa |
g fv g grEmEw Al F @AW
W oEgT ¥ OF

o ¥ # g & fragw Fo
g fF wmRy @ F fags gu
ST #Y S wEfaad €, S st
F gL FEFT ST TEA F AR
¥ famm wem =fed 1« 5 wgfaumi
F1 gfaurams a9 F (o e ass <
Ffew F QY Tga qEAT GO A
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ot ferr ATC@e : (T ) ;o SET-
o wiew, 4 9™ @y AR Fw
A F LA FT @HET T F
fad Sufega gm g | a® &9 &7
fagr & f& = gare afwaeex
faqrr oF STHeT & gre ¥ @, dfEw
q 37 ¥ ag @7 9gT g fF oA
qfafeaT & qArE #7 Agr g @ e ?
IT ¥ g UF TN ®T &, wRAA
F M GWMAQ 2, T® T A @I
g | 3T & gEA @I 4| g2 Fwar
T} wifs 9y AT T a7 #)
gfaw arvi &1 WY ) aF qTATAE
a3t frarmar . FaaUd E 5 W
IT % g feam @ qY F Fgh AT
# afforus fraa g @aew
¥ MR us AEe awmeg s
@ femzde ¥ gfaseat nifeg @
g1 3 mfaadxgeg) amH
Faar wifgd f& #i w9 & owfead
AF T IFH A FLERE | TR
3To TH T Fg F1 39 T a1 7
fax F7a1 wifgg 1 g N 7w
gAR & 331 g% & 99 9% Ag AAA
FOFT FX AT IT FY TWAE FL
SUE S

&g aqr iR &N (s 7o o
aifeq) @ z@ IR FF g FL 7

=t fag arqEw : AT e
Y fed, o am wfwas doQ &
33 § wsaarfEia

fggeama & &t A @d) #) ada
g @ # g us W[4 F1 faard wra
N & Mz AT g wAT faar
aFl & g o g 1 g AW aEt
q7 ) G JAT 8, U FT FE B
aff & & waw 3 fafree &
qgar TETE fFd @ AT A
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T A W ! oW AT A I T
TE) af@ AT "I A gEw
wew, A mfs g a9 afewt F o=
F VFA F T Ffoq 1 for-
afcqarsd AT qA) FY w1 w1
T FITT FAX F I AT qF A1
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1 qA AT 99 F Jo Flo
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9T 1A 1 TW &Y FAAF 7 g7 A=
g fqal & co g To FT A4qTA
TMEE F DA F 1 WIT AT GAT
FIIA FAZ a1 G147 9§ AT |

st 3o fvo mfem  ( mamwme) -
g @1 fewwa g wfT g3m A

=it firer Ao - o9 F4Y SETe A
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# agm =gT g fF fggam @)
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J =g & | § T 7T W @1, TG AT W2
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T & FAT IAST AT HAT HIT FT
g av ga T FTIAT AF 1 WW W
TF RAAT A9 £ A 39 ¥ & ww q4r N
I AGH A | AN FATHTQ
AAE WX IGET N4TE qT9E FF
ar &% agt 9T TW T7 AT &4, W
AT F) AGAA &I g7 FT 3 | qg
AT T AL & | w@An gfwafwer
FUF Qe IJTT FT FZ47 &, oY OFT
ger fag e, fF wreew w1 s wrar
oG N AT AT ugh 9T 7 AT AT
JHAT & |
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agt @ wifRT AN T w1 w
A WHFTRIMIBE TR
AfFa 7 a9 ¥ ag T § fF @R
FA AT AR e dRTETT T g
g frarer & qiT 9T & aqems
EHIR M & SHIETT & TS A A
fag 1 & =zav g fea ot &
7O g GF H 937 FT7 § 95 9909
FT H TN TS T AT | A
a1 F fmad AT T agar g ) 9|
agi g1 dfEwa ooy @
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g1 @ FFATE | ¥ gz AT A
g1 ZwT zifes S @Bt 9%
g g 1 sH Filgw H w@YT gfe-
gigd) 7T (a7 = TErqraa Iq § ¢
T WOATEE ZC | WA 9T § |
fo #0 ww 197 § e oowad), gae,
AT WL FAT§ 7 T A/ qq v
Far omF . U M A aaer &
grfes s 7 %Y wg7 fF ¥ 7@ Fg @7
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@ aur fy Axem | Tew-
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FAAT ZAT |
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§ W & AT w7 Ter g fr e
I Fard TG AT =TT | ST
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AT F1 Afeww Fa F Gt §F €
ST 9T | T FW AT mEl A
garzT Wi faendl @ saensd o
Fqr A WIS AT WA E | w/
4o B e ST imE a v @
FL A FT TTIAIE AU F) FiAT
g il 9 1 afET mg 34 7 Seer
g & | THo TUHo Hlo My F
SN T M TG E, e ;T IRE,
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99 qF @I BN WY g Y 9 aw
N F war g e ag fofht & o
Tl W g fagy Y g o g
TEI | T @ BEA T W QR
g T 9T IE@Ed ANE @A &
HfeeFa s T FWQ | w©/F 7T 9
& geqTfad | o g @Y geRe
@ sv Fr g dfed 1 =R & a2
F1 gfmr fqd, 41 & &2 #v
ffea 1 dfer T 77 Hiwd 72
NETG R, 98 G99 @ B9 |
(Interruption).
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TF AT T @\ A I A F7 gAar
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AT FY THE FT LedT
HY GAT ) Ted ORI WEWE A
WA g AT A Faw
w9 g 9% W, W9 saT B qN agT
afs@, wEw & @w an oo, g
F a@gr afwd, afsw i, wwa M7
o2 s &y awar dag 1wt
STAE T &I W9 9 & |

g9 g9 § awe T 9G a5H &
Y oY &t g miwEE 99 & faars
AW & AT A | dfE A
wmgar g f& ag ot wrREHr A
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ag fFe F Ty AT ? ag fram
& ax ¥ weft §, 99 qg AT oo
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g g § | 99 fram oF W
FA ATaT & A FaEy Sy & fF A a]
gt T, 9 AT A I | 39
TEFIAT TR AT A E | SO A
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g g1 9@ § f5 7z 9w A JfF
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g I At F fAfwAw w9y §
g @9 fFa@ FORFA@ L TS
[ # o AT F AN a9 @
g2 azauar A @ F A W
# e ¥ 7 03 <@ &, dfEsw
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fagy wf=z, afexz aig § o= feaml
g ® AN

‘wrat & fax faa A At

Ty e gfaw 2

g AT AqET 97 g F AR 7 /R
gt wifeemie zesE % w2 99 @7
qr W fag, TR AR gEsd £
wfmgaae ) § T g fF o
AT G W TR TRA FA W
Fifrm 1 IW A TF QA
ATAT AR | WWALC WY TS HY
I5MA A AT T AT FEAT I AT
T

T§ & A< § AZAL FIATT &
e ¥ o TW g fag ¥ Faw
s g fF F feaml & wo wxde
A & afew 9 ¥ awadi § Ty ready
gt & AT g dar g &
TR Yo T HY F 09 GGA A
@t Faarg #1 raomA IF & I |
ot w07 g QY a1 IR 7 A g
37 1 gar 1 & faw 7w & w=aw
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W o wRAE TOF T 9F ar T
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T g | gW Agma oY 77| Afew
AT QY qg WS H AT oo A
T F AT § AR FA R gH Ay
@Y AT o Fo AT HITE ) THvar
Fr foam wiNg & 1 FF AW &
gsfafaedaa &, #g Tadde 8, I
2 T F AT T AT

T I TEEL & ATG H A §S
fafreet aga #1 qurg 3 § AW
argar g % ag fafedy & A & )
7z @R | & fod meq@r & |
7g g9 A1 7 2 A i w7 oft gl
TG |

Shri Shivaji iiao S. Deshmukh:
Mr. Deputy-Speaker, Sir, I rise to sup-
port the Demands of the Ministry of
Food and Agriculture, T congratu-
late the hon. Minister for the mira-
culous success in keeping the prices
under control. But my only humble
request to him would be that this
price control or holding of the price
line should not be at the cost of the
cultivators.  Cultivators should be
assured their due share in the pro-
duction of foodgrains which is the
most vital aspect of defence prepara-
tions these days,

‘While I support these Demands, I
wish to draw your kind attention to
the fact that while going through the
Report of the Ministry of Agriculture
I found that it was very similar to
what I used to present to the College
Union as Secretary, having only the
rosy pictures with the view that the
report is not going to be criticized
anywhere. I do not find in it any-
thing which would help constructive
criticism.

While going through this Report I
find that there is a remarkable state-
ment in this Report namely, that the
production of groundnut has remark-
ably increased. What is the remark-
able increase? It did not increase
even by an ounce as per the statement
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given in the Report. The production
of groundnut in 1960-61 was 2.1
million tons and now it is 2.1 million
tons in 1961-62. Still, we are faced
with the statement that there is g re-
markable increase in groundnut pro-
duction,

Similarly, we find in the Report
that our Mechanised Testing Centre
has tested one tractor. So, a centre
had tested as much as one _tractor!
How many lakhs of centres does our
Ministry propose to establish in order
to test the various agricultural machi-
neries which we have?—Very few?

I further wish to lay stress on the
fact that a senior Member from Maha-
rashtra of Shri More’s calibre and
thinking, seems to have touched the
hornet’s nest. He has been subjected
to so much of criticism from all
quarters for his sole sin of having put
the case of Maharashtra’s sugar in-
dustry. The Maharashtra |sugar in-
dustry never boasts of any sort of effi-
ciency. It only humbly wishes to
submit that this industry has so far
survived in spite of so much of sacri-
fice on the part of the cultivators. But
what we find today is the fact that
the Directorate of Sugar which is
under the hon. Minister of Agriculture
has become a veritable net of manipu-
lation at the hands of the All India
Sugar Mills’ Association which hap-
pens to be represented on this floor
by my hon, friend, Shri D. D. Puri.
When he said that he represents the
inefficient sector, I wished to congra-
tulate him for the efficiency he has
shown, namely, that today the Maha-
rashtra sugar jndustry is expected to
bear Rs. 8 or Rs. 9 per quintal of
trasport charges from Northern India
sugar factories to port for the purpose
of export, while we know that this
very House has given permission to
the Ministry to make good the losses
which the sugar industry would
suffer because of the difference in the
international price and the cost of
production out of the yield from
excise duty which is imposed upon
sugar. Today we find that the inter-
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national price is more or less at the
same level at which our cost of pro-
duction is. Even then we are sup-
posed to pay Rs, 8 or Rs. 9 per quin-
tal by way of freight charges. At
least this equillibrium should be re-
moved, When the private sugar mills
flourish in the protected market and
when they make good their losses on
sugar export from and out of the ex-
cise duty, even in spite of that we see
that the sugar industry is burdened
with the cost of freight. Our only
request is that it will be more sensi-
ble to ask the Southern factories
which are situated nearer the ports of
export to export. That wil] save a
great amount of haulage for which we
are over-taxing our railways; it will
save the national exchequer valu-
able amount of taxation and, further,
it may help the sugar industry in
Maharashtra. It may or may not help.
We do not say that the Maharashtra
sugar industry should flourish at the
cost of the cultivators in the North.
The cultivators in the North should
definitely get more price for their
sugarcane. If they are likely to get
a better price for sugarcane at the
cost of cultivators in the South, the
Southern cultivators would be too
glad to bear even that burden, But
we find here that the Indian Sugar
Mills’ Accociation which is a private
body and which goes to create private
capital sits over the chest of co-opera-
tive sugar industry in Maharashtra
and expects that the sugar industry
as a whole should bear Rs. 8 or Rs. 9
per quintal for freight. I think, this
state of affairs that the community as
a whole should suffer should not be
allowed to continue.. (Interruption).

Shri D. D. Puri rose—

Mr. Deputy-Speaker: Order, order.

Shri Shivaji Rao S. Deshmukh: May
I request the hon. Member to bear
with me for a minute more? This
state of affairs should be remedied
immediately.
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We export raw crystal sugar. In
the case of raw crystal sugar it is a
plain truth that Maharashtra sugar
industry has done remarkably well.
They can improve upon their perfor-
mance if only the hon. Minister of
Agriculture comes to their help. What
we find today is that the Maharashtra
sugar industry is singled out and is
expected to support the private sugar
interests. We have accepted the prin-
ciple of mixed economy in this
country. We do not grudge the pri-
vate industry prospering and profit-
ing, But our only request is that
they should not prosper and profit at
the cost of the co-operative sugar in--
dustry.

What happens in Maharashtra is
that for establishing a sugar industry,
it takes Rs. 1,80,00,000. That means
more on capital and more on depre-
ciation. $Still, my hon. friend says
that the cost of sugar in Maharashtra
is less, We pay Rs. 240 by way oI
irrigation alone while our cultivator
friends in the North can manage with
only Rs. 20 or Rs. 40 on account of
irrigation charges. Then our Gov-
ernment takes so much for cane cess;
there is comparatively less cane cess
in the North. Even then we are
faced with the argument that the cost
of production of sugar in Maharashtra
is less while the profit margin is
more. In fact, on the basis of the cost
structure alone, the cast of sugar in
Maharashtra has aglways been more
because the cost of production of
sugar has been more. When the cost
of production continues to be at that
high level, under this rosy picture of
equalisation of prices how can the
sugar industry in Maharashtra pros-
per if the cost to the consumer is
going to be less and if Maharashtra is
to be removed from avenues of ex-
port? I submit that the hon, Minister
of agriculture with all his resource-
fulness and kindness because of the
fact that he represents Maharashtra
will not think that he will be doing a
regional service if he goes to the
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succour of the sugar industry in
Maharashtra.

Shri S. K. Patil: Mr. Deputy-
Speaker, Sir, I am grateful to the
House that during the last eight hours
yesterday and today it has brought
many features and problems of agri-
culture under sharp focus and has
given me some insight as to what is
wrong about our agriculture which
requires immediate cure. My hon.
colleagues, Dr. Ram Subhag Singh,
who luckily has been given the title
of Raja just now, and Shri Thomas,
have given a picture both of agricul-
ture and food and I am not going in-
to all those details on this oecasion.
I wish to address myself to a very
few important and salient points of
our agriculture and the food and agri-
culture policy of this country which
the Government intends pursuing in
the immediate future,

One thing that has been repeated by
many hon, speakers is that agricul-
tural production in this country during
the last three years has almost been
stationary. Therefore they find fault
with it—very naturally so—and say
that something must be radically
wrong about agriculture, because it
does not move.

Then, there are in this country
planners, technicians, economist and
statisticians, each having his own way
of expression. They also come and
give a picture of agriculture which—
I do not say that they are wrong—
ultimately ends in depressing the far-
mer, if I may say so, and in creating
conditions in this country which they
themselves do not want to be created.

This House must realise one thing.
Sometimes we call agriculture an in-
dustry and very often I say that we
must industrialise our agriculture, By
that I only mean that modern techni-
ques etc. have got to be brought in
and the economics which is very ne-
cessary in industry has to Dbe
introduced into agriculture. But
there the comparison ends. Agri-
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culture cannot be compared to-
industry in. the sense that in an
industry or in a factory given raw
material and human effort you can
exactly tell to a point of precisiorn. as
to.what is going to be the product.
Therefore, year after year, if you in-
crease these factors, you exactly
know what progress is going to be re-
gistered. If any planner anywhere in
this country or outside imagines that
agriculture, even mnow or after a
thousand years is going to behave like
an industry and he gives you a gra-
duated incrcase year after year, I
may very respectfully submit that he
is in a fools paradise. It has never
happened ever since agricuture has
been in this world, modern or before.
What I am saying is this. I am not
saying that agriculture should not
register progress. But agricutlral
progress is of a different type. I
shall quote some figures which will
astound you to see to what variation
in some of the countries, even more
protected than overselves, takes place
year after year, Our agriculture is a
cycle of five years out of which 2 to
3 years are not bad, not good, one
year extremely good and one year
perhaps subnormal. Therefore, you
must take, when you talk of the in-
creases, a five years period so that you
could know  whether during that
period in totality agriculture has re-
gistered any progres or not. Now, our
Third Plan started in a particular year,
just as it started in April, 1961, and
therefore, in that year agricuture did
not make that progress because the
planners always do this. It ig a simple
mathematics. I am a bit student of
mathematics and I know how to work
figures. It is this that if 40 per cent
rise is going to be in five years period,
how much in each year? We say, 8
per cent or 6 per cent, whatever it is
and when that 6 per cent does not
come, immediately agriculture is
under hammer. That is a very wrong
way of looking at things because agri-
culture does not behave in that
fashon. But one thing that one must
mark about Indian agriculture is that
the last three years, which were not
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good years, which were the years in
a cycle, were really bad years, But it
is a matter of greatest satisfaction and
supreme satisfaction to me, as the
Minister of Agriculture, that the base
has not gone below 80 million tons.
You could see here that in these
fluctuations during the last ten years
or twelve years we have risen from
54 milion to 80 million tons. In 1960-
®1, it was 80 million tons and in 1961-
62, a little less, 79 million tons. This
year it might be a little more, But
the production of 80 milion tons now
gives us immense satisfaction. I am
not merely saying so in order to de-
fend my Ministry. Whereas agri-
culture used to slide down, was low
in a bad year, whenever it did slide
down even during this period of the
cycle, it did not go below 80 million
tons. And I may expect that when
the spurt comes, that spurt will be so
big. So, you need not be surprised if
it jumps from 80 million tons to 95
million tons in a year because agricul-
ture does that.

Shri Surendranath Dwivedy: 1t is
only wishful thinking,

Shri S. K. Patil: It is not wishful
thinking. I am quoting the figures.
1 may submit, this is not so only in
our ountry but it is so in other agri-
cultural countries in the world, If a
prophet like my friend really becomes
true, and if that happens, it would be
a tragedy. I can tell you that I am
just suggesting that agriculture even
‘today, as it was hundred years ago, is
largely dependent at least 50 per cent
to 90 per cent upon the vagaries of
weather. My hon. friend comes from
Orissa. Now, Orissa is a State which
for 9 years out of 10 years gives rice
to India. I am grateful to him and
i? he takes the credit, I give him be-
-cause he belongs to that State.

Shri Surendranath Dwivedy: 1 am
only sorry that you have made such a
position that we are getting American
rice, whereas our own rice goes to
other place.
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Shri S. K. Patil: I may give him
his own rice also. But for one year
if Orissa is bad, as it is today, it is bad
luck, Therefore, I say tao Orissa that
because for 9 years out of 10 years, you
give us your rice, you give us our
food, it is my duty to come to your
help to any extent to which I could
go so that you are kept,up, the morale
agriculturists and farmers in Orissa
is kept up. That is exactly what we
shall try to do.

Now, during tewlve years, as I was
pointing out, the agricultural produc-
tion has increased from 54 milion tons
to 80 million tons and that is a rise,
somewhere about 3.3 per cent per
annnum worked over a long period
and that has been quoted here. The
agricultural] commodities were decon-
trolled in 1952-53, as you know. Bet-
ween 1952-53 and 1961-62, the national
income at constant prices from the
agricultural sector has increased by
27-4 per cent while the agriculturzl
population has increased by 20 per
cen, Clearly, therefore, the per
capita income of the agriculturists has
gone up by 5°7 per cent. Now, as I
was pointig out, sometimes these
variations going up and down are
tremondous in this country than in
other countries. I shall tell you how
they behave in other countries. You
have known in our country that once
the agricutural production went to 74
million tons from 65 or 66 million
tons—a sudden rise of 10 per cent or
15 per cent, as the case may be.
Sometimes, because nature was so
very congenial and helpful such a
miracle can happen. It has happened
during the last 30 to 40 years. Con-
sistently, our statistics show that one
year out of five years is a great year
and that really equalises and gives us
the higher yield spread over in a
period of five years.

Now, even in countries where agri-
culture is mechanised and fertiliser
and other inputs are used in abun-
dance, agricultural production has
shown large fluctuations, sometimes
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larger than those in India. In India,
out of nearly 350 million acres, the
culturable land which is under the
plough in this country, not more than
57 million acres are under perennial
irrigation. Therefore, this works out
‘to somewhere about 18 per cen. But
that is also the largest percentage.
As 1 have always told this House, in
the matter of irrigation, whether it is
a minor irrigation or a major irriga-
tion, India leads the whole world. We
‘have got more irrigation than even
the United States of America. But
even there, in the United States of
America, as against 60 to 70 million
tons of their requirements, they pro-
duce somewher about 160 million
tons, more than double. There also
the fluctuations are very big indeed.
In the USA, cereal production went up
by 15'5 per cent in 1958-59. I am not
talking of the ancient past; it is three
or four years ago. It went up by 15.5
per cent in one year over the previous
year and declined to 12'6 per cent in
1961-62.

13.49 hrs.

[Mg. SPEAKER in the Chair]

So, the curve always goes up. In
one year it went up by 15.5 per cent
over the previous year and in the next
year, subsequent to the next year, it
declined by 12.6 per cent, In Austra-
lia, it went down to 26 per cent in
1957-58; went up by 118 per cent in
1958-59. I am merely quoting the
figures to tell you—not because a rosy
picture that I am painting before
yvou—that wherever you go, agricul-
ture has been behaving in the same
manner and I am expecting that what-
ever we might do—criticisms some-
times help; there is no doubt—you
do not compare conditions in India to
conditions in either Japan or the
‘United States of America. (Interrup-
tions). In those countries and here
the difference is this. When you make
some development or develop some
strain of sugarcane or wheat or any-
thing it takes in the United States
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not even 24 hours to make that strain
known to the entire agricultural
community, Mr., John or Mr. Smith
has produced a potato of abnormal
size by giving a particular type of
treatment Immediately, Mr. John or
Mr. Smit comes on the television and
he says, here I am, 1 did this and I
got this. Within 12 months, you will
find hundreds and thousands of people
copying that example. That would
come in this country. Not so quick.
It will take time, Therefore, we have
got to approach 60 million families of
farmers In this country, steeped in

ignorance. I am not talking of igno-

rance in agriculture. They are not.

Many of them do not read newspaperg
and what progress is done eleswhere.

When you deal with an immobile
mass of people of that dimension, you
can quite understand what 3 difficult
task it is, however clever the Ministry

may be or may not be, to carry these
things to them and to convince them.

Besides, they have got their orthodox
methods; they have got their super-
stitions. Of all things, the most diffi-
cult thing to deal with is orthodoxy -
and superstition. You have got to go
through it, plod through it. Because,
after gll, it is the farmer who has got
to produce. Luckily the Minister does

not produce anything; nor do my

colleagues produce anything. We

produce speeches in this House. Surely,

if 60 milion families of farmers have

got to produce, naturally, your scheme

must be such that is acceptable to the

60 million families of farmers, that

reaches them in time, convinces them

in time and gives them the protection

that is necessary. It does take time.

If the methods that we are employ~

ing are wrong, then surely. you have

every right to criticisee I am not

saying that you cannot criticise.

Surely not. I criticise them. I ecri-

ticise myself. If the farmer does not

get into his own, all the effort that we

are making is useless,

People call this country a predomie
nantly agricultural country. It is a
trite expression. I would go further
and say, the predominance of agricul-
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ture in our national economy, even
after 100 years, may not be the same;
it will no doubt go down; dwindle,
But surely, agriculture shall be pre-
dominant for the simple reason that
as I have said, during the last 11 years
of our Plans, you have spent—I do
not know how many thousands of
crores— at least Rs, 1000 crores on
non-agricultural production, whether
it is industry, whether it is electri-
city or any other thing that you have
got, After spending all that money, re-
liance of 70 per cent of our popula-
tion—how much has it gone down?
After spending all the money during
the last 11 years, from 70 per cent, it
has gone down to 69 per cent, That
means, it has not made any significant
dent. When it ig the position that 70
per cent of our people depend upon
agriculture, whether they live by agri-
culture or half live by agriculture,
agriculture is the only thing they have.
To reduce that from 70 per cent to 69
per cent, as much as at least Rs. 1000
crores if not more on industry, etc.
have got to be spent,

Dr. M. S. Aney
many years?

(Nagpur): How

Shri S. K. Patil: Eleven 'years.
Modern industry is not labour inten-
sive industry. Therfore you will find
that it is of a higher technical nature
and that means less man power. The
result is what I am telling. Therefore,
our national economy, not now, not
before, even after 100 years, is going
to be largely dependent on the pro-
gress of agriculture that this country
will be able to make, That is why, it
is not in this emergency alone, but
even in ordinary time, agriculture
must be regarded as the main feature
of India’s national economy and as
much attention, as much labour and
as much money that can be bestowed
upon it, has got to be done. Other-
wise, there is no future for this
.country,
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Shri Bade (Khargone): I have got
one question. Why has the yield per
acre not increased?

Shri S. K, Patil: Some speakers
pointed out that whatever progress
has been registered, is by throwing
more land under agriculture. In this
House I have heard very different
types of arguments. I do not blame
anybody. Possibly I might twist an
argument in my favour wherever I
want. Sometimes they say, Oh, there
is so much waste land, why is it not
brougt under agriculture, If I
brought it in. Then, “*why was it
brought; we find that more land has
been brought in and agriculture has
increased: otherwise not.”” In India,
not now, but for all time to come,
there is no land for agriculture. Even
more, if any land is available, I shall
rather usc it for forests and not for
agriculture. If there is total destruc-
tion or diminution of forests, agri-
culture can never make any progress.
In our country, forests should be
somewhere about 50 per cent at least.
It has gone down to 20 per cent;
sometimes from 18 to 23 per cent: I
do not know what is the correct
figure. If ther is any possibilty of utili-
sing more land for forests, I as Minis-
ter, and I think even the Minister
directly in charge of Forests Dr. Ram
Subhag Singh,—we are of the opinion
that more land should be given to
forests in order to stabilise the con-
dition of agriculture and no land
shouldq be taken away. Therefore, the
total availability for agriculture is
very limited, indeed. That, as I said,
is 350 or 375 million acres i this
country. That also, as I have very
often pointed out in this House, India
is the country which uses as much as
40 per cent or 45 per cent of its land
surface for agriculture. Tt is not done
by any other country in this vast
world. Next to us is Indonesia; they
use available surface to the tune of
40 or 45 per cent. Let us not expect
that there will be any extensive agri-
culture by bringing larger areas under
it. Our only remedy is to have inten=
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sive agriculture. That means the per
acre yield must increase: 20 per cent
or 40 per cent or even double. In
another 30 or 40 years, it might be
even treble.

We can do that. That is a very
useful thing. Because our agriculture
is backward, we have got a lot of
leeway to make. If I tell in America
or England that you must produce 10
per cent more wheat, they cannot.
Why? Because, the optimum has been
reached. On their land, with the
modern techniques and everything,
the optimum has been reached.
Therefore if I ask them to increase 10
per cent or 20 percent, they cannot,
unless they have got more land. When
we wanted more rice from the U.S.A.
many other countries also wanted, the
U. S. A. increased the area under
ricc by 10 per cent. Luckily they
have got area which we have not got.
Therefore, to us, there is no other
remedy except, as I said, intensive
agriculture which we propose to do
and which we are doing. As it is,
foodgrains occupy somewthere about
280 million acres out of the culturable
land in India; oilseeds about 33.4
‘million, cotton 18.9 million, jute 1.75
and sugarcane—mark it, I am going
to take up sugarcane, that is the point
which I am going to mainly deal with
in my speech—5.8 million acres. It
came down a little and may come
down—>5 or 6 million acres out of the
total acreage. ‘Therefore, in this
acreage, we have got to have the
‘maximum. We can have it. There is
‘Teally no trouble about it.

One or two speakers made a very
significant  observation during the
course of the debate yesterday and I
want to support those observations
and tell the policy of the Government
of India. They said, hitherto, agri-
culture and  agricultural policy,
whether under British Raj or under
our own Raj, have been consumer
dominated, consumer oriented and not
farmer-oriented, much less farmer-
dominated. We tave no farmers’
Tobby in this House. When you go
to the U.S.A. in the American Con-
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gress every second man you meet in
the lobby belongs to the farmers’
lobby. They are so powerful. Even
President Kennedy or his entire
organisation cannot do anything if the
Farmers lobby does not accept it. If
you want to sell anything or buy
anything from them, it is this lobby
that we have got to satisfy first.
Because, the farmers’ interests are
guaranteed there. In the European
Economic Community, I do not know
whether cverybody has seen that
picture that has now come as to how
they behave. The whole agricultural
policy has been brought up to a level
that it has been raised or reduced to
electronics. They even take the help
of electronics to guard the interests of
the farmer, I shall illustrate and you
will understand of what help elec-
tronics is. The farmers bring the
produce whether it is potato or
whether it is any other thing to the
market. The market is a very well
kept market. There are gadgets kept
there. Everybody comes. They bring
what they have brought, whether it
is potato or vegetable or onions, rice
or any other thing. Immediately the
calls are given, because there are
auctions as to what the man should
have. As soon as you press the button
it will be registered on a board. Then
the man may say that the price is not
enough; then, he presses another
button. Then the man gives some
higher call. Like that it goes on
unti] the last call comes, and that is
the price at which the thing has got
to be sold, and if that price is not
remunerative to the agriculturist or
the farmer, the secretary of the
farmers’ union presses a button that
nullifies the entire auction and throws
out the whole thing, so that no farmer
can be duped out of his legitimate
income. On the next morning,
another auction can be held, and they
will do it there, because they have
got the stamina to do these things,
What I am telling the House, there-
fore, is this. This is what I call the
farmer-oriented agricultural economy
of this country. And if I am the
Minister in charge of Food and Agri-
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culture, I place this before the House,
that this agricultural economy shall
be farmer-oriented economy in this
country and not consumer-oriented
economy. But what is 'generally
happening now is this.

14 hrs,

An Hon. Member: Will your Cabinet
agree to it or not?

Shri Shivaji Rao S, Deshmukh: The
Cabinet must agree to this policy.

Shri Sonavane (Pandharpur): If
we agree, the Cabinet will also agrce.

Shri S. K. Patil: What happens just
now is this. The mement the price
has gone up or gone down a little,
there is such a furore everywhere in
this country, And who tells this that
the price has gone up? It is the news-
papers. Where are the newspapers
published and issued. Not even in the
small towns but in the big cities?
Where do the M.P.s function for their
work of this kind? I am not criticising
anybody. They also function in the big
cities. Therefore, the moment the price
goes up a little or comes down,
irrespective of the fact whether it
hag gone up or come down because of
the middleman or because the farmer
has been given a little more, without
any ' consideration whatsoever, it is
said that the consumers’ interests have
got to be maintained, I would submit
that 70 per cent of the population of
this country depends on agriculture.
They do not go and buy any agricul-
tura] products; they make them them-
selves. Therefore, it is the other 30
per cent who come into the picture;
it used to be 30 per cent, but the last
census has shown that the population
in the cities is only 18 per cent and
not 30 per cent. If, therefore, it is
said that having this 18 per cent popu-
lation remaining in the cities in mind,
we must base our prices, in such a
way that they are really good to them
but they may be good or may not be
good to the farmer, then I would sub-
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mit that this Government is not going
to pursue that policy....

Shri Ram Sewak Yadav rose—

Shri S. K. Patil: My hon, friend had
enough interruptions before. He need
not interrupt me now.

If between the producers’ end and
the consumers’ end, there are any
obstructions in the funnel where
actually some middlemen has gone
and taken more price, then surely you
can sit upon your Minister, and it is
my duty to see that that does not
happen, whatever comes. In that
eventuality, even if controllea ration-
ing or whatever else becomes neces-
sary, I would not be averse to it, but
if in encouraging the farmer, I and
you and the Parliament give them a
higher price as a result of which the
consumers’ price is going to increase,
then you have got to put up with that
increase because that js the only thing
which the ecconomy can bear.

Shri Tyagi (Dehra Dun): Unani-
mously agreed.

Shri S. K. Patil: Therefore, this is
the policy, and, therefore, the farmers
have got to be given the incentive
prices. The farmer does not work
without the incentive prices.

Mr. Speaker: I am jealous of the
hon. Minister’s attention towards that
side.

Shri Tyagi: It is the farmers whom
he is addressing.

Shri S. K. Patil: T am sorry; I shall
correct my mistake. Without incen-
tives, the farmer will not work, and
particularly our farmer will not work
without incentives, because he does
not know this modern economics
because it becomes difficult for him to
know al] these things.

I shall illustrate what I mean 'Dy
modern economics. If a farmer is
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getting Rs, 100 on an acre, whether
in wheat or rice or in whatever else
he cultivates, if he has to spend
Rs. 200 or Rs. 300 per acre on fertiliser
and other things such as plant food
and so on and so forth, and if I tell
him that ‘By putting in Rs. 300, you
wil] get Rs. 400’, then, he will say
‘One has to put in Rs. 300 first before
one can get Rs, 400?°, and that cco-

nomics becomes unitelligible to our-

farmer because he is a poor man. It
is not unintelligible to the farmer in
in the U.S.A. or Russia or Japan,
because he knows that if he puts in
Rs. 300 he will get Rs, 400, and,
therefore, he knows tha; he will get
about 33 per cent or more profit on it,
but our farmer does not know it.
Therefore, we must have patience with
our farmers, because we have got to
tell him, we have got to coach him,
and we have got to give him more
credit and so on.

Al]l these package programmes, or
intensive cultivation, as we call it,
in all these 40 districts which we
have chosen now in this emergency,
in all these one hundred districts
which we have chosen for millets
etc.,, all these pilot programmes etc.
are an insurance just to tell the
farmer that ‘If you behave in this
manner’ these are the results that are
likely to accru’. But that is not done
overnight. The farmer must be con-
vinced first. Otherwise, it could not
be done. We must convince him that
out of 'his agriculture, not only will
he get enough food, but he will get
enough money with which he can
buy his clothes, educate his children,
and have the other things that he
requires such as a radio or even a
television set when the Information
and Broadcasting Minister will bring
it. All these things will be at his
disposal by doing these things. There
is no need for any distinction bet-
ween agriculture and industry in this
regard. The American millionaries
are there in the industry, and the
American farmers are also million-
aires. It does not make any diffe-
rence really whether one does agri-
culture or one does industry.
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Therefore, we have got to have
patience with our agriculturists or
farmers and do  everything in
order to give them incentives. Hon,
Members criticise that Rs. 13 for
wheat and Rs, 14 to 18 for rice is not.
an incentive price. That is why I
have not called it an incentive price.
I thave humbly chosen a word for
this, and I have called it the mini-
mum price. And I have always
expected that the prices must rule
higher than that. I can tell you that
even where procurement is made for
Rs. 13 or 14, the price at which the
farmer sells the rest of the produce—
because only 20 or 40 per cent comes
under procurement—is somewhere
about four or five rupees higher. And
I want him to have it higher. I do
not want procurement,. and if pos-
sible, I want to do without it. During
this year, barring only Orissa—and
there too procurement has been kept
by Orissa—in other places, I have not
kept any compulsory procurement
anywhere in India. I have only kept
voluntary procurement. If we can get
anything, it is well and good. But
otherwise it does not make any diffe-
rence to me. By procurement if T get
something, and I have got to give the
consumer the same thing back again
out of my stock, then it is better than
that stock remains with the farmers
themselves.

Therefore, you can see here -that
unless incentives are given to the
farmers, the farmers will not really
produce up to the expectation of all
of us and even up to their own expec-
tations. Therefore, we are doing
everything in our power to see that
this procurement should come to us.

Before I go to sugar which will be
the last item, I may say one thing.
Many hon. Members have really asked
and in fact, some hoh. Member said’
a little while ago ‘Oh, we are eating
American wheat’, as if the taking of
American wheat has resulted in some:
indigestion in the stomach,
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Shri Hem Barua (Gauhati): Our
-economy is having indigestion.

Shri S. K. Patil: This House will
realise that five or six years back,
when there was not enough wheat in
this country, and when there was not
-enough rice in this country, and when
prices were rocketing up time and
again, they used to say ‘Why do you
not build up a buffer stock or why
do you not stock-pile?’. I used to tell
them ‘if the commodity is not enough
for us, then I am going to build a
buffer stock or I am going to stock-
pile’, and, therefore, with the permis-
sion and the sanction of Government
and of this House and of everybody
else, I went and signed the grain
agreement. 1 wanted a respite period
of four or five years during which
period I could build up my agricul-
ture, and during which period, every
day, I did not want to move from
pillar to post, and 1 wanted to have
comparative peace for my develop-
mept. That was why this famous
grain agreement was entered into
with the USA.

Shri Surendranath Dwivedy:. That
is a good job, but that is the only good
job you have done,

Shri S. K. Patil: If I may say so,
it was because we had built a stock-
pile and had these 70 million tons, that
not only were we able to keep our-
selves out of difficulty for the last
four years, but even the price-line
has been maintained, and 90 per cent
of the credit for that goes to the
stock-pile which we have got.

Then the Members sometimes ask
this question, because they find this
from our books that last year only
Rs. 200 croreg worth of foodgrains
were brought and they think that last
year was a deficit. When you enter
into an agreement for four years,
naturally, sometimes, you bring more
-and sometimes you bring less. But it
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is for the stock-pile and not for your
immediate requirements; of course,
part of it is for immediate require-
ments, but mostly it is for stock-pile.
Therefore, that particular deal that
was signed by me when I was there
in the USA has really helped us
tremendously. It has helped us to
stand on our legs and given us a
feeling of confidence and given a
sense of confidence to the farmer also
that it is not going to be used against
him but it will be used in order
to protect him so that he would
be able to stand on his own
legs, and incerease the agricultural
production of this country. There-
fore, the figures of 200 or 100 etc. do
not count. If my hon. friends will
tell me ‘It does not matter; we shall
cat a little less, and the country will
cat a little less, but let us have noth-
ing from outside imporied into our
country’, I shall just give them one
illustration.

In the production of rice, we are
almost at the topmost. I do not know
the figures of China, because they do
not publish any  statistics any-
where. But, barring China, India is
the largest producer of rice in the
whole wide world. We produce some-
where about 34—35 million tons of
rice. What is our requirement of
rice? The same. We do not want
anyhting more. We are self-suffi-
cient in rice., But if one or two lakhs
of tons of rice do not come from
Burma or elsewhere, what happens to
the prices? This has become a
psychological matter. Last  year,
against our 34 or 35 million tons
whole production, we had less than §
lakh tons from outside. It ig just
about one per cent or a little more or
less. But for that one per cent, the
matter has become so psychological
that if you do not bring it at the
appointed time, surely prices go
up. Therefore, it is not for my
pleasure that I am bringing it. If it
was really a question of rice oniy, I
should not be importing, because we
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have enough rice and we shall be
producing more. May be after two
or three years it may be given to me
to come to the House and say that we
have stopped bringing rice from out-
side because we are bound to be self-
. sufficient in rice sooner than we
expect,

So far as wheat is concerned, we
shall be self-sufficient. Just now we
are diverting wheat to rice-eating
people because they should not suffer,
the rice eating areas. Otherwise,
wheat production has increased enor-
mously under Indian conditions. From
8 or 9 million, we hae come to 12}
million. This we have been able to
do. Of course, our expectations can
be high and it could be said that we
have not done according to our
expectations. But barring that, so far
as the performance in agriculture is
concerned, I do not think under the
conditions under which we operate
we have done badly at all,

Now, I come to sugarcane. Sugar
being sweet, I have kept it as the
last subject of my speech. There are
many hon. Members from UP and
Bihar who have spoken. 1 do not
blame them because naturaily they
are their constituents and they have
got to deal with them. Sometimes,
if they become my constituents also,
I have also to do the same. There-
fore, I do not blame them because I
can go into their shoes and think
about this matter as they think about
it. Therefore, I have no quarrel with
them.

They will come and tell me that 8
years ago in the time of my illus-
trious predecessor, Shri Rafi Ahmed
Kidwai, we imported as much ac 14
lakh tons of sugar from outside
because sugar was not available in
sufficient quantities here. We must
have spent—I do not know—about
Rs. 35 crores in foreign exchange. But
in those days foreign exchange could
be had because we had our sterling
balances lying abroad. If anybody
tells me now that our Finance Minis-
ter is going to give 14 nP for import-
ing sugar, I do not think any hon.
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Member in this House will believe
it.

Therefore, 1 tried to give incentives
as soon as I took over; within one
month of my taking over of the Mini-
stry, I increased the prices. I gave
some kind of incentive evcen to the
factories because they have also io
be partners in this. Whnat was tne
result? Are you not proud of this fact
that notwithstanding anything that
might happen today, the deficit sugar
economy of this country has been for
all times turned into a surplus eco-
nomy? We are really proud that we
shall be sending sugar out 1o the ture
of 5 lakhs tons every year and get in
return much neccded foreign exchange.

When we say that we want to be
prosperous, how are we going to do
it? Not by sending industrial goods
to industrial countries. Therefore, 1
think more than a thousand or two
thousand crores of rupees worth of
foreign exchange which we need must
be earned after ten years by our
agricultural economy by exporting
our goods. Remember what was the
position one year back and what is
the position now. We had a stock of
14 lakh tons on hand, a huge quantity
of sugar accumulated everywhere.
Bank advances had gone to a point
about Rs. 30 crores beyond what we
expected, to nearly Rs. 130 crores.
Sugar is also a perishable commodity.
You cannot keep it for five or ten
years. They were anxious days for
us as to what to do. Under those
circumstances, we thought that the
acreage that had gone up must be
brought back and by intensive culti-
vation we shall develop and not by
spreading the acreage. Therefore, to
compare those conditions with those
of today would not be correct.
Luckily we find that the international
price has_ gone higher, to £54 from
£23, that is, more than double or 2%
times. But this is merely sweliing,
not the normal health. Sugar procduc-
tion everywhere in the worid was less
‘his year than last year. This was
particularly so in Cuba and, therefore,
this has happened. Could anybody
have forescen the year ago that
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production this year would be Jless;
therefore, let us keep our sugar so
that we would get £54 There was
a debate in this House and we were
asked as to why we sold sugar to
Pakistan at the rate of £24.

Therefore, at a time like that, in
order to save the sugar industry frem
a collapse—from which there would
be no come-back—we had to adopt
some measures and that was why we
did it. Then we linked up the price
of cane with the sucrose content.
Those who oppose it do not oppose
the linking; but they want that the
farmer should get the same as he was
getting before. Not to link tne price
of cane with the sucrose conient
would have been something very un-
economic and unheard of; nowhere
in the world is that done. What we
pay is for the sugar and not for the
stick that holds some sugar. There-
fore, it has got to be done.

But the point is that people natu-
rally thought that those people who
may suffer should not suffer. The
sugar position is constantly under
review and I can assure my hon.
friends that I am watching the trends,
trying to find out what the trends are
going to be. I will try to judge them.
My hon. friend, Shri D. D. Puri, made
a contribution. He knows it evactly
because .the wearer knows where the
shoe pinches. He knows when it will
sell and when it will nott 1 wish
there were some prophets wuo could
have told me that this year produc-
tion was going to be so low. [f that
was possible, I would also have
indulged in that pastime. But if I do
any such thing, 1 create coaditions in
the market which are not very
healthy. Therefore, we must not go
on talking like that. I have got a
million tons of sugar with me. I have
got the whole future of the sugar
industry with me. Whatever hap-
pened in this year is not the criterion.
But the next year 1s mine. I know
what to do, where incentives should
be given, in what directions they
should be channelled by which I get
not only 27 or 25 lakhs of tons but,
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as I said, 3 million tons at the end of
the next year. Everything that goes
in that direction, the Govcrnment is
pledged to do. We snail do that. If
it means that some kind of inzentive
price is to be given to sugarcane, 1
will give it, when it bccomes neces-
sary. I have got to wosk it out. I
should sec what is reasonable. What-
ever I give I should not take back
because that will produce an adverse
psychological effect. If you give Rs.
13 or Rs. 14 for wheat, you cannot
bring it down. You eannot tell him.
‘Now you have got better per acre
yield; so it should be less’. He will
not consent to that.

Therefore, while doing so, I must
take jolly good precuation to see that
what I give to him, in no circum-
stances I take back from him. There-
fore, I am doing outher things, First,
in order that sugarcane is developed,
I am compelling the State Govern-
ments to bring back the money whol-
ly taken by them in their revenue—
whether it is cess or purchase tax—
into it. In UP, they have a scheme
involving a crore of rupees only in
order to see that sugarcane is deve-
loped. We are giving them 1|3rd
grant. We shall go on increasing it
in UP, in Punjab and in Bihar, wher-
ever it ds necessary. In Maharashtra,
it is not necessary. Therefore, it is
not being done there. Otherwise, i
can be done there also.

On the one side, sugarcane should
be developed. On the other, I so
manage the sugar policy that there
will be some positive incentives, Peo-
ple here tell me that people have
suffered. Who has kufferd? Where
has the sugarcane gone? Sugarcane
has more profitably gone to gur. It
is not the producer of sugarcane who
has suffered. The sufferer is me, the
Government, because sugar prices
fluctuate and naturally T will have to
find sugar from somewhere. There-
fore, so far as the producer is con-
cerned, the sugarcane grower is con-
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eerned, he has not suffered. I do not
want him to suffer. I am not angry
with him. I am going to shape the
policy in a manner that if any incen-
tives are necessary, apart from the
help to production that I am giving,
those incentives will be given. But
they will be linked to the sucrose con_
tent. We will see that they will get
more than what they got before so
that diversion from gur to sugar be-
comes possible. This year it was not
possible, because nature was also
against us, because the season was
bad and most of the crop was ratoon
crop. Therefore, it could not be done.
I cannot give you the exact
or the nature of those incentives, but
1 stand committed to this that the
sugar economy of India is going to be
a surplus economy. I am trying to
raise the Third Plan target of 3.5
million tons to 4 million tons. It is
necessary because internal consump-
tion is also going up. At the same
time, a target of at least 3 million
tons is going to be for export, no mat-
ter what the price is. Today the
prices are very favourable, and they
are not likely to fal] immediately to
the level of £23, because the world
market has also got some resilience.
Therefore, for a year or two the prices
will not slump to the position from
which they had gone up.

All this has to be borne in mind. 1
am quite sure that after this expla-
nation, the Members will not find
fault with me. I was rather intrigued
when some Member began by giving
me Ganga jal, and another said that
was the type of thing you gave when
a man was going to be no more. Our
agriculture is going to stand for all
time and will go on drinking Ganga
fal as much as you like, We are not
hitting the farmer as my hon. friend
Shri Bibhuti Mishra says. That is not
going to happen in this Ministry. I
have got a Minister of Agriculture
whose grass roots are in agriculture,
who is not a Raja as described by
some hon. Member.

My hon. friend ;ays that it T get
82 lakh tons this year or the next, he
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will have a Satyanarayana puja. 1
am a believer and a very strong be-
liever, there is nothing wrong in it,
because it is a very sweet type of
thing. I shall go to wherever my
hon. friend does his Satyanarayana
puja so that the triumph of the agri-
culturist, the sugarcane grower is
celebrated in a manner that is good:
for him and everybody.

Having said that, I once again re-
peat that so far as the agricultural
position in this country is concerned,
it is not merely saying so, but it has
been satisfactory, it has been com-
fortable, It has stood the stress of
the emergency during the last four
months. The trade and everyone has
behaved.” In the first and second
world wars prices shot up in Europe
and everywhere. But during this
emergency, acute as it was in Octo-
ber and November, not only did the
prices not shoot up in this country,
they went down to a certain extent,
ang the morale was kept up. There
has been no difficulty so far as the
agricultural front was concerned. You
can be sure that whenever an Ooppor-
tunity comes—I call it an opportunity,
because in order to protect your coun-
try, you have to make sacrifices—the
farmer will play a most dominant
role.

With these words, I commend the
Demands of my Ministry to the ac-
ceptance of the House.

Shri Sham Lal Sarat (Jammu and
Kashmir): What about desert recla-
mation and soil conservation?

Shri 8. K. Patil: We have got a
plan for desert reclamation according
to which we are working. The main
plan reaily speaking relates to Madh-
ya Pradesh where we have got
ravines, and also to Rajasthap, Bu? in
Madhya Pradesh it is a big thing.
This is not a problem that can be
tackled easily and jmmediately. We
are tackling it bit by bit, because it
I have got so much of agricultural
grant, I have got to see how( best 1
can utilise it, but I agree with my
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hon. friend that unless the soil is con-
served and consolidated, cur agricul-
ture is going to suffer. That is very
much under our consideration.

Mr. Speaker: 1 1.ow put the cut
motions to the House.

All the cut motions were put and
negatived,

Mr. Speaker: The question is:

“That the respective sums not
exceeding the amounts shown in
the fourth column of the order
paper, be granted to the Presi-
dent, to complete the sums neces.
sary to defray the charges that
will come in course of payment
during the year ending the 31st
day of March, 1964, in respect of
the heads of demands entered in
the second column thereof against
Demands Nos. 41, 42 43, 44, 45486,
127, 128 and 129 relating to the
Ministry of Food ang Agricul-
ture.”

The motion was adopted.

(The motions of Demands for
Grants which were adopted by the
Lok Sabha are reproduced below-Ed.)

Demanp No. 41—MinistrRy oF Foobp
AND AGRICULTURE

“That a sum not exceeding
Rs. 75,50,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
81st day of March, 1964 in respect
of ‘Ministry of Food and Agricul-

L

ture’.
DemaND No. 42—AGRICULTURE

“That a sum not exceeding
Rs. 2,93,17,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1964 in respect
of ‘Agriculture’.”

DEMAND No. 43—AGRICULTURAL RE-

SEARCH

“That a sum not exceeding
Rs. 4,74,10,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1964 in respect
of ‘Agricultura] Research'”

DeEmAND No. 44—ANIMAL HusBanNDRY

“That a sum not exceeding
Rs. 88,71,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1964 in respect
of ‘Animal Husbandry’.”

DeMAND No. 45—FOREST

“That a sum not exceeding
Rs. 97,64,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
81st day of March, 1964 in respect
of ‘Forest.”

Demanp No, 46—OTHER REVENUE Fx-

PENDITURE OF THE MINISTRY OF FooD
AND AGRICULTURE

“That a sum not exceeding
Rs. 29,14,62,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1964 in respect
of ‘Other Revenue Expenditure of
the Ministry of Food and Agricul-

ture’.

DeEMAND ﬁo. 127—CarrrAaL OUTLAY ON

FORESTS

“That a sum not exceeding
Rs. 9,10,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
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31st day of March, 1964 in respect
of ‘Capital Outlay on Forests'.”

DeEMAND No, 128—PurcrAse oF Foobp-
GRAINS

“That a sum not exceeding
Rs. 2,27,57,36,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1964 in respect
of ‘Purchase of Foodgrains’.”

DeMAND No. 129—OTHER CAPITAL OUT-
LAY OF THE MINISTRY OF FooDp AND
AGRICULTURE

“That a sum not. exceeding
Rs. 60,27,48,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1964 in respect
of ‘Other Capital Outlay of the
Ministry of Food and Agricul-

) ”

ture’.

MINISTRY OF INFORMATION AND BROAD-
CASTING

Mr. Speaker: The House will now
take up discussion and voting on De-
mand Nos. 65 to 67 and 132 relating
to the Ministry of Information and
Broadcasting for which 5 hours have
been allotted.

Hon. Members desirous of moving
their cut motions may send slips to
the Table within 15 minutes indicat-
ing which of the cut motions they
would like to move,

DeEMAND No, 65—MINISTRY OF INFOR-
MATION AND BROADCASTING

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 16.12,000 be granted to the
President  to complete the sum
necessary to defray the charges
which will come in course of pay-
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ment during the year ending the
31st day of March, 1964 in respect

of ‘Ministry of Information and
Broadcasting’.”

DemMAND No, 66—BROADCASTING
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs, 5,15,06,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1964 in respect
of ‘Broadcasting’.”

DemAND No. 67—OTHER REVENUE Ex-

PENDITURE OF THE MINISTRY OF IN-
FORMATION AND BROADCASTING

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 3,63,57,000 be granted to the
President o complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1964 in respect
of ‘Other Revenue Expenditure of
the Ministry of Information and
Broadcasting’.”

DEMAND No. 132—CAPITAL OUTLAY OF

THE MINISTRY OF INFORMATION ANp
BroADpcasTING

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 2,72,75,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1964 in respect
of ‘Capita] Outlay of the Ministry
of Information and Broadcasting’.”

The demands are now before the
House.

Shri Prabhat Kar (Hooghly): The
Ministry of Information and Broad-
casting has a very important role to
play particularly during the period
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of the emergency, because the activi-
ties of the Government are made
known not only to the people here
but also those abroad. This impor-
tant Ministry has to show how we
have been able to place our point of
view before the people of the different
countries and how we have worked
up to mobilise and enthuse the people
here to deal with the period of emer-
gency.

There are various wings of this
Ministry. I do not propose to deal
with all of them, starting from AIR
and going up to films and censorship
and publications. I shall try to deal
with one or two of the important
points, particularly the activities of
the All-India Radio and the Press
Information Bureau during the
emergency period.

We were all glad last year when
this Ministry was raised to full Cabi-
net rank. We thought the Govern-
ment had realised the importance of
this Ministry, we all congratulated
the Minister and hoped the important
responsibilities of the Ministry would
by properly discharged.

Last year in this House many Mem-
bers expressed their anxiety about
the growing concentration of the
press in the hands of a few. The
hon. Minister replied that he would
look into it. He said they were trying
to study the figures of 1961, and that
it there was a case he would see what
should be done. A question was also
put by Shri Bhakt Darshan about
the formation of the Press Council.
The reply was that there was a Press
Consultative Committer and that the
Press Council would follow.

But in 1963 what we find is that
this growing concentration of power
has really undermined the morale of
the people and the activities of the
Government during this emergency
period. I may refer to the reso)uti_on
passed by the Federal Executive
Council of the Indian Working

Journalists, which says:
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“In the contex¢ of the emer-
gency, working journalists of
India note with concern the
irresponsible and even anti-
national manner in which some
newspapers have behaved at a
time of national crisis.”

Now, Sir, if we go into the very
root of these activities of the press,
we find that it is because they are
controlled by the biggest capitalists
of the country who want to put
before the people not only how they
want to interpret the government
policy but also how they want the
government policy to be. Last year,
when it was brought to the notice of
the hon. Minister I was surprised
at the way he dealt with it. He took
it very lightly. He said: of course
this is there, there are Goenkas and
Birlas, but if a party has got some
more papers shall it be considered to
be concentrated or monopolistic?
Really I felt with what seriousness
this matter was being taken by the
hon. Minister. Even the Prime Minjs-
ter this year......

Shri Narendra Singh Mahida
(Anand): Sir, on a point of order. I
have various times noted in our House
that we have been taking the names
of Goenkas, Birlas and Tatas, I do
not hold any brief for them, but is
it not a healthy practice not to refer
to any names of individuals or firms?

Mr. Speaker: Yes, I agree with him
that it is not the practice to name
any particular individuals. But when
the names are taken in this context,
it is not exactly those individuals
that are intended but the class of
persons that are there.

Shri Prabhat Kar: I do not know,
I am quoting the hon, Minister.

Mr. Speaker: When it is said Birlas
and Tatas, it is not particularly that
Birla or that particular firm that is
intended but only those capitalists or
other persons, that is, that class of
persons. Therefore it is meant like
that,
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Shri Prabhat Kar: The question
was raised whether the Government
should control the press and whether
that will affect the freedom of the
press. In this respect the Press Com-
mission said in the year 1954:

“There can be no denying the
fact that there already exists in
the Indian newspaper industry a
considerable degree of concentra-
tion. We feel that there is a
danger that this tendency might
develop further in future. We are
of the opinion that it would not
be desirable in the interest of the
freedom of choice that this ten-
dency should be accentuated.”

This was in 1954. At that time 3
press magnates controlled 29 journals.
Today 17 chains control 103 journals
with a circulation of 25.01 lakhs. Out
of that, only three namely Express
Newspapers, Bennett Coleman and
Co. and Hindustan Times these top
three, control a circulation of 15.78
lakhs,

Now, the question has been asked
whether any effort on the part of the
Government will really mean control-
ling the freedom of the press. The
Prime Minister really explained the
position whether it will affect the
freedom of the press. What is the
freedom of the press? It has been
stated by the Prime Minister:

“Among the attributes that it
should have is freedom, but free-
dom must go together with res-
ponsibility, knowledge, etc. It is
not reasonable to assume that a
man who has a large sum of
money is either intelligent or
responsible. Yet unfortunately
large sum of money often con-
trols a newspaper. The freedom
of the few is not the freedom of
the press rather it destroys the
freedom of the press.”

I want to know exactly what steps
have been taken. Of course, a Press
Constultative Committee has been
formed. But it has been formed—it
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is not the individuals there are
very bad persons—but it has been
formed with people who are really
not representing the persons who can
deliver the goods so far as journalism
is concerned, Ag I understand, the
Working Journalists have protested
against it and they have boycotted it.
They felt that the purpose for which
this Consultative Committee has been
formed, that is to have a code of
conduct, cannot be served.

As 1 was saying, this was very
much linked up with the publicity
that has been given during this period
of emergency. In a paper published
by the party in power, Socialist Cong-
ressman they have given the role of
the Hindustan Times during this
emergency. Today you are thinking
of introducing a code of conduct, and
have on the Consultative Committee
a member who comes from that parti-
cular paper which itself violates all
codes,

Shri P. R. Patel (Patan): What
about Blitz?

Shri Prabhat Kar: Any press.
Today, when it is a question of the
Consultative Committee, when a code
of conduct is to be prepared, it is
essential that during this period the
Information Ministry should have
worked in a different manner. But it
has not done so.

I wil only point out this. It is
known that today the working journa-
lists and the editors are controlled by
the big bosses who are the proprie-
tors. Leave aside the very recent
development in Jugantar about Shri
Vivekananda Mukerjee; a Congress
M.P, Shri Chappalakanta Bhatta-
charyya, was dismissed by the
Ananda Bazar Patrika which also
belongs to the Congress.

It is not a question of this parti-
cular thing. Here it is a question of
the tactics, It is the policy of the
proprietors that unless these pecople
conform to the dictates of the proprie-
tors who are big businessmen and who
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have vested interests in the policy of
the Government, the editor will not
be there. Whether he is a Congress-
man or not, it does not matter.

There the Ministry has got a role to
paly. But I find from last year's
discussion that the hon, Minister has
not taken the matter as seriously as
he should have. And, as a result,
today there has been so much of talk
about the role of the press during
this emergency which, I feel, is due to
the fact that it is controlled by vested
interests who are profit-mongers, who
have no nationalist feelings and who
are more interested in their profits
than the interest of the nation. That
is how things have developed. It
requires a change.

I will now take up another item, the
All India Radio. I know that this
radio is technically ill-equipped, in
the sense that its stations are very
weak, Not to speak of the fact that
it cannot be heard from outside, even
inside the country unless it is during
winter, most of the stations cannot be
heard.

That apart, I think that during this
emergency period the All India Radio
could have played a far better part
than what it did. During the first
period of the emergency there was a
hesitancy and they did not know ex-
actly what they are to do; they could
not make up their minds immediately
along with the emergency until some
days passed. Then they staricd. And
by the time they started, that period
which was the most vital part was
over. With the cease-fire, naturally
the situation changed. But they could
not adapt themselves to the changed
circumstances, And the net result
was that the repetition of the old pro-
gramme became so dull that there
were so many letters in the press that
the All India Radio has completely
failed to play its proper role not only
in building up the morale of the
people but also in educating the
people and making them understand
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all the facts and all that was going
on, apart from the fact that this was
one of the strongest instruments avail-
able to us 1w place our viewpoint
outside the country.

1 was surprised, because I know the
hon. Minister is a literary man who
has got a taste for art, who knows
fuily well that today our various
languages, regional languages, are
very very strong and rich. But the
poems, dramas, etc. that are played
in the All India Radio lack a sense
of literature and art. 1 could say
about Bengali that there is a feature
given every day Nabadhya. Some-
times it is ridiculous. I am quite
confident that if proper thought is
given far better programme could be
given by the All India Radio, what-
ever be the limited scope or facilities
they have.

About the external services, what
we really need is to say the fact of
the situation and the historical pers-
pective; we need also documentation.
Reiteration is important. One can see
the forceful presentation of the wrong
case by the Peking Radio and the
weak presentation of our strong case
by the All India Radio. We required
a mission from our Government to go
abroad to explain our position. It
could have easily been done by the
All India Radio because there are
listeners. If that has been done, we
could have even done away with the
sending of that mission.

I referred to the Hindustan Times.
The All India Radio, while reporting
the Lok Sabha, gives a wrong
emphasis. For instance, what Shri
Anthony said about the ‘brutalisa-
tion’ was more emphasised than what
the Prime Minister replied to that.
It should not be so. I fail to under-
stand what the policy is, There is
some sort of a hesitancy and no pro-
per thought is given so that people
could be enthused on our right causes.

Sometime back, an address by the
Deputy Leader of the Communist
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Party, Prof. Hiren Mukerjee, was re-
corded and it was anounced after the
late Dr. Rajendra Prasad's speech, his
speech would be heard. But neither
wag he on the air nui was an ex-
planation given as to why he was not
on the air. I do not mind if you do
not record the speech of a Member of
my Party, a Member of Parliament.
But you record it; you announce il
and then when the day comes you do
not put it on the AIR and do not also
give an explanation. What is the
meaning of this? (An Hon. Mcmber:
Emergency). Maybe? emergency
It wag recorded in the emergency, on
the 14th of December.

Shri Nambiar tabled a question
asking how many people were asked
to speak on the radio. They gave a
list of 47 people. It 1is about the
Madras State. Six of them were from
the DMK, 2 from some other party
and so on, apart from the Congress
Party. You are going to amend the
Constitution because of a Party which
hag a policy which is against the
Constitution. But the Party members
broadcast, while not a single member
from our Party has been called to do
so. I am not complaining about my
party being left out. But what is this
policy based on? As a result of all
these things, the Hindustan Times has
today ¢ot the guts to speak against
you, against the Government, under-
mining all that is done or even demo-
ralising the jawans by its big headlines
and you cannot take any action

Lastly, about the film—Nine hours
to Rama. What were they doing all
these days? All the facilities were
given to the producers in this coun-
try by the Ministry of Information
and Broadcasting, by the Ministry of
Railways and so on until the film was
completed. Now, they have come to
their senses and say that this picture
does not depict things properly and
so it should be banned. What have
all these people becn doing all these
days when it was produced? They
have been saying that they saw the
script and it was all right and so on.
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Today what we need from the In-
formation and Broadcasting Ministry
is a broader outlook and a sense of
responsibility. This is the eyes and
ears of the Government through
which people see what the Govern-
ment does for the development and
other things in the present situation
in our dispute with China. That is
why I wagt them to be more responsi-
ble and to play their role properly at
this time,

Mr. Speaker: Before I call upon
the next speaker, I want to say a
few things. At the end of the last
Parliament an assessment was made
and it was very widely advertised
that more than 100 Members had not
been able to participate during all
those five years of their term. That
of course was a very adverse com-
ment and the Members felt that very
much. The reasons given in the Press
were that some found it difficult to
express themselves in English or in
Hindi. The other reason was that the
Members could not be provided with
opportunities and perhaps that latter
blame was cast on the Speaker. I
want to assure those Members who
have the language difficulty that I will
give them every facility if they want
to speak in their mother tongue, if
they are unable to express themselves
in English or Hindi. They must con-
vey to me that they could not do so
and I will allow them so that they
may have their chance because every-
one hasg to represent his constituency.

The second thing is lack of oppor-
tunities. For this, I must have
advance notice and I mentioned this
the other day also about the smaller
groups in particular because I shall
not be able to accommodate every
small group in each debate and espe-
cially those unattached individuals.
They should send in advance their
preferences to me so that I can choose
beforehand I must know whether they
have already taken part in any other
discussions or not. Those Members
who have not stood up before can now
take courage and send their names
to me so that I can choose. But if
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(Mr, Speaker)
they remain silent and ultimately the
blame is put on me, certainly that
would be unfair to me,

I do not want the level of debate
to go down or suffer in any respect.
I do not mean to cast any aspersion
on any hon. Member; all are making
equally important contributions so
far as I am concerned. So, while
keeping in view the level of the
debate, I will try to call those hon.
Members who get very rare oppor-
tunities or sit behind the pillars and
the farthest corners in the House
where 1 cannot see them.

There is another thing. This morn-
ing one of the hon. Members
approached me—I do not want to
name him; I felt it very much and
straight he said that he had come to
me to salam me so that he might get
an opportunity. I would request all
Members not to come to me for this
purpose at least. They can write to
me. 1 would certainly feel annoyed
if some Member does this much in
order to get an opportunity. He can
write to me and I will regulate the
proceedings so far as it lies in
my capacity.

Sometimes I might fail. I admit I
have my own deficiencies. I will try
to accommodate as many as possible.
But if I make mistakes, I think the
hon. House has to suffer sometimes,
because they have to bear with me.
But no hon. Member need approach
me for this purpose namely, that he
will get an opportunity only because
he approaches me, and then asks me
to give him time. Rather, I think
that would go against him,

Shri Rane (Buldana): If the 10
minutes limit is fixed, it may be all
right. A large number of Members
can participate in the debate on the
Demands.

Mr. Speaker: I cannot of course fix
a limit so far as the Opposition groups
are concerned because they have a
fixed time, though under this Demand
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there is nothing very particular, but
ordinarily, we allow 15 minutes’ time,
The Congress Whip told me that he
wants a larger number of Congress
Members to be accommodated. So,
for Congress Members I will give
only ten minutes each. They should
be careful, and in their case, I will
be enforcing the time-limit strictly.
They will have to sit down after the
second bell has been run.

Shri Yashpal Singh (Kairana): In
the last Parliament, Acharya Kripa-
lani was permitted to deliver written
speeches. So, these Members may be

Mr, Speaker: That also should be
made clear. Now, it is one year
since this House came into being. I
have allowed certain hon. Members to
read their speeches. Henceforward, I
expect that every hon, Member would
deliver speeches. Of course, he can
consult notes sometimes, but more
often he is expected to look upwards
rather than to look downwards!

Shri Yashipal Singh: Acharya
Kripalani was a very senior Member
of this House.

Mr. Speaker: Well, if Thakurji
wants to raise that point, perhaps we
allowed him greater latitude. We
might not be able to allow Thakur
Sahib to do that or anybody else for
that matter.

Shri Yashpal Singh: For new Mem-
bers, we might allow it,
Mr. Speaker: One year has passed.
R ad (wefg ) - F oF wm-
FO wgm o fogy ow oaw ¥ &
ug 3@ e g fr ol fa e ooy
T # 2 wrdy 2 Afrw oY ave
9TeAT §  IEHT 4g 7€) WeW g fE
IgHr A FT oaEg feam ar Ay
fastmr = T &Y fer aag fasem
8 a7 w9 wew A d37 iR
FET AR QA g g g 5
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JgHY qAT A W fF ITHY AT &7
W feenm a1 A W) faem At
foa ogw v faeem, i oaS, A1)
T, o1 9w R, @ifd wEer g
g |

weqw WA ¢ qg 6 agd wo
7 &, TR 7 A a9 W} fog qfww
g1 TN A ag Fg o § 5 W
faer smom Wk T 9g Fg v § R
AT T fAAr | ag aEeTE AT
HEOE A9 W AW Agl 3T |
NI AT AT AP qA
¥ qar @ @Y g § FH @ ag
fF frq aFa W faonm AfF g9
qE T ey S |ifgd aite
g e qfww grm

Shri Narendra Singh Mahida: Mr.
Speaker, Sir, my cut-motions are
Nos, 6, 8, 9, and 11 under Demand
Nos, 66 and 67. I have pleasure in
commending the All-India Radio on
opening new stations at important
border areas like Kohima, Kurseong
and also at Gauhati and Srinagar. It
is also noted that AIR is installing a
transmitter at Kutch, and this station
will relay Rajkot. Normally, I do not
refer to my State of Gujarat, that is
not my practice—but I fee]l that im-
partially speaking, this State neels
attention. That is why I am referring
to Gujarat State particularly. Rajkot
is one of the smallest radio stations
in the world, with only a 1 kw trans-
mitter. The range of 1 kw trans-
mitter is only 50 miles. So, it is
a very weak station. Gujarat has
two stations and two transmitters—
Ahmedabad, with studios at Baroda.
Ahmedabad-Baroda are not two
separate stations. They have one
common transmitter of 50 kw. Then
there is Rajkot which is proposed to
continue with a 20 kw transmitter.
The range of 50 kw transmitter is 125
miles at the maximum,
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[Mr, DepuTY-SPEAKER in the Chair].

That means, south Gujarat, Surat,
which is about 144 miles from Ahmeda-
bad, does not get normal programmes
and certainly the regions south of
Surat do not get them at all. I want
the Minister to take note of this.

May I ask the hon. Minister, at this
juncture, what ig the radio lience fee
that Gujarat pays to the Government,
and how much the Government
spends on Gujarat stations? Will the
Government give figures for other
regions also? My study and estima-
tion reveals that out of about 25
lakhg radio licences in the country, 47
per cent of the radio licences are held
by Gujarati-speaking people. Let the
hon. Minister prove and correct me if
it is wrong.

The Minister of Information and
Broadcasting (Dr. B, Gopala Reddi):
It is only two lakhs odd for Gujarat.

Shri Narendra Singh Mahida: It
amounts to one-third of the total
radio licences of the country. The
total income from radio licences, ac-
cording to my estimation, is Rs. 450
crores. Therefore, Gujarati-speaking
people contribute Rs. 1:50 crores
towards radio licences. The maximum
expenditure, I presume, on Gujarat
station is only Rs. 15 laks, That is,
at the most 10 per cent is spent out
of the total revenues from Gujarat.
Is this a fair treatment to the people
of Gujarat? Most of the States show
loss in operating radio stations while
Gujarat is a surplus revenue earning
area as far as AIR is concerned, and
yet it gets the least attention from the
Ministry. This is my case, and lgt
the hon. Minister prove that I am in
the wrong. I shall thank him for
that.

The Gujarati-speaking population
abounds in South and East Africa apd
also in Arabia, Iran and the Persxa.n
Gulf. Besides, they are also busi-
nessmen spread over Singapore and
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other countries as well. They have a
strong desire to listen to Gujarati
programmes. Therefore, there is a
genuine case for a powerful second
chanrel station at Ahmedabad or
better still at Baroda. Baroda which
originates more than 60 per cent of
the classical music programme should
have a separate station and a separate
channel. When Uttar Pradesh and
Madhya Pradesh have two channels
each, I want to know why Gujarat
with a population of two crores within
its bordcrs and a crore more outside
its borders should have only one
channel, especially when Gujarat as
a single unit pays the highest amount
by way of radio licence fees. Nor-
mally, I would not refer to my State,
but this is injustice, and that is why
I have to bring this matter to the ur-
gent notice of the Ministry.

Ahmedabad is a 50 kw station and
the only one of that capacity in the
whole of Gujarat State. While the
neighbouring State of Maharashtra—I
will just compare for the sake of com-
parison—has in all five stations:
Bombay, with two 100 kw stations
each, Goa, Poona, Nagpur and Dhar-
war with 50 kw stations each. Sangli
station of 50 kw is in the making..

Dr. B. Gopala Reddi: Dharwar is
in Mysore.

Shri Narendra Singh Mahida: May
be politically it is in Mysore, but it is
attached to Bombay in respect of AIR.
The total, therefore, in Maharashtra,
is 450 kw. You can leave out Dhar-
war. Even then, it will be 400 kw.
Of course, Maharashtra is a larger
unit compared to Gujarat which has
half the population of Maharashtra.
But Gujarat has only and 50 kw
station at Ahmedabad and one
killowatt station at Rajkot. It is
proposed to have at Rajkot a 20 kw
station. Even taking this into consi-
deration we shall have a total of 70
kw only in Gujarat. At the moment
it is only 51 kw Comparably, we
must have at least 200 to 225 kw
staions in Gujarat.
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Therefore, I propose that Baroda
should be given one separate channel
and a station, because Baroda, as I
said earlier, originates a large number
of independent programmes. Second-
ly, new stations should be established
in South Gujarat and Kutch of 50 kw
each. Kutch requires a special atten-
tion. It is a strategic region on the
border and it has a language abso-
lutely of its own, allied to Sindhi in
Pakistan and deserves {op priority for
consideration for a powerful trans-
mitter of 50 KW at least to counter-
act the propaganda of Pakistan. Kutch
ig also rich in folk music. It has its
own language and it should work as
a full-time station. It is a pity that
while AIR is thinking of opening
stationg like Sangli, it has not consi-
dered this important point at all.

15 hrs,

Rajkot should be made a 50 KW
station instead of the proposed 20
KW.

It may be said that while the In-
formation and Publicity and Films
Division branches of the Ministry
were woefully lacking in efficiency at
the need of the hour and in emer-
gency, it was the broadcasting branch
which stood firm and gave a good lead.
I congratulate the Ministry on the
good work done by the broadcasting
wing. The broadcasting wing has
proved its mettle at the time of the
Chinese aggression and AIR Director-
Gencral and his staff deserve all
commendation.

Delhi has a 250 KW station, the
largest in India; yet compared to BBC,
London and to Moscow with 1000
KW each, we are small in radio
propaganda. Let us compare with
Peking. Peking has a 500 KW station.
I learn that VOA has offered a 1000
KW transmitter for operation in the
Andamans on certain terms. If the
terms are agreeable, 1 request the
Minister to accept the offer. Peking
has, it appears, moveable transmitters
near our borders. This is contrary to
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the international system. But China
does not care for international
matters. It has its own laws and it
flouts all international regulations.
They just take any channel as they
like. Against such a foe indulging in
malicious propaganda, we have to
fight. The Chinese have brought in
their moveable transmitters to our
borders, and are beamed. That is
why we hear a very powerful Chinese
voice throughout. This is very harm-
ful programmes and against our
interests.

R;gard.ing the music item of AIR
care should be taken to preserve the
quality rather than the quantity of
the music. It is also learnt that AIR
is re-introducing the harmonium in
its future programmes. This should
not be done, as the interest of Indian
music will suffer.

There is room for considerable im-
provement in AIR and I think the
Minister will not disagree with me.
We can follow the BBC pattern which
has proved so successful. Radio’
Ceylon is also another example. We
may not like Radio Ceylon very much
because of its light music, but it is
getting popular. In our homes, we
see our chidren always switching on
Radio Ceylon. It is not very commend-
able, but we have to accept the rea-
lity.

Also, 1 object to the State monopoly
of AIR and Films Division. These
are undesirable, Our Prime Minister
has also condemned monopolistic
tendency in any manner. State con-
trol of the press, radio and other
organ of publicity is undemocratic.
The opposition does not get any
publicity through it. The party in
power has an advantage in this res-
pect. Government advertisements
should not be given on a partisan
basis. It should be given to impor-
tant papers which have a commercial
value.

1 am afraid the Fiimg Division of
this Ministry has not come up to the
mark in this emergency. During the
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last session we had seen a film in the
Central Hall and I must confess very
honestly that it was very unimpressive.
I would request the Minister to see
that we have some very good films
which would give us the will to fight.
I hope the Films Division will im -
prove in this respect and we shall
have another chance to see a good
product of thig Ministry. If it is
good, certaimiy we shall appreciate it.

The Filmg Division is also produc-
ing films for childien. It is a very
coinmendable thing. There is the
Children’s Film Society also. 1 would
particularly wish the Ministry pays
special attention {0 this because in
every nation, the development of
children is very iruportant. Particular
attention 1s required for this division
under ihe guidance of the Children’s
Film Socicly. Nowadays we see
young children and youths seeing
pictures which have sex appeal. This
has a bad eflect on our children. We
have no cortroi over the cinemas
Particuiarly the western countries in
their films put in more of sex appeal.
I am glad our film industry has not
taken note of their art of love and
they are doing it in a restricted way.
I am of opinion that sex-life exhibi-
tion must be limited and our standards
snoula b. xcp.. There should be na
excess in the art of love, which the
western films have. People may say
anything aobout it, but I have my
own opinions and I hope our films
will maintain our standards.

Shri Kapur Singh (Ludhiana): He
has got definite iceas about the sub-
ject.

Shri Narendra Singh Mahida: About
filn ceuscr:r.g, there is a committee
1 have nothing against the members
of the committee as individuals, but I
would request the Minister to selet
such people ¢s members who have a
judicial background and who have
scme 2xperience, so that they may
use their discretion properly in the
matter of censoring films. Just now
my hon. friend, Shri Prabhat Kar,
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[Shri Narendra Singh Mahida]

referred to tnhe film ‘Nine Hours to
Rama”. 1 ds not know how a film of
that kind, whid is derogatory +to
Mahatmda Gandhi, could have been
aliowed ap all to b produced in this
country. The Ministers have seen the
flun; they could have shown it to us
also and taken our opinion. It wa?
exhibited in London and there als»,
the British people revolted against it,
as I learn! fiom newspapers, I wish
in future tne Ministry does not give
such an opportunity for malicious pro-
paganda against our national leaders.

I hope the Minister will bear in
mind the suggestions 1 have made
and improve the standard of films as
a whole and particularly educational
films. Lastly, I once again congratu-
late the Ministry—as far as the AIR
broadcasting branch is cencerned—
for doing very good work at the time
of the Chinese aggression.

ft 7o wro @@t (whRgy) o
I WEIST, TS § T®A X AT FY
AR I AEAr g R A A 5@
AT Y @ T qOL O AN wT
o fear 1

T WA & T 7 Ay Ay
W feamar angar g | Sfew a8y @
& sarera w awrd ¥ § i ggaee
qffeafa & gwa o smrgEm § Y
w1 forar &, a8 o § 1 agfy srar-
arofy F arg F1E ' =R et & 7Y
g 01, &3 ot 99 ] 77 T w g A
¥ AT ARG AT F ¢F ¥ qravaor
w1 goa e 5 ahr w9t #y feafa
B TR g% | WErEaet & fafaw
frmnt & @Y F17 g9 S A F{
T T g &, I 99 JETEEry
T Fd I #Y T A, SE F qw
T 2 za fem & A fwaa A aa @
a8 72 & fF mEmErh 7 {1 w73 F
ya®! w1 ufys wgea far @ 9k g@dr

ATTAT AT F A FY FH | AT
9 ferar @ ferar qiraT & 9 s ¥
AR F0 &< foar o & | 7w fa@
T At & o e el § @
srefas 78 Dt $< F q7ar aF @y
gl § gt 7Y & | v fragr ag 2
ARAT ATt Y 1 qy A9 5
W H & giawa § W S oA A
Fae 3 gfawa | 57 faw g1 X Y Sy
TG T T I A FT 3G F FE 07
fer 9 1 = e v & At

¥ O o @t 3, for & ford fF @O
Aeat @aw a7 § 1 et 2w w99y
g forg it & Ferd oY , st 390 F A%
smafa =Y & #9ifs moe frat 7
AN 3T F A g, T AfGF A
AT e F1 ey o ay owsan
R | AT A Faw fey I Y A
& AT AT ot ¥ &, qg A=y
#1 qr & f st & oo "'
¥ IR § 99 T HAAT AT qTH AW FY
T AT fat s s sy
F T T qI=1 1 A\ 9% 9T &Y 4T
{1 OTAT ST S oY ) Y @ |y
T g, SR qg g fedtow @Y ang
TR farmr §Y ot e FteE @),
a1g feen fedftor 21 st =R I &y
qfy g fraet § S°% &Y ) IR &
foa & ag g fF geem sATm Ay
T ¥ OF wEar dern”’ e 2
ag HASA 7§ oY Ferarerar & o fedt & o
frrear 8 1 1 0F gER & @A §,
afF AT & grores 31 16 T
FET OTAT & | WX IF F7 qaA A ey
TN A IRTE ) fer AT o ‘A
G fAFear § 99 Y q&ER T
HNF @ 1 IFFTaaa a0 o=
f fedt & 710 Qg v AT sty
AiSAT & gt Aoy F1 qE F#E Ay
wfaw § 1 gy avorr Al & WA
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*< & o1 wfas afory & qar< £ sy
g1 3 ey safea fasie & e Y
1 yFR ¥ S g faar &
FHUREAT § F AAAT F A N AR
Fet & ofY | Afer arft e Y TR
Y oY & 1 I Fa Saver faAr ST
g A S gEmar & fag FA=r
mife Y sarr g oy § | g wE R
TF AT FETAT ¢ Forg 1 99 ghHaT
STIY FET AT § | 99 TF THRIAA
SR # N grer ag & fF wwst ¥ aga
& aFr geET § AfFa 9qd€ Famar
(zfagfeq) &Y & | SR wFaT F
TR FTH FIA AT AT A 1 A
W@ H 93 gq § | T adwrT qag Y qf-
feafaat & gra: afefaa 7t § | ¥« 07
ferfaa #<a & fod 397 gorar & wrarR
93 IAFT T AIAT § F9 I IR FH
w faam & fagiw 7 & 1 e wiamw
EWTR 2 FY oraT § 39 g gw Y 8%
QF IR ATl & fagrast 1 qqm
93} 9X TGAT F1TEd AR ARG I F¥
9} 9¥ T@AT A1feg 1 afg qg A g A
X § 7 gETar ¥ & @A Y 91fEg |
oy T Qo owifem fF wweh & A
e Y R 3" F Aragy f aren
W arfastggren §), Wi T8 faaan of
T gl MR HASt A1AT qAW afasd
oA HY T gy | SRy & feg O
ISt &7 QITAT T 97 @ 99 ¥
T fedt T ary AfET ag &
fedt “Tiwr”’ & Wt wvrew 1 ag @3
wITET &Y AT @ 1 GHY TR & S %
TETHIAT SN F T HAAT FT F19 F3
¢ 3 et 7Y W § 1 Afew waa
qrar Y e &1 argee Wk 4w
EER gRAT 91T § o9 5 ag fg= #r
w1 g TEY AT W T F qwAT
¢ | 3T TFR FT JY AEAT aLGqT AT @Y
& arrrEn # AR 9F gEe FEth
¥ g I 7oq e § | W AAT Ay
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RHaR T I aY AW M AT qeqTr
w3 T g sfyrat ) 5 oS3
w7 AT R

# wgm v fager faat & e forg
qraTaETe feafa ¥ & o § 99w
qTEEET s oFw fEr @ &9
q I F qUEAT #1 & 1 oy afw g
g fnrmrt & 39, S fF g fawm
R 37 wa 7% 7 ¥ famg gt AR-
At & o At FRnar AR S aggd
¥ sy fr § gad feg wid [
gEF WA JF A A

&Y weam geaw (fatet) : feee
fedtom e &Y farerar

it Wo ®Wro fr@N : I wawT
afecraar fedior & § 1 5 G AT o
39 o aF w5 4 faQrd anfe
1 1 T foaa T frwrer &0
TETEATT § A T 7w g% fwar @
T I FT AT FT & g7 qG W ¥
| 9T QT AT TFT TITFW Y AT
afee g feay § #E wgeaqur s 724
T | FAT GFR F FF 0N AFH
T FrIN FT AT FIH Frav & & /2T
¥ T AT & | 99 F fewywr ¥ qw Ay
nrard feafa &1 508 e g & fow
@ ¥ AT g7 F IR A fwerw W
o faa, 2w fadw & W W@
I8 I@ ¥ AR | § w1 anafas
T far ot QT e At @ aa arfs
g feera fedtom & Y f wrdTe Sar
F g afkag &7 99 gwar | T
foe 1 frew Y feorm fedtom &
TEA & gwg ¥ [ F g W
TE T A7 §

& qra #Y a1z femrH 5 wAe &
P UEed T A & | TF A7 F791-
T & 7w gfear Wear § A aga
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[mﬂ'oﬂ’off&ﬁ]
Fgfagrm g sm & fat w@ w7 &
T F FATAT R TZIF €T T 7T
A AT § AN B wiEy @ g sagw
FF g ue fami Fva &) AIfvq 0
agfeas fah st arsi a1 & & qry
& T st & fagaat sy, ox-
#T0 a1 aeafeet #1 ag gfaay aff
¥ st & o 3 fgrgeaa & o 2 AT
AT # g wfE wT ARTAA FT AT
AT FT T F | AT T T
@ g ghaar Al & sy S
HAAT I F G 9wt ) gfawd A
[T 74U Y AT § AR A ARG TFR
& g foami & g | 97 F A @F
¥ FrEX T & ATAT TR & I Y I FY
qg qrarr gfaard & af faad
& aff s e @ AT AT RO ] 0
# g g fr 39 foar § ga r ok
FAGT F O g9g=4 T qr afsg §
I 3 118 F9 i smar o
FER &1 DA H T977 G& |

srgt aw faga o F=C T e
# aff sy f gaT waew F e
fadart & g=m F1 w(T & av wd

T AWAE a3 At

=Y ®o wyo f33ft : fww swaTar-
oo} 7 TS AT I9 | ATRTRETIY
&g fadm ¥ 99 fear ST @
A g g fr a  w3y fasmg &
® ZiGHIST A0 FG § | W TR
T MR ¥ g O giferer wifgwr ¥
qIF AT 7 W@y & 1 A6 ag fraar
gfeqare & ag & a8 svar 1 & 7
guaar f5 g3 #  feaftr w1 amwar
FE F fa7 @Ay sEx Tl Y Aa-
=T AR g oA TEEAnAl ¥
qI0% 9 qEdr g | T AT a0
T AT F AIE F AR BT GG A®E
DA T 1 qrea FT oW A & AR gm

MARCH 21, 1963

for Grants 5278

1T I GAI § AfH ARG F AT F
ST | ATHTRT 3 T AT g AAT-
7 F ATT T IIRT SART T FX T §
fF gardt @ A F7 qH | 9
fraéa g & A waw frar § a8 &=
F AT § AR T O Ay I A
gAiar i I A gz N af ar W
gafa T araeas & P sreraraont &
S giafwzT it ara@wr & 37 F1
sav7 frar ST 1 fam e ¥ fadat
¥ 7oAy ey & far fadsn fafawa
] sATEar § I qa@ ¥ grataed
F fay fafma 27 ff 9@ a0
Fisw g | WX Tiafwed ¥ faT fafag
fay Tt gw 7w 0 #, ;s F3 i
FI T BT 5 3T § ATA[ T FT FHFY
g A 7 g A Y AT awa §
#71F gardl ari @A AT wE g
HIHAT TAG T F H g F
F FUX A JeeT T4 TF AR gAR
qre @37 9T Fgd H WHA T i a7 4G
gard gy A FHSTY § 1 # ALY WA
& gAI I AT ag F37 fF g 39
3 fag fafrer 7 2 @53 av wfon
g I7 A & 737 fFgw a5 ¥ g
FTifR e & sm atr

g W g e # fagsr g
wr g | A g7 e ¥ Fgi %
Zfafasa &1 oF a faar gav &
Q% ATqAT 7 2 qrids § o 7> 9gd,
@ ag ¥ faa gt ot fafea am
gwr & dfF e & oo qfaw @
Twg ¥ Zfafasm @ wa At ag @
FqT AT AT FT |

WMo Fo TS T : TG E |

Wt 7o ®ro f73Y : gt WA wdew
FEREFDNE T AN
g frarsi § qafg # W@ & gw aiw
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FNRE FTT@AI IR E, grae ¥
Wi oy @ § Afrr e A gfe i gw
frgz o @ g feafa &F aff €
gafarT TTRET TR & T grEAEEAT
& & ot & g g § fR ST A
WAFE FH N AE@FAr G g1 T
¥ TR & qrg whrned ¥ aod @A
N FeA Nfegd 1 AT gAR FAAT B
qHFAFTM IT B e @ § femEm
ferar § 5 QX1 w=A I Y @weA
3 AN AT B A F & fAd
foaq st g7 F mamaar griT 99 F
falr 3 a7 FRGT faemm AR 993 aIE
I A O wwE w74, g T faled
AFA A FATIA X |

# o w3re Fv e g9 A W
oA =reaT § £F A FIF Ay TR
HrETrETl § T o § 99 & Qe #§
oS T FE JIEq qI3T BT
W AAARN AT E
arl ¥ ufafes 3w & drd | g3
& 7g) fAwdy | 7 AW 3F R & A
£ sETAT T 9E FAG FT FOH
A2 aha< a7 feay mar & wfwa o
WHFIIAFY AR E 39 & foy
qF FOET FT R A {5 mv,
# 99 a1 A A0 /AT ATEAT | T g
AN IT T qE FHT & (A7 Fogr oY
LT AT | I S hAET A AW F@T QY
@ T g F yanfas 39 @ miaEe
% faerm, afea e gfear e Y
AR A A WAV FI F AR A GGV
faedt 7 A 7 g faordy & 1w
wg A1 @ g fF AR gl agea
AR AAI |

ot 7Y : I A gefaT yean W
agt 57 &0

st wo w0 A g, wraT® @Y
3100(Ai) LSD—8.
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e A § 1 garR § At 13T 9% fadge
e § AR ada feafa & awmy €9
# qwman § 5 7 g8 ¥ fa ofaq a=w
TN A GAR FATHT BT ATcaTEY
feery | wrf@ weTR & AR @Y
FwR & Srd A 39 & forg Y ag
@a XA ufs ¥ gI ¥ I T 90
AT A FW Y FH AEAL GWH A |
o aF A7 T & ogmaey aud
TG AT g7 § | gW TE aTed fy
ST OF T T T | & F ATAY
ofY Fradr & @ go faart 7 aat @Y
AR 7% | afed yg Stw & fr QY
fagii & foq AR @' ¥ /1 TR
T & IEHT FHIR FTETEE & wiy-
I 7 9 9 i T g ¢
T FT QT & a1 faww ® o oww
gama ¢ v wfrefa /1 40, Y,
ST R AF o S d e
fis o & fF o wat gaey Fraw
aradl W v faa g fe a9 Hifa
o @Y 8 9uy faq® A mamgEar )
gfirmfedt § @ A7 sEwEa Ty
&1 I AU TH AR F AT WY
T | T ST IRAAAT A ARy
& | WIS gERT g% T &T X AT
IGY FTH AT | AY FARSA 6T aTaT
HAT ST &, AT gHAT 999 4T F
AR T E AT g | AT sy
wraterd, qafaaa (€4, o gur
FEiEE W) WERE F FHER
faarr &1 adww aiferla & wea oY
g gg 78 fean dm oarfea % 7
fFl & g T2

T weadl & wTA F qAT wgrRw A
A wrararet & o i @
L CIG U B s e T G
Lo
Mr. Deputy-Speaker: According
to intimation since received from
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Members, there are eleven cut
motions desired to be moved to De-
mands for Grants relating to the
Ministry of Information and Broad-
easting. So they may move the cut
motions subject to their being other-
wise admissible.

8hri H. C. Soy (Singhabhum): I beg
%0 move:

“That the Demand under the
head Broadcasting be reduced by
Rs. 100.”

(Failure to broadcast tribal pro-
grammes from important Stations like
Pelhi, Calcutta and Bombay. m.]

Shri Koya (Kozhikode): I beg to
move:

“That the Demand under the
bead Broadcasting be reduced by
Re, 100

[Need to make AILR. Calicut
@tation an independent unit and to
give more scope for the folklore etc.
of the  Malabar-Kasargode areas.
@)].

Shri Ram Sewak Yadav
Banki): I beg to move:

(Bara

“That the demand under the
head Ministry of Information and
Broadcasting be reduced to Re. 1.”

[Lack of propaganda on a scientific
basis for national unity. (38).]

$hri Sezhiyan (Perambalur): I beg
fo move:

“That the Demand under the
head Ministry of Information and
Broadcasting be reduced Dby
Rs. 100.”.

[(i) Need to check the growth of
concentration of ownership and
monopoly in the newspaper indus-
ry, (ii) need to nationalise Cinema
theatres, and (iii) failure to cover .
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news in respect of opposition poli-
tical parties, (4)].

Shri Ram Sewak Yadav: I beg to
move:

“That the Demand under the
head Ministry of Information and
Broadcasting be reduced by
Rs. 100.”

[Failure to check corruption in the
Ministry, (5)].

Shri Narendra Singh Mahida: I
beg to move:

“That the Demand under the
head Broadcasting be reduced to
Re. 1."”

[(i) Failure to propagate India’s case
in regard to Sino-Indian Border
conflict by All India Radio, and
(ii) failure to propagate India’s
attitude on different problems of na-
tional and international importance
by All India Radio (External Ser-
vices.) (6).]
Shri Sezhiyan: I beg to move:
“That the Demand under the

head Broadcasting be reduced by

Rs. 100.”

[(i) Nee to retain the name ‘Vanoli’
instead of “Akashvani” in Tamil
broadcasts and programmes, (ii)
need to set up T.V. Units in all
State capitals, (iii) need to allot
more time for non-Hindi program-
mes and (iv) need to pay better
remuneration to young artists. (7).}

Shri Narendra Singh Mahida: I
beg to move:

(i) “That the Demand under the
head Broadcasting be reduced by
Rs. 100.”

[(i) Failure to broadcast tribal pro-
grammes from important stations,
and (ii) failure to provide more
transmitting stations. (8).]
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(ii) “That the demand wunder
the head other Revenue Expendi-
t$ure of the Ministry of Informa-
tion and Broadcasting be reduced
%0 Re, 1.”

[(i) Failure to exercise proper discre-
tion by Central Board of Film Cen-
sors while censoring the Films, (ii)
Failure to produce goed films
(documentaries) by the Filmg Divi-
sion to educate and unite the peo-
ple in connection with the Chinese
aggression, (iii) failure to produce
any good or specialised fillms for
the children by Children’s Film
Soeiety, and (iv) faiure to exerciss
discretion by Directorate of Adver-
tising and Visual Publicity on the
basis of the meritg of different
periodicals for giving Government
advertisements. (9).]

Shri Sezhiyan: I beg to move:

“That the Demand under the
head Other Revenue Expenditure
of the Ministry of Information
and Broadcasting be reduced by
Rs. 100.”.

[(i) Need to encourage small news-
papers by supply of printing presses
at hire purchase basis, (ii) need to
avoid discrimination in giving ad-
vertisements, (iii) need to ensure
adequate and timely supply of
newsprint to small newspapers, (iv)
need to review the work of the
Central Board of Film Censors, (v)
need to encourage production of
good films and earn forcign ex-
change, and (vi) need to appoint a
committee to enquire into the work-
ing conditions in Film Industry.
(10).]

Shri Narendra Singh Mahida: I beg
to move:

“That the Demand under the
head Other Revenue Expenditure
of the Ministry of Information
and Broadcasting be reduced by
Rs. 100.”

[(i) Failure to propagate properly
amongst the masses by Press Infor-
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mation Bureau the implications and
repercussions of the recent Chinegme
aggression and their duty consequ-
ent thereupon, and (ii) failure tm»
give incentive to film producers t®
produce standard and educative
films and those which can help
solve the problem of national inte-
gration, (11).]

Mr. Deputy-Speaker: These cut
motions are now before the House.

Shri Ansar Harvani: Mr, Deputy-
Speaker, I Have always considered the
Ministry of Information and Broad-
casting as one of the most important
Ministries because, on the one hand,
the task of the Ministry of Informa-
tion and Broadcasting is to reach the
warmth and glow of the freedom to
the Indian people and, on the other
hand, it is the duty of this Ministry
to reach the hopes and aspirations of
the Indian people to the administra-
tion and to the Government.

A few years ago, the affairs of the
Ministry of Information and Broad-
casting were in a eomplete mess, buk
I am glad to feel and I am glad to
express in this House, that ever since
our friend, Dr, Gopala Reddi, has
t$aken charge of the Ministry he has
considerably succeeded in making im-
provements in various organisations
of the Ministry, and so I congratulate
him for the success that he has achiev-
ed in the short tenure of his office in
thig Ministry. )

My hon. friend, Shri Prabhat Kar,
has already referred to the role play-
ed by the press. One of the greatest
dangers that this country is facing, al-
most as big a danger as the danger of
the Chinese aggression, is the mono-
poly of press in this country. We have
seen the role of the monopoly press
in the days of our crisis. For ten
days India, Indian democracy, Indian
parliamentary democracy was almost
at the ransom of the monopoly press.
I still remember with shame the role
that Hindustan Times played in those
days. We still remember with shame
the cartoon that they published of our
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great Prime Minister retreating from
Moscow.  still remember, the Indian
Express, owned by one of the jute
darons published a fake letter from
the wife of an army officer........

&) ¥ A (MI) oA
wWF dgT w1 ag ®far § fF
QA &7 AW A faqr I fex 7
Wag TR aw I @ § ?

Mr. Deputy-Speaker: Please do not
mention names.

Shri Ansar Harvani: ] am not men-
oning names. There is no harm in
mentioning the names of institutions;
they are institutions, not individuals.

So, that fake letter was published
which aimed to demoralise our armed
forces. We know the bad and dange-
rous role that was played by them.
&0, the time has come when the Min-
ixter of Information and Broadcasting
should find out some method, should
find out some way to see that thig mo-
mopoly is ended, Of course, I know it
very well, that it is very difficult in
a parliamentary democracy, because
the Government cannot run the press.
I am pot in favour of the State run-
ning the press, but some device
should be found out and the monopoly
ended so that those people who have
got a number of vested interests in
the form of jute, cotton, coal and
ather industries owning the press and
taking advantage of it is prevented.
Therefore, something has got to be
done about it. The last Press Com-
mission had already ‘expressed its
alarm over this development, and that
development has taken place much
more today than ever before.

There is another thing to which I
would like to make a reference. Un-
fortunately, in this vast country of
aurs, in such a big country like India,
there is only one press agency, the
Press Trust of India. No doubt it is &
“press”. Regarding ‘“Trust” and how
much it serves India I am doubtful,

MARCH 21, 1963

for Grants 5286

but I know that it has not performed
its duty in the way it should have
done. We know it very well. I want
to make reference only to one of the
activities of the PTI. There are a
number of political parties in  thie
country—there is the mighty party of
the Indian Nationa] Congress, there is
the Communist Party of India, there
is the Praja Soclalist Party and there
is the Socialist Party and all the par-
ties have got their own organs. Bub
what we find is that the PTT does not
give publicity to the writings of any
other press, but it has a soft corner
for Swarajya, where the boss of the
Swatantra Party often writes, and his
writings, before they appear in Swa-
rajya, are lifted by PTI and sent te
various papers in the same way as
the writings of Mahatma Gandhi used
to be taken out from Harijan in the
old days and distributed to the press.
This one activity alone shows the dan-
gerous path that the PTI is leading to.
I hope and trust that the Ministry will
do something to encourage some orga-
nisation to start a rival to the PTI se
that the PTI may not have the mono-
poly in distribution of news in this

country.

I take this opportunity to congra-
tulate the hon. Minister for the im-
provements that have been made in
the AIR. His language policy, his
stress on better music has been very
guccessful. There was a time when
the All India Radio was hardly listen-
ed to in this country, but with the
coming of the Vividh Bharati, with
the introduction of light music and
with the simplification of language,
today it is much more popular than
it used to be a year ago. Urdu Maj-
lis has been one of the most popular
programmes of the All India Radio,
and I would suggest that the Urdu
Majlis should be extended to some
other stations of the All India Radie
and some more time ghould be given
to that programme.

In the days of the crisis the Audio-
visual Publicity Division had publish-
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od a number of pamphlets, a number
of brochures and a number of posters.
The quality of those posters and
brochures wag very good, and I quite
appreciate them. But [ would like to
know from the hon, Minister whether
proper arrangements were made for
their distribution, because whenever
{ go to a Community Development
Block or whenever I go to a pancha-
yat ghar, what I find there is tha#
these huge posters are just dumped in
a corner; they are hardly visible and
they are hardly distributed. There-
fore, the Government of India should
devise a machinery to see that these
posters and brochures are properly
displayed and the public money is not
wasted just in publishing them and
shen dumping them in certain corn-
wrs.

Then, I was just now talking about
the monopoly press. I understand
that recently a circular was issued by
she Ministry of Information and
Broadcasting to various State Minis-
tries, requesting them to reduce their
advertising due to newsprint short-
age. We know it very well that the
smaller papers in the districts mostly
depend on advertisements from the
various State Governments, and so
this circular hag vitally affected the
smaller newspapers, because the big
industries, the tycoons who control
big press, refuse to give advertise-
ments to the smaller papers. There-
fore, I hope and trust that the Min-
istry will withdraw this circular from
the States so that the States may con-
tinue to encourage smaller new-
papers.

One word more about the Publica-
tiong Division. The Publicationg Divi-
sion brings out a number of nice
books, a number of nice brochures, a
number of nice magazines. Here I
just want to refer to Urdu Ajkal,
Urdu Ajkal is one of the most popu-
lar magazines not only in India but in
all Urdu-speaking areas, including
Pakistan. I have been receiving
letters after letters from some friends
in Pakistan that they want copies of
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Ajkal because it is not very readily
available in that country,

An Hon. Member: How many subs-
cribers are there in Pakistan for tha
magazine?

Shri Ansar Harvani: I do not know
how many subscribers are there, but
it it is readily available there, I am
sure there would be many subscribers
for that. Apart from subscription, for
the cause of Indo-Pakistan friendship
this sort of publicity and this sort of
journal ig very necessary. 1 know it
very well that the war-mongers im
Pakistan, the ruling clique in Pakis-
tan, creates an impression in Pakistam
that in India Urdu is being muws-
dered, that in India Urdu is being
butchered although the fact rcmains
that some of the best writers of Urdm
literature and some of the best poets
of Urdu are living in India and are
writing in Indian journals. Therefore
I request that Ajkal should be popw~
larised more in Pakistan,

Apart from Ajkal, a number of
cheap editions of books written by
Indian authors on fiction, poetry and
other subjects may be made available
to the people in Pakistan so that the
Pakistanis may realise that in India
Urdu is still alive and the complaint
of their rulers is completely wrong.

I also suggest that the Publications
Division should bring out a small
children’s magazine in Urdu. A few
years ago it used to be there. It was
very popular among children, but for
reasons of economy-—or what reasons,
I do not know——it was closed down.
I hope and trust that the hon. Minis-
ter will revive it.

The other day there was a question
about the Children’s Film Society. The
hon. Minister replying to it said that
the recommendation of the officers has
been placed at the disposal of the
Executive Committee of the Children’s
Film Society and that they are ime
plementing it. But I referred then
and I again say that it is necessary
that the executive of the Children's
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¥ilm Society should be completely
ahanged. There were people in it who
were responsible for mal-administra-
fion and embezulement. Therefore it
iy necessary that it should be scrap-
ped and either a new executive should
be formed or some other organisetion
should be formed to bring out child-
ren’s films.

Apart from that, just production of
children’s films is not sufficient.
There are certain information centres
where children’s films are shown, but
there is more necessity for children's
theatres to be established all over
India in important towns near about
achools and colleges so that children
may have an opportunity to see those
films which are specially produced
for them.

I know that once upon a time the
Ministry used to employ people on a
temporary and an ad hoc basis. A
few years ago a cadre had been creat-
ed. That was a very welcome thing
that the Ministry of Information and
Broadcasting did. But I feel that
there are certain posts which are out-
side the cadre. That anomaly should
be removed. Apart from that, there
are certain speclalised jobs. For
instance, the Press Information
Bureau is a completely specialised
job. It is necessary for the Princi-
val Information Officers and the
Deputy Principal Information Officers
fo have the technique of public re-
{ations. Then, there is another sec-
tion in the Publications Division, that
is, the editors of the various maga-
atnes. They can be very good
writers; they may be very efficient
in editing those magazines, but I
doubt if they can be equally compet-
ent to do the public relations work of
PIB. Therefore at a certain stage
these cadre people should be made
permanent in that organisation so
that their experience may be avail-
able to the Ministry.

With these words, I once again con-
gratulate the hon. Minister on his
acumen and I support his Demands.
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W7o xo Temg (TrETaTa) : YaTOTH
AEYPL, ATA WK A A AT A
AT AT & @0 § §F 5@ AW
e o1 eER-%3 F el F
WrEEy & T qrR T § Cav g€ oA
S aFT ¥ FArg ara ¥ e wrLaneat
a1 fawren forr mar g 1w g fear
ey 7 Il UTANT ¥ IR GAF AQ
FAFT Y fFT 2, ¥ W 87 T,
sfemr ds YT, Rz ww & i,
QIFT AT w9AT &, gATS whaAr
T 99 w%Al g faceerg Wenr &
I AT Fi W T & grRTwy
aqr yqar Afgat w1 wgr ofE@w
far g 1 TR ag@ssraa g
AR Wer T wwET F AT g
HEATT 77 8, 99 TF TEN TFH W E |
IHET FIO07 ¢ § 5 g 1 grafaed
LA afmaet AN FTagE &
ATt gy far aqe wT A F FTOE%
DNagigmeg wNgaI gy 5@
“Frfl" A gAn 91, 98t 9T gHra
qrogm wiafafy e Fifs fam w77
A0 A F AqA & AT TAT AT, SARY
4T AT qWA AT A7 KT TG A
7g w9 £ agt s TR 8, 98 g
FILETE ) R AR FA AZIIT ]
57 A< ona fomrn amga g f X9
A1 &, A giafaes Ieed
FIA FT WIA ITH I ART § ey
rar Trfer 1 za% fag I N1 &l
THIAT F( TE€T I, SAFT AN
W 39 ) AH g WH gER
fiear smar wfeq ad® < St aga
AR-TR G T FQ §, TTR LFEAT
famrr 9T T

oF ary § §9% ¥ F g4 § wgnr
agar § 1 X wwwan § e e O
qON FAW KW F ST § | T
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a1z gra ur el feew fog #7797
“fe e framar” §, @1 warwery fog
A F AR F 79T TAT § R A
qgeri 4 wgfa I 41 | T az #
arT & fir 44 agky & 37 geegi *7
faamgii # BNz g7 A wwer A
frar a2y wY§ A1 wid@€ T8 37
A IR gET wrw w<A F fag

Shri P. Vemkatasubbaiah (Adoni):

What is objectionable in that film?

Shri Bade: I can show you if you
come to me. It was raised in the

Rajya Sabha.

Shrimati Vimla Devi (Eluru): Let

it be shown to hon, Members.

Shri Bade: Yes, let it be shown to

hon. Members.

st go To fag : A FT WA T
AR WA g1, 9 IAY g] T
FTAT 3), IT TFF AT ATt 1 T
foe fegmT %er @ YE gRm, TEAT
T g3 & R T AR A g 1 R
& fAl 7 ag aw faar g g fF =
FIT 10 O 1 g€ R F faems A8
i I5TE I @Y SART gAY A
AT qET g, IEET qiF F G
TR | WX T T F §F GAA
gt ra 5o v wefd ST Fi
e gl A I 7 W I e |
T FTT AN I WM § AR A
T 1§ frae s g v ag g
A AT FA F foag e w7 sy
X &, 3% aR § T8 FE@TE FY |
s amAazmad Fawyfiew
FXAT =g g 1 ufrwae ey fwewl
FT G ot €1 8, 9€ aw=k F g
21 W I {6 1 @ % 9T §ax-
frNgme, WA@Y T
T FRO §, T 9 W A R Y
S TEF A AT FITTF |
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og 7 fae T (o e & g9
& §g T8N AR E | IR T A
T AT Y wHT T wrerET % g
€ AT g 3 g wfale
A1 frgem &0 4 @ g & Q@
B A, S faare aga 1 aF IR
7€ qY, S7& faens IgT § WO T
TG | qF FE1 T T ey 3w
w3 § 1 afsfaay foe 3 ae o
9T F[ FIATE F1 TE §, KOFT gH TA
q qEE & 1 F AT =g g e
AT EHQ & fagars A w1 FT1
AT &7 &7 fawmi g @ g ?
AT ) AT 3 ford s 9w efwla
1 e w1 g7 929 & qew 9l @
I A SATET ST AT |

wq § FF A @ETAOITA #
faqrgT 3 & da9 § g ST § !
g ¥ fegmy, ey H fegd
fasrae} 9T FTHTIR Y AT &\ §IAIR
Yo 0T @w {47 | g ¥ Qv 9™
& ZEIR wse  qF FAG HASH) GHIHTE
ot 1 fasrrad 27 9T @F g | gEFT
ATae ag gam fo wd & S T
HAS §F GHTSTAAT 9T @9 fFa AN
HAS & merar WIkT F I wWT A
T AE & w7 o & s
fager €, s e aga aw @ frarman
Tw @l F1 oz dwar ifgq fF
AIET GO AT B q9GT AW
FTUg T YT | U genfomgs faar-
ol & FIVHTA AT g5 & g9
F Afr @ T A 167 e R A
FaTfesrss fasweai 9T 3§ @@ ot
FIIT ¢4E To @F fag 7 | IH ¥
Faer AU F GHTI GAT T {9 AT
&5 g Fo  foq wig MT amwl 3}
HITAT AHI ®T 5 a1 L¥ T
t¥e To FaTfowgE fawmai & fox
fed o |
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(4130 ze fire]

67 {883-%Y ¥ P ¥reN g
Fasrar 1 § 5 99 uw 1w %9
R fge s o1 @) 3w
faarx ¥ gz v fafqesr Rrfaa
wfesr sr sy § 1 @A X mar 3
o aoaT< 77 swat fage 537 & fag
XY 77 a5 FAareen & 1 Se o wmT
A F AT TR fHar § 1 qh 9%
TF AT gH 73 AHad 1 N foor) &
q1T g M IS FAEEITNHT FY
& 13 are) gfawwr fea wfy feq o=
% T ¥

w3 7 Fg Wemr smumw F A ¥
FZAT ATEAT | IHFT AT €T A€ I
FATHTF AZ | SUFT GG FHI0
7z § fF FwraI<l FY w=F! 6.9 7Y 7
wF) g | e g ¥ g @ fivar
« @R g fE oo amiEe
AT G A I3 § e fEa
A AT ITHR! A5G BT ) T |
FiE ¥ g wlasfar )
# gzt T 8, A T=R AL R

4 gAY amaTe 2T g owad
xF i fear @ F FT AT FT 1

o gL (T 9T FTHIT)
IOTT FII, T F wITAE A0(T-
FAT AT T |4 FW N UF AT R
a3 T fear 71T g veim 3w fE
fag™ od # gw § $3 arfaar €Y, 57
wwfifr € f97F geeq #3 F1 gd
w9 | fa@ N 7 ) T ¥
@ aAE T HETAF AT g #71
ware ¥ ¥ fag, fag qeF ¢ ggen
& 9aF o &1 w7 ferad a&d) §
oF a1 BN ] § A gEdr g 9
WTEAT FT {ASAH AT HIT HaTH F;T
TAER & | W JF  HAH AN T
&, I FAT A&, T Yo aEF
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Igw adgag feeadgaq,
AT FTH AL O THAT & | IGH BT
fah samaen o< e @ ewvera<i A
oret @ faha F7 AT &, e ¢& wav
g R forw av T gag gwn @Y @
T A ] O FET |

gea St afvar § o wwer ¥
TSR 1T FTHITHTA &THA & s
uTHT w1 QA T, sEw femaah
fafaesi wme gPTHEA 09 arearfeEn
¥ IR F wwaar g 5 ww qw
afrera gaiT aw § i fra few @Y
wqeT aIdlrE ) s 9% fre w7 e
€I SrT ST & oA §, 9 AE GAEd
fr o o gox W 9IS 34 7 Ay
g FHTT § g g grara &1 gl
frgaeafremdama s ®
fagenzs | gie aemE & &% AR aw
Cis s Erak ke nd icicilic i
as, faq #1fow amar g ag wo oA
Y 9 o afgr, Ty A =
|TEAl, 9 ¥ w9Ar w9AT feear ww
far

€ q91°F & dgT g 919 &,
WL IAF| ARE R AT AT FH AW
% foa7, qig ¥7 1 airq & ¥ E,
S Fw g faar @ @, ag agd awm
2 | g awnva § faq 7oy wegg 9
& qTI9[E ¥ F1T & gwer 3 a9 F ST
Fd7 faer saar g ave 3w fam
N IT o) wmAT § Fa A faew)
giwem gl | sgaTfomE A g ag &
& fF sgin agr @ faarn, afgw
wgt g 7.5 0 § fF gm s A
#, 7l g7 &1 78 q@ w@nled fx 3g
Teq T N € fow §  awafiat €0
# fafaee gTea &1 a1+ N7 FATTEFATR
¥ g7 ¥ ogA) arq a1 gl Ty {s4)-
WA ¥ yarfeas ag wgm OF afeadmra
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fefioa ¥ Mot ¥ 37 9T #TH TN
QT | g 3 P § A I AT
ar fagwa § q § &few ag g7 oo
w4 wa ) faw, wwfeq f o a2d
9% qEw g1 1 41 W EH AT W Wi
fe 7z 1 g Fedfrara § faes qanfers
& F7 FE wrfeq |

4 s 1Y Faowg feeme R
@I R E AT An H A g
N I F A faega wfew §, fam
g A med & & o 9 & F1E @
gt & amYy a7 (¥ Fag A
adt e g & fag staT w1 oF /Ay
i 3 o9y wew fmma F fad,
QAT F & for A gt
¥ fod gw @AW I 1 WR §A
feara=l Y @y F AT ITar a1 FE
aft arg wE) oY | A T F I IR
AFENE T om0 fagwa § I
FTLWE

‘gEA & I 9T A9 A ®
F' Tg UF FgT WS @ghEE ¥
foaar T T g | SR ST fae-
g9 T61 & HI © &I TATEAT HTHE,
Iad qFES A 7 gad gdl gE v
@ g foamer am § “au vl
TF T | TTAY Y B Y e
w0 & foad o FEEer geawT
™ §, gEAETC AT Sy frarad A1 T 2,
fom a7g & 99 frar T & SEw A
#fad 7T g7 o #r ey ey 7
1 FH FT IS FETE |

ot g ¥ gEw et & ‘AW
T I A “Fh S IS | gEEy
g F e ¥ g fafd a1
TR & ¥ 7 @ § W et e
g gAr & | 9EET N NSREA §
gt TEF A9 @ @ | IRy
¥ o7 gufrerdt & gad o @ § ar
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© BT WY G FAE | F WS
fod w wen g o & foell dww
gar Y ALY Forar § | AT A feavaT
¥ ag 9= SN w1 fEar oS 9
ST & | S A FR T g d
BT IART AT L ATT AR R E
wg Y gafad o9 @ 2 fF a9 agw
Y F1F A T TOE T A U7
frgrags aTsm @ =
fafred) frarer 1 @ " & I v
s | g FaTd {A AIvET § 3T |
¥ g ¥ ag I I FT gwRN
9T T NEEE A AT A
Ia% TR F CfEF | AW v
3 fr wfaai 1 Fm g 3w fed-
o ¥ fazemar gor & | I CHif”
N ‘Dl faar g @ Ak aew
TErg e &, feww 8 gy
F1, Twrg gwigr faw & 1 ag
Wrewe & fd ag S aw gg=mn
area ¢ 1 ggy S snfea a avmea
& o 7y O g 7 § 9{et qew 3
fag | o ga Afeg 5l s §
S Tok WEt 9 gl Iy off 5w
xR e a8 & TE9 gurg g 4%
IaF SrEFA & @ ARRA T E
IaH W1 HiZ H1E Howr § forma ST
a7 fF @t a=9 Fr g9 foor g, o9y
WY ag TeRW IO, T U AT
g & d% fo T A A o
i a7 JY ar gy S
el 9| SErfRaT § 78 79 fara 7%
i ax fg @ § 1 o 3 fifew
ESE AT Saw o & 1 g fafahy
T IE S gEd A qmar g ¥
T® T w4 & ot adfeea
95 & fF gz dre g s wew
€1 Ao T ST AN FTAE ]
S i Zq aoTa A g § O W)
qiS g qmr Y, I TR AT
N wfi T a1 g@d T T #F
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[« gwTY]
4¥ 3 fog, Tee & oy oiT afrg &
fora

ag w1 i s feghoqans w1 ¥f-
I A § | &fea § T, s
T T L TF FTH TAE | A
XuT ¢ fr g @wrrg Al 9T qeey
9T g7 § WR T T § I KL
S T § 6 IO B § {F &
fog | o Fa Ao E I OF
£ fr wre foelY & a8 ET A grm At
Tg FC ¥ 19 IR q@ T dar
ST FEE | @Y 7 A 7 fafay
FTLARI

Y ¥ w1 R ) W T
watfeer® & 39 T Fg qFAT WiE
§ it o3 48 &%, A ] &
ArEw X wE awA & g

9 T 999 F I ¥ agT I9
wET T @ & | AfEA A @
wfed i fam soqR o2 W e it
@ a9g ¥ 9y Afegd | WA T
fiF T AT EATS e AT giaaTT TE
gy Tifed Y F gag 97 TEEE |
T § wg {5 feda o0 @9 Tl @y
qifed a1 IO a0 F I LIHT AL
A gFAT | A T IO IR
FTQ § @ gARI A TG qT A0
aifea fr feaar wmafedr 3 & AR
WX ¥H qFEN A WY Y ey
T A AR gEF  HEII N ITH
qavarg AE & A Ao S T AR
wifgd WY AN A0 |

Wwﬁriﬁm}éman
gt % NI 7 ATEF § AT A AT
wgr 3 A frEa wa & @9 ag
aFm g ff O IF S99 W g
¥ forar it o et ¥ Q% g
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U7 ¥ foar i O aw frard fo
foed TR g 3gv ade &Y 199
TR T QT e AT Y fF W
& IR ¥ 99 THE A AR Ay
Taa 2 AT

*fFw g wE gF fasrm §
AT et Wi sy fedr @
e ¥ A WX wqS F gt
& faq Swm AT fear Smar @,
affq qar Al f& ag aw IEH
srars Y qgadt & ar 7 3 avg
oy Uedr ¥ ATG AR TR ¥
fox afte & 1 o 28T & 0T (e
W ¥, wfew aug SEa wrEw
£ g a oft 7 g o wwd
T avg ¥ A% § Hfi ¥ 9w I
@ g AR Fg § A WD
e, 9vg WAt W Awr % g
FaTEL H NATH ATRHTRE FT , AfwT
TR g F AR W E T [T &
o7 foed @ TR feged ® 9T S &t
AT AT FFAT, AL AoHT F1 AT AT &Y
#q1 ¢ | gafad a&d & fr T owEEw
7 A R B 0 A I 1 LT 3
AT FIA FT FE AANGT W
FifF 5@ ATFT GEATAFAE AT
g o 5w tae & @ ¥ g
FRAZ 1 ATE FTA WIS THIR
Ay =g g, wfea sa gy wee
T ¥ NI STHA WIFTHE, SETd,
T@ET FAEF FTANIE T W
ST H WUT RE AT GI¥ SYTRT
FIHR atfed g Gadl & av Oy
qzawr | wfEw gy oww o@w Al
TEal AT faar T W o
TARY ATMATT F W & 1w

T g AT A g qa qunes

Ty Fgewg N wTfed |
qgi T gowr w9r fE AW
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FarAZiea THZ| TW K T A7 AT
A T @rdf) | wg TEET wEAT §
F Y 37% g AT qodr ) qfwT
T ena ¢ fF udtzg $f 5 At
d Xg4T wawzied il w9 W
g grawdl | A Tl ST
T FSIZRTY W7 wiwd W & foal
F qTAT AE AT VTR AR FAIA
7 fasifems s asragz 9g 97 @
21 WIT qHITE  FTARLE ¥ AH

q¢ Y GERTQAT A & AT TAIGR

Feaifea ¥ § suRT 1 o @

1 A0 qE AATARAL AL FE HFAL

gl Ur arel @ A1 o) qEEET §7

FF| ¢ T AW FL g3 |

arfaT & & T fafe) & ot
73 fFmr @ v amy  fafaeex
ET F A ATETG F qEATFAR
T E 1 AY Az Fawefex Fmd)
¥ oft Frar faat gg s AR
AT qamAz fasrm &1 fem mm g
T IaFT gEraer  gard)  fafer
g ¥ foar so a 9w fag qafea
AT TR AR AT ")
TRz § ag & fwar g, afsw
7 THI WA awm A & 99,
A IE@W @ TE g W™, g9y
oW 9g7 @) N w®w@ & "I AF
T TN T FY g § o fafex
ag FfaaE %) qdewg ¥§  dT6
g Ay fearg 1 gw Ao 99
w1

AT gt wew ¥ F@ fw
fir @ T97 o g F) fqT FT T
g AT wa 1 faq 7 33 q@ R
) § 5 us wara g wg ) Afew
o T qar g frow few
I qMd a g @ ged T
SAEAM VAT 1 gF aIE WY
Y § fF &2 wamrea fr @t
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¥ oA X g § W Wl oaw
WTIHRT GO gy § T w3 A
| GRUIGEEA SIS - Cke oo
w7 far ¢ fo @ife g fae
% &M ¢ wofey g1 dgu rEdAde
Q7§ € THE WIY RARTESTHE
1w I fe TEiar e fuz A
w1 77T g qEATITERHe | §EaT
aa9w gg gwr f& 91 g w€dre
g q 39w faw a@g, I A qIH
TEHEE §  gEIEnEHe faem WX
T ®€T AT ¥, T N qF HE@ars
g foar awfes @@ < aet
AT T30 537 §, ST gEET
Tarde el 7 fe)l awg og= am
&1 @19 fagmg wea ¥ o =@
f& st g7gaT g faerard Iaey
g ¥ A |

15.56 hrs.

[SERI KHADILKAR in the Chair]

wgT % FqAHE T AT ¢ T§
agY § 3aF) 7 § AfFT sowrae ¥
N g o faad RE ST T
wrear sgfaag & fagars grm

Star (6 §Y ooy qgx we faar
I TF §F EFEA 1 9 gAlE)
A oSt T gEd /1) gEd
EF wEEd # gyedT wnaTd A
N owfl fegiv fea wg & far
g @ ar aww I Q@ W@
g |

g fg e w1 gg e
aufye &1 wer 2 fear @, wfEA
Tg @ o F fag o few |
T AFEY Y1 Jus! WOE! G
q@T R FEd g # §IE )

§ fet faffet qga &'«
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[ gwarh) ]
TR wwdd w1 qaTEaTs i g
o g sTary fE ¥ oAy
FW S QT AR W gEA A
oy P fewam & feg g%
st #0716 gwr & 5w
LU C o
10 hra,

Ht fagme wam  (AreET)
iy wErRE, 99 § D9 gEA
FATE, ST TR Y WX FIAT AT
soor waew @ fHfs § Ff]
sri afvada femrd A d, @ aq
wrETeETol &1 farm ) e
A 9t gwed w1 faar d, freew
3 =97 fog s goEar ® s
arfeq, 9T S&w Faati B aurd
AN arh s1fer

et T 3T gore feramriFT mraey
o W oA fe g
w7 faaf| o gid 9T sent Qe
FHT fAagga A w1 F37 ST
&M TIAT

TR o & g49 § ot oF
IR oo v § fF fag dn @ ag
€T AT § | ¥y oy @ g fro3md
w9 F19 F13faT v g g famr 3
TR T HASAT H AT TF €% A% T
QETF IFIAT F3 &1 FIW &, 39
aTE a1 e e smar g afee gy
i 7 A =g arfee #1 gErwa
Ifaa wag 9T § AT AT A gEar
QT grg Y 3 g1, ERT aE A
gt fae smar § 1 =R F o fedy an
I AT FL G FA F fag w4y Afq
wqars T famat et F1 A
e fegr T AR 3EHT a9 ¥ aga oY
TAAREHT AT EE | I AT G AT
T F = F fOg v 9] 9w
Ifqd W aEg @m e
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¥ fod oy sy s=d 3 B wAd o=y
grfesa w1 9faw g0 & 30T Y
T qTHE X faww ¥ a4y g
WA wgeE & e Ay fear g0 @
T g 5 3w AR it s wnmw
il

T 0F A ¥ feesw fefas
Tart§ v argar g | dfaal & gardy
afgw & @ waw fam, 9ud femew
IR T AT & W I fovew 71 IER
W 2w § &Y w) frmmar afer faal
F1 qorrfegT # fT IFFT FWA IR Q@
g afrm o fardm g feew
fefasm 3 g ot 7t faor g S &Y
GTE 1ol a% uw WY QAT erEHey
foer & qard g foed wrdw
fagrfedi & i<, sy M a7 STF
¥ (7R g1 fomar @ ¥
AT ST 9% Hoeg W19 9% 6 |
7g ag &1 med wrara &1 F fracA
FTAT AT § o wraTeraTet 7 o1 Arfq
oA T 2, agr A e AR a5
AT % gEe faqnrt &1 weAr
Tfeq WX IFH!1 {1 ZT At F IH
=19 391 A1fgq o

it frgy U w" gEAT Wi
FUTT FATF K7 90w AT qfwz
&1 "33 g @Y 9, IEH AR AAT
g Jemragrarfr gigw ew A
Tt FE1 feard agr aedt w9y
qaT 7t wwa fx e gw 1w feafa
FEGAATR § | AR AR TR
T AAT AT GHTT T 3 AR
safaa faa i 9 & wiRa ) @918
TF 1 o & ge AFY g et &, N
T g, F ) e A1 o S @ §
& aGT g AT §, A agT w9 w9
¥ 99 ATy § | gEfed W g
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7 gEAt ¥ goa wrgt § ffeear
9T &9 & 941 fF gF A ager oy
RN daTam s
$TT W AR grAa S gAer §,
gaaT gn Sfan &7 ¥ g A fawre
w8, I9FT g Ifaa w1 7 qEEA
A T ART

METTEAT F A A AEEATH
R@FEY §, I9F g3 F Y < oF A
T AT eqr frerar G g o
IR F AR 9T F FgAr Agn g .
IZ AT TETL QFA GT FTIARA § AR
I TARIF T A A AR
FTEY 997 faar @ | g #19 %T TR
M aig ¢ forg % G § faga w9
¥ ST AT AT TEAT AT
THATFT AT FTHT FAATFT SOA
R I AR ggg aEea § faari
F1agaT FI EX 9L FET a7 q@w g
AT A7 W IRT T AT A9, N
[T 2, SAFT I ®T § 39 A Iqfeqa
faar sy g formaf aug & gw agq
METE TF W7 I IT qTHA FY OHAS
I g6 g & AT IR gH T T
fr faeret @

qF AT wegeq Ageaqu w9
HraTraner 3 faar @0 gwa famEs,
HIFR TG STFT, AT 0F o Gear, ey
FY FATET FT AY FT FG<T {777 8 |
g g sshrzraTol s # a0

R IY N Fewa & forr & gfeat
@ 7€ 9 W I a6 A e
T ATAT qgT G&d ¥ 1 Y ¥ Q@
AT & £ ar Y ey & ey fer
™R A A qey gealwar a@
faf &) w"ewFaRw F
HTTH! FEAAT ATEAT § i F TR
ST A QR forerardy =Y feard @1 &
J TF IIETT AYHF qIHA @A § |
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T g TEA wadT frar g fy
fadzfY g wefaar, o o @e
o7 ARAT G gHEr § A @R F
o § A o AT Ar
o faeT a A g @a faw st §
afra  grEmmarfl ¥ g sear "s}
g} fawr arft § 1 95 OF I g
& T ara g, forgaY #K el sare
AT T1fgd |

ot g W™ weg (S T
W) @Y W19 WawE R ¥§
v?

o} fedvee gaT : gATE 9 fear
ARl

# UF FE IIEIT [T AT §
fe garac famr & wfusifat 8
o w7 & w9 erar F1 9w faaw
¢ | o3 qRE F ITUegafa 1o FF
faee Tg a1 gEdr gag qoady wfew
# gy ma fF ag W aver § ) qroe
¥ a1 & 6 Q¥ e afew & fag
qg Fg o9 wafE ag w 19T § oo
T § | T HIR IR | AT Avegar
g1 agd  Tegafq e TR
TH1R R e #Y gag A1 92 @
A I gAY ¥ T 9 F 9% aF
FTETRETN & F1E TR Ag faar o
¥FT | Tg T ATSA F1 AT ¢ fF €To
TIE TS FGT OF Ffad A1 §F &
& g9 733 ug W @I AT a<w oY
FIETRETI ¥ o qEWER 89g A9
T AR §, IAFT ONA A GOF | TE9R
faadia st g g o g 8,
75T &Y ¥ wegaqyi A g1 €, AR
< AT €A O @ WK W I
AT FTE FWF @ 8 § 1 7 faEw
FTAT 1EaT g fF g foam & 9
afgwrd §, o a@ § afwda &Y
oraegEdr g |
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[+ fagmax wa=]

QT aF gar W gar
gaem &1 Aifa & @99 7 agar
AEATE | YA 1 AT R 9 qaw
# 7 Fgar A g 7 e w3
WA UF d8y T g, | HAlHS
AT FIAF FIA FT | I9 qA F
1 g7 AOF AWl FY gH wEed AT
T3 | TR MR g 0T FH ag
937 forg %At &7 T4 W W A
qYE ¥ & | FF TF AT FIH AGY
Y § T TF A AT ILT A IHA
7ET F AFA § | T ATIAT TR [ANT
FAT { fF =T H{I TAT FAT FT
¥ §fee & o Ag@q 9 § WK
FWA  FFE F1g Y IR F 9,
& wared ¥ &g afs a ¥ faamar
A ZH AN AT R AR AL 9F TR |

T g F19 § fr fagd =
WETH # IO 2 g7 g gEAT AR
ST AAT ¥ FEr 97—

‘“What the Government have in
mind is a sponsored programme
by an approved artist; no direct
broadcast about a firm or its pro-
duct will be permitted.”.

Y = & firg W oug wwreIw
gxifors 3o & 5 a7 arw avn #y
®masfas ®7 397 WA § | Wl O
& @wAdr E gl TAT HA T
e fRg T g T FTH AT S
w17 gw Wy fF wwqw § s
ar Y syEEqr ATT FAR G R SUR!
ATE FH FAW BT TETE AT
wr gfrr AT, =H% yg F3w
faap= faa€t1 g a1 gw uTEA
& o worT™ & gra ¥ 7 T o ww
oTT off TER 219 " urw g &
UL AT T IART urAETAF
w7 for w4 gy ug FE A g
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sy gifgg A:fa & ¥ @@ quer
o9 gRF YET § | MW €T &
T § T ew W g 9w
oY feafa & St feqer s & gy 3o
&Y ST & WA gvFT7 & fawndd wy
@A &7 AT HIT AT HT TG HT AT
HTEAH § SE WTEUW &1 g QuT &9
871 q@rd ewaar g fwoag wol
qear A1 Y &1 W 3w g w9
fraza d fa3¥ T@i &0 AT @<
=] 2

QI H A3y wod @A &
QY g gEAT I 94T Ay
AW FY FLAFTA F10, I7 T
qFEer W F fag ot wxw wsm
a3 & faT IH AT qRERAATE |
1T qrORt | A kA g fE e
§ A Y q@OTAER F7 wawT fRun

8hri Hem Barua: The Information
and Broadcasting Ministry is entrust-
ed with greater responsibilities today
in the context of the emergency and
on its capacity to fulfil this mission
depends its success to a very great
extent. This Ministry is expected to
preserve not only the values of our
life but also to enhance them, When-
ever it fails in that purpose, natural-
ly enough there would be criticism.

This is precisely what happened
when this Ministry granted permis-
sion to Mark Robson to film that book
by Wolpert Nine Hours to Rama. The
Convenient plea is that the script that
was submitted to Government has
been deviated from by Mark Robson.
In that picture, Godse, the assasin of
Gandhiji, ig depicted as a sex maniac.
In the picture is an intensive love
affair with the wife of a famous In-
dian tennis player. He is also pic-
tured ag visiting a Punjab prostitute
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before he assassinated Gandhiji. This
is the image of Mr. Godse that is pro-
jected in the picture. He is a sex
maniac. It is this sex maniac who is
responsible for the assassination of
Gandhiji.

I have had the privilege of reading
Wolpert’s book Nine Hours to Rama.
There I find the image of Godse pro-
jected as a sex maniac also. Then
when Government says that Mark
Robson has devialed from the script,
I say there can be no script on the
basis of Wolpert's book and there is
no deviation from the basic concept
of the book except that the particular
instances I have mentioned are depic-
ted in the picture with some sort of
Hollywood extravagance.

This film had its premiere in Lon-

don on the 21st February. A corres-
pondent of the Daily Mail met the
producer of this picture, Mark Robson,
and asked why it is that he was hit-
ting India. Mark Robson warmed up
and said: ‘Did not Alexander the
Great hit India?’ I think Mark Rob-
gon is an outdated man or else he
oould have cited a more recent ins-
tance. Whatever that might be, I do
not accuse Mark Robson of lampoon-
ing us, lampooning India, lampooning
India’s greatest man, Gandhiji. But I
would very much accuse this Govern-
ment for approving the script of Mark
Robson to produce this picture. Not
only did they approve it, but they
provided him with facilities, co-ope-
rated with him whole-heartedly ia
the production of that picture in this
country. Not only Government, but
under the inspiration of Government,
some leading Indiang co-operated with
this venture. This is a disgrace for
our country,

Now, had there been some caution
and care exercised this script would
never have been approved. And what
about this book, Wolpert’s book? It is
an absurd, abusive book, I would say
that any man who has an iota of grey
matter left in his skull would not
have approved of Mark Robson’s
script for a picture on the basis of
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Wolpert’'s book Nine hours to Rama,
which is a disgrace to this country,
which is an absurd, abusive book.

Now they say that the screcning of
the picture is banned in this country.
That is very good. But then I should
say that our Government takes a lot
of time to wake up to the situation.
This book was in circulation in this
country. I do not accuse the I. & B.
Ministry for this; I would accuse the
Home Ministry. This book was in cir-
culation for a long time. Then what
happened? After some of our people
in Raipur and in certain other places
in India burnt copies of this book, our
Government was whipped back to its
genses and it imposed a ban on it
The picture is banned, but there is no
regulation in this country to stop the
circulation of a p‘cture produced by a
foreign firm in this country. That is
why we have been lampooned in this
country. I accuse the Government,
because any map who has read the
book Nine hours to Rama by Wolper$
would not have approved of any
script produced or delivered to him
by any film producer based on that
book. It does not need much of sense
or much of intelligence to do that.

Now, ali of a sudden, the establish-
ed pattern of the I. & B. Ministry had
to be switched over to another pattern
because of the Chinese aggression.
After our Prime Minister’s historie
speech on the 22nd October, this
switchover took place. I would say
the I, & B. Ministry is doing a credit-
able, commendable work. There 18
no doubt about it. I would pay a tri-
bute to All India Radio for doing 'it
more commendably and more credit-
ably. There was some criticism here
—which I could not understand—
against AIR reporters in the Press
Gallery on the ground that they were
prejudiced. I listen to the broadcasts
very regularly and I do not find any
political prejudice. If they .su‘ﬂ.'er
from any prejudice or any bias, it is &
biag towards merit only.

Whatever that might be, t}\e Chin-
ese are much ahead of us in their
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[Shri Hem Barua}
propaganda war. There is no doubt
about it. It paing me to say that it
wus not once, it was not twice, but it
was as many ags three times that I said
on the floor of this House that before
they launched their aggression, the
Chinese were having 15 transmitters
all along the NEFA border and they
were carrying on a campaign of
calumny and hatred against our coun-
iry. But people refused to believe it.
Now I am very happy to gay that our
Minister admits that they have 61
fransmitters all along this border. 1
was wrong in my number. I said 13,
it is 61.

Ap Hon. Member: It may be grow-
ing.

Shri Hem Barua: May be. What-
ever that may be, we suffer from cer-
dain technical disabilities also because
our broadcasting medium is poor. It is
good news that we are going to have
two transmitters of 100 kw and all
that. That is very welcome. There
was some talk of having some ar-
rangement with BBC in Singapore for
the relay of AIR broadcasts. I do not
know what has happened to that. If
this materialises, it would be a very
welcome thing.

There is one disturbing news. Roy
Thompson, Canadian TV and press
magnate, who has a chain of papers in
North America and Britain also 1{s
said to have entered into an agree-
ment with Nepal very recently to
establish a 100 kw. broadcasting sta-
tion in Kathmandu. If this plant mate-
rialises, we have a very powerful
radio station on our top—I mean in
Nepal. This radio station is going to
be called HIM VOICE, voice of the
Himalayas. It is said that this radio
transmitter would have only com-
mercial programmes, soap and tooth-
paste. But nobody knows; commer-
cial soap might turn into political
soap. Then there may be gsome diffi-
culty for us.

At the same time, another thing
would happen. When this station
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goes on the air, it will jam out our
stationg along the frontier including
the one at Patna. Therefore, we must
have very strong transmitters to con-
duct thisg war of nervey with China

My hon. friend referred to Kutch,
that the broadcast beamed to Kutch
from Ahmedabad is poor and not done
properly. The people there are fore-
ed to listen to the broadcasts that
come from Pakistan, and Pakistan’s
broadcastg are more vigorous. There-
fore, I would request the hon, Minis-
ter to give some attention to this
point.

As I said, this is a propaganda war,
o war of nerves, and we do not want
to be eaten by the Chinese in thig
war. But then there is one difficulty,
namely that co-operation is not forth-
coming from the External Affaire
Ministry to the Ministry of Informa-
tion and Broadcasting, especially im
the matter of All India Radio. I know
of a certain instance. The Report of
the Internationa) Jurists on Tibet con-
taing a mine of information, a mine
of material that can be fruitfully uti-
lised in this emergency. Our people
in the All India Radio have to go
begging to the External Affairs Min-
istry for permission to use this mate-
rial. After a lot of time I hear that
now with certain conditions they have
been allowed to use the material.
That is why 1 say there should be
absolute consolidation of efforts bet-
ween the External Affairs Ministry
and the Ministry of Information and
Broadcasting. In this case I do not
accuse the Ministry of Information and
Broadcasting, I would accuse the Ex-
ternal Affairs Ministry.

What is happening in this country
today? About this conflict with
China, our theoreticians have not
been able to make up their minds
whether we are fighting to preserve
our freedom or to gchieve peace,
about the type of conflict that is going
on, about our attitude towards Chinese
aggression and all that. Because our
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external affairs theoreticians are oscil-
lating between point and point, it is
bound to produce an impact on the
Ministry of Information and Broad-
casting, and the result will be thal
much of this propaganda would be-
come anaemic and constipated. It is
bound to be because there is some
sort of doubt. Now the programmes
are very exhilarating, but they are
likely to degenerate to a stage of fixed
points, and then there would be com-
plaints all over the country.

Our radio is urban-oriented, but
then who wants the broadcasts mos$
in our country? We in the cities can
go to the film, the theatre, dinner par-
ties, cut jokes with people with whom
we should cut jokes, laugh and smile
and do all sorts of things. But the
source of enlightenment and educa-
tion of the rural people is limited.
Therefore, I would say that our radio
should be primarily rural-oriented.
At the same time, it must be seen thad
the propaganda material distributed
in our country reaches the rural peo-
ple.

Then, I would say a word about the
press. Under the Defence of India
Act—this is a fact—Government are
assuming the powers of a monster,
dictatorial powers. The big papers
might suffer ag a result ,but the small
drapers are bound to suffer, because it
is easy to damage their security. There
are suggestions that when a news-
paper criticises somebody, action
should be taken against it. I am al-
ways opposed to it. I say this is a
democratic country, this is not a regi-
mented, monolithic country. We have
a democratic society and in this de-
mocratic society everybody has the
right to criticise even the Prime Min-
ister if necessary, because that is the
fundamental right we have, At the
same time, I would say that when the
criticism is of a type that might da-
mage or destroy the will of the people
to resist aggression, that should be
stopped and should be counter-acted.
*The criticisms are mostly about big
busine-gs monopolising the press. I
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would request the Government to
evolve a policy so that editorial
policy is separated from big
ownership, from the influence of the
owners of the papers. That is wha$
they have done in England in the case
of certain papers, and they have suc-
ceeded. They have insulated the
editorial policy against the influence
of the owners of the newspapers. I
think that can be done in this coun-
try also. They have a trust, and the
function of that trust ig to look into
and check the editorial policy, to give
it a guidance. The primary function
is to protect it from the inroads of
the owners. If we can do that it will
not be necessary for us to throw jibes
at big business monopolising the
papers.

There is another thing I have come
to know. A certain daily newspaper
yet to be born has already bought a
quota of newsprint for 25,000 copies.
I would like to know the basis. I
am happy we are having more news-
papers, I welcome the birth of the
newspaper, but what is the policy of
the Government in a'locating news-
print? 1 hear this paper has already
got in advance newsprint quota for
25,000 copies.

There was another disturbing news
about this paper ,that a Central Minis-
ter went Calcutta, roamed about

.there, and tried to collect—I do not

know how far he succeeded—finance
for this newspaper. There is a danger
of big monopoly interests, no doubt,
but there is also the danger bf poli-
tical interest. The institution to which
this newspaper belongs has a circula-
tion of only 4,000 copies, with an asset
of Rs. 72 lakhs. It is itself a big
business, though itcalls itself pro-
gressive. This is a monopolistic insti-
tution in the sense that it will have
the political blessings of certain sec-
tions of the Government. I do not
know if it is the Menon-Mataviva axis
or the Morarji Desai axis, which sec-
tion of the Government this paper
wants tn represent but then it wants
to represent a section of the opinion of



5313 Demands

[Shri Hem Barua]
the Government. I would say this
sort of tendency ought not to be en-
couraged.

16.27 hrs,
[MR. SPEAKER in the Chair]

I hear that the registration of news-
papers and allocation of newspriat do
not extend to Kashmir. But we say
that Kushm.r is a part of our country,
and we believe in integration and all
that. We must look into this and
remove the anomaly if it is possib.e.

Shri M. L. Dwivedi has already re-
ferred to the All India Radio staff ar-
tistes. They are a floating popula-
tion. The contribution they make to
the working of this information me-
dium cannot be questioned, but in
spite of that, they are floating—some-
thing like a horse that you have as
long as it can carry you on its back,
and as soon as it fails to carry you,
you just massacre it, something like
that. They are always sort of hang-
ing. I would request the hon. Minis-
ter to take interest in these matters.

Once again I would say that the In-
formation and Broadcasting Ministry
has discharged its responsibilities in
a very creditable manner during the
emergency. Let it grow from strength
to strength.

Shri Karni Singhji (Bikaner): There
are few Ministries which have a more
direct hand in moulding the charac-
ter of the nation than the Ministry of
Information and Broadcasting.  The
audio-visual medium has been accep-
ted all over the world as one of the
most powerful agencies with which
you can control, educate and teach Lhe
nation in various ways. In our coun-
try radio, television and newsreals
have played a very important part in
moulding the character of our people,
and while this Ministry covers more
jtems than the three I mentioned, I
shall briefly confine my speech to these
three items.

The All India Radio, in 1947 when
our country became independent, had,
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I believe, six stations and 2.25 lakh
radio licences. These today have
reached the phenomenal figures of 31
stations and over 30 lakhs of radio
receivers. That is indeed a matter
of great gratification and I hope that
this expansion will continue as jt 1s
doing at present. I would like to take
this opportunity of congratulating the
hon, Minister and all those concerned
who put up a wonderful show during
the emergency in working overtime
and putting up a first-class show which
helped to boost the morale of our
country.

The new educational courses on tele-
vision and radio which have recently
been introduced are indeed a welcome
sign and here again I would like to
add my congratulations to the Gov-
ernment. We know, Sir, only too
well how important a role the Minis-
try of Information and Broadcasting
plav. The interest aroused in broad-
casting, television of course being in
its infancy at present, was so pheno-
menal that T believe the figures of new
men going in for radios has increased
bevond expectations. The news reels
likewise play an important part in
keeping the nation informed of day
to dav hapoenings and I do agree with
mv hon. friend who spoke a little
while agn that not all of these news-
reals were ahle tn measure up to
peonle’s expectations. Not many of
them had as much emnhasis on the
soldier as the occasion needed.

As far as the defence angle is con-
cerned, I would like to make a ‘few
observations. The Chineze, 1 believe,
have almost a global coverage today
with  their transmitters all over.
We do not know exactly what
is the maximum power of their
transmitters. Ours are in the region
of 100 kws but that of the Chinese may
be considerably more powerful. My
hon. friend Shri Mahida made an
observation a little while ago that a
particular friendlv country was pre-
pared to give a 1000 kw transmitter
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to be installed in the Andamans. 1
do not know whether it is true. But
if it was a friendly country which was
offering that without any strings, I do
not see why we did not accept that
offer. Like the Voice of America or
the Voice of the USSR or any bther
major broadcasting corporation of the
world, India must also reach the
world. If we can get these powerful
transmitters immediately without any
strings attached, I do not think it 18 a
matter of shame for us to accept them
at least on a lend-lease or similar
basis. I believe that we have had
some new transmitters put up at
Kurseong, Kohima and Simla. Some
of them are doing a fine job. I have
been given to understand by my col-
leagues who come from these parts
that not all of them cover the target
areas. Simla, for instance, does not
cover the whole of that area very
effectively. My colleagues who come
from Himachal Pradesh feel that if
some of the local dialects were incor-
porated in the programmes these
transmitters would proye more useful
in passing on news of the war and
related matters. As far as the target
areas is concerned we know too well
that with our present foreign exchange
problems as they are we may not
not be able to increase our butput of
transmission to cover them adequa-
tely. But as far as the border with
Pakistan and China is concerned, it
requires greater care and greater scru-
tiny and study. We have to put a
network of transmitters which could
counter - act the powerfu! propaganda
from the Chinese, I believe that there
are manv new transmitters being put
up by the Chinese in Tibet which
makes our task even more important.
I sincerelv hooe that we will have an
assurance from the Minister that with-
in the foreseeable future our trans-
missions and counter propaganda to
the Chinese will be so intensive that
we can stand against the pernicious
propaganda of the Chinese .

As far as our external publicity is
concerned the Ministry of External
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Affairs also being concerned with this
—I am afraid that it is extremely
poor. If you go out, you know how
little people know about us India and
its progress in various fields. 1 have
had occasions to travel fairly exten-
sively; I found that our country was
often grossly misunderstood primarily
due to the fact that sufficient informa-
tion of our country did not reach the
people there. One of the biggest mis-
conception that they have about us is
that India is a country where complete
hunger and poverty prevail and that
there are no steel factories or no pro-
gress in the technological and scienti-
fic field at all. I think it is up to our
Government to see that we could dis-
prove these things and show to the
rest 'of the wor'd that India is not far
lagging in the technological and scien-
tific world also.

I would also like to mention briefly
about radio transmitters in the war.
While we do not hope we would ever
be embroiled in any aerial bombard-
ment, the fact still remains that in
case of any aerial bombardment on
gome of our larger cities, many of
our transmitters ag they stand today
undefended can be put out of com-
mission. I would request the Minis-
trv to consider the possibility of
building underground transmitters and
with camouflaged aerials in such a
way that in case our maior tran<mit-
ters are put out of action, at least
these emergencv transmitters can
function for the duration.

The progress of listeners in India—
I mean the number—has broadly,
since 1955, been increasing and the,
number during the last eight years hag
trebled. We had a total licence
strength  of about 10 lakhs in 1955.
Aceording to the estimated figures for
1962, this number, I believe has in-
creased now to 30 lakhs, which is three
times that of 1955. But, if we exa-
mine the production of radio sets_.l
believe that the production of units in
1955 was 16700 or so, and todav, it
is onlv 28.800 units or so, which is
Jess than twice. I believe that the
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industry feels that the expansion of
the radio industry, as far as the pro-
duct:i'on of radio receivers, and cheap
Teceivers at any rate, is concerned
is not going on at that same speed.
Perhaps the Ministry may consider
some facilities for the importation of
certain essential components to build

more and cheaper radios to reach the
masses,

That brings us to the question of
village radios. I think my hon. friend,
Shri Hem Barua, so ably amplified
that point. In our country, we have,
I believe in the region of 5} lakhs of
villages while we only have 78,000
radio receivers which have been dis-
tributed in the villages under the Gov-
ernment subsidy scheme. At that rate,
it does not require a great deal of
mathematical skill to know that it
will take a considerable amount of
time before every village can be
supplied at least with one radio. In
view of the fact that all our villages
do not have e’ectricity, the question of
the suppoly of transistorised radios to
the villages has to be carefully exa-
mined. We read only two days ago
ebout a new rock substance that was
found in Rajasthan which, according to
the experts. should bring down the
cost of transistorised radio receivers to
Rs. 50 a set. For a poor country like
ours. obviously that is the answer,
and T hope that the Government would
also sponsor research in this direction
to see that the<e Rs. 50 sets will be
. made available to the people as soon
as possible.

The other question that comes up
as regards the transistorised sets is
this the question of lowering the licen-
ce fee: T believe the indigenous pro-
duction so far of transistor radios is
in the region of 25000 in all. I be-
lieve that we could reduce the licence
fee tr Rs. 5 a vear, or we may even
conside= the levv of a small fee an the
trancistoriced cetg ome for all for the
lifetime of the radin. beranca thege
radios are cheap, easily portable, and
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I think they cannot be put in the same

category as a normal home received
set.

I would now like to make a mention
about a rather controversial question
and that is about making the All India
Radio into a Corporation. I think the
time has come when the All India
Radio, as it stands, has grown up into
something fairly big and large, and
we could seriously consider making
it into a Corporation. Undoubtedly,
the Government would see to jt that
it is well controlled and run. But
now that we have the experience of
our airlines which are Corporation
and we have the BBC as a back-
ground. 1 do not see why we cannot
have the experiment in our own coun-
try. We want to make quite sure that
with the redtape at it is in our coun-
trv, the progress of transmission by
TV and radio is not completely ham-
strung by the administrative lethargy.
If we only look at some of the budget
figures, we wil] finq that the estimat-
ed expenditure on A.LR. is Rs. 562
crores which includes external ser-
vices. Tht income side shows a total
of Rs 6:88 crores which means that
we are not deficit: and that we are a
well-run organication, and that a Cor-
poration at this stage could perhaps be
a very welcome step forward.

Then comes another more contro-
versial question and that is the ques-
tion of sponsored programme. In our
country, we have been somewhat aller-
gic to sponsored programmes, and
quite rightly so. I think if you
have a complete system of sponsored
programmes, it could completely take
awav the plea~ures of radio listening.
I have had occasion to see sponsored
programmes in Amerira and even in
the United Arab Republic and I agree
that if overdone that wonld be a tra-
gedv. Within limits, T think Govern-
ment mav serious'v consider bringing
it in, so that we can reduce the pres-
sure on our finances.



5319 Demands PHALGUNA 30, 1884 (SAKA)

Television in our country is in its
infancy. 1 think it is a matter of
great regret that in a big developing
country like India, television shouid
have been so neglected. Assuming
that the cost of television is in the re-
gion of Rs. 75 to Rs. 80 lakhs per sta-
tion, assuming it runs four hours a
day and with a foreign exchange
component of Rs, 50 to Rs. 60 lakhs, 1
do not think that s a very large
amount. If we assume that we build
television stations at Calcutta, Bom-
bay, Madras and De'hi and see that
they run every day, I am quite sure
that the total outlay ‘on all four
stations would not be more than the
cost of only one Boeing aircraft. I
do not see why we keep on adding air-
craft after aircraft, when the airlines
today in the foreign routes are already
glutted and not all of them are run-
ning full. Surely that foreign ex-
change and money can be diverteq to-
wards television, so that with this
visual medium at our disposal, we
would be able to control the thinking
of the people and impart education
through this most useful method.

Delhi is the only city in the whole
of India where we have this rather
baby transmitter, with 400 sets work-
ing in our schools and a programme
that has been existing for about 2
years. I can say with a fair amount
of pride that as far as our reception
of the TV signal ig concerned, it is
as good as any I have seen any-
where. I am quite sure that our boys
have the capacity to produce first class
TV programmes, provided they are
given the opportunity. I believe the
UNESCO and other international bndiee
have acclaifned the important experi-
ment that we have carried out on our
television as far as our educational
and scientific programmes are con-
cerned. I believe that the African
countries have a desire to emulate
India in this and it is a matter of cre-
dit to our nation.

The impact of social education
scheme on the television has also been
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very important and I feel that per-
haps if can be extended a little fur-
ther. In view of the fact that Delhi
has already got a television station and
it functions, I believe twice a week for
social programme, instead of letting
it lie idle, we can use it for more
useful and productive purposes for
daily social programmes.

That brings us to the question of the
first big television station that we
envisaged for our country at Bombay.
I believe that we were promised that
in 1963, 1964 or 1965 we would have
a full-fledged television station at
Bombay as an experiment. But un-
fortunately, we have got nowhere so
far. If the Minister feels thatforeign
exchange is going to be a big hazard
in the way of the station, I would say
that perhaps if we permitted foreign
firms to advertise and sponsor pro-
grammes on our television in India,
we can very soon earn the foreign ex-
change necessary and within a year or
two, the station would become free to
us.

I would now just briefly refer to the
films. Being a photographer myself,
I can say with a great deal of satis-
faction that the standard of our news
reels has gone up immensely and 1
think that the news reels as we see
them in our movie houses today are
almost second to none. But I would
like to request the Government if they
would consider introducing what I
would call “Know Your Country”
series. Every week some parts of
India could be shown to the rest of
the nation on our news reels or on a
special reel that you may produce for
the purpose. This would help people
of one part of the countrv to know
the other parts without having to move
around. We already have enough
trouble with our transport svstems
being over-taxeq and I think if people
go to movie houses and see their coun-
try, it would be an excellent idea.
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In view of that fact that now the
Prime Minister has also agreed that
India’s explosive population problem
is going to be a big headache in the
years t> come, 1 would request the
Minister that we should have at least
one or two minutes in each news reel
devoted to the question of family
planning, trying to tell the people how
every State is batiling with the pro-
blem and how we can progress further
in this direction.

The other day, when I had gone to
see a movie—] think it was at the
Sheila—we saw a slide which was put
by the Mayor’s Council, which asked
the citizens who attended the movie
house to s‘and up for the National
Anthem. Well, the object was excel-
lent, but the quality of the slide was
so utterly disgraceful that I felt qu'te
ashamed of it myself. When I came
home in the middle of the night, I felt
it my paramount duty to write t1 the
hon. Minister, and 1 wrote him a letter
at midnight. Almost a month has
gone by, but s!ill those slides are
there. I do hope that something will
be done about it so that the national
flag cf India could look beautiful on
the screen.

Mr, Speaker, the object of radios
and televisions is two-fold; primarily
it is meant to educate the people but,
at the same time, in a country which
is over-taxed like ours, where the
people are harassed and worried over
various pr-blems, it is also meant to
provide a certain amount of enter-
tainment, 1 am not at all surprised
tha! the country today often finds
itself switching on to Rad‘o Ceylon, I
think I myself enjoy Radio Ceylon
quite a bit th~ugh I would not like
to admit that before my children. But
the fact remains that you can take a
horse to the water but you cannot
make it drink. If your programmes
on the All-India Radio are entertain-
ing and interesting, I am sure the
people who work very hard all day
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and come back will listen t5 your own
station. If you take a poll all over the
country as to how many people know
what are the wave lengths of any of
our 31 transmitter, you may find not
many who will know but you will find
that everybody knows the wave
length of Radio Ceylon, If you go to
any shop today to buy a radio, you
will see that one of the biggest selling
factors is whether it cap pick up
Radio Ceylon.

I am glad at least Vividh Bharati
has filled up th's gap, and I think we
now have a fairly good response to
this programme. But I would request
the Minister, as I requested him a few
months ago, to see that this Vividh
Bharati programme becomes a round-
the-clock programme. India is a
very big country, and there is always
somebody out of the 44 crores who
wants to listen. I shall explain it a
little more carefully, You have a
great number of people who are mov-
ing on transport vehicles in the middle
of the night, 1 think all these pcople
who drive, under great deal of pres-
sure and fatigue over long distances
are subject to road hypnosis anq sleep
while driving as a result of which a
large number of accidents take place
on the highways at night. If we
could have a 24 hour radi» programme,

J am qui‘e sure these people could be

kept more awake and we could ensure
more safety on the highways. I thnk
this is a matter for research, but I
remember an occasion when 1 was
driving at three o’clock one night, I
had no sleep fir three days. If I did
not have a radio in my car to keep
me awake, I would not be talking to
you today. So I would like Govern-
ment to examine this question more
carefully.

Mr. Speaker, I shall n~t take up
any more of your time. Thank you
for the time you have given to me, but
I would like to say this much in con-
clusion that any broadcasting system
must meet two main Treguirements:
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primarily, education and, secondarily,
entertainment, If y_u only dole out
sermons to the people it would not be
surprising if they switch on to foreign
stauons, It is, therelore, importuni
that we dole out all our sermons and
cur propaganda with a fair sprinkling
of entertainment so that the people
can swallow it

*Shri Dharmalingam (Tiruvanna-
malai): Mr, Speaker, I am thankful
to you for giving me an opportunity
to express my views as a member of
the D.M.K. party on the activities of
the Ministry of Informatin and
Broadcasting. This Ministry is res-
pons.ble for the functioning of many
important and vital organs through
which the people are educated. Bodies
like All India Radio, Films Division,
the Office of the Registrar cf News-
papers, the Press Information Bureau,
etc. come under the Ministry, and
these are all very important for any
democratic country. But the function-
ing of the above bodies does no: give
one a pleasant feeling. This imp rtant
Ministry was overlooked for many
years and only recently it was raised
to Cabinet status, When this port-
folio was given to Dr. Gopala Reddi,
a man with high calibre and culture,
I thought that there would be 1m-
provement in all respects, but I am
sirry to observe that there is no
change in the behaviour and pattern
of activities under this Ministry.

Sir, let me take up the All India
Radiop first. There will be no dis-
agreement amongst us that this is
meant to serve the public. The public
is not to go according to the dictates
and whims of the few bureaucrats
sitting at the top of the admin’stra-
tion «f AILR. There is a persistent
demand from the people of Tamilnad
that the word ‘Vanoli’ should be used,
instead of ‘Akashvani’. The demand
has been expressed by many by fast-
ing, protesting and writing to the
Government. Time and again, the
issue has beep raised in this August
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Parliament, In reply to my question,
on 22nd June, 1962 on this subject, I
was tuld that the word ‘Vanoli’ was
be.ng used by the Tiruchi and Madras
stations of All India Radio wherever
appropriate in their announcements.
I was also told that the Central Gov-
ernment had consulted the State Gov-
ernment in the matter. I am sorry to
say that that worq is not used in those
stations, for the authorities can take
shelter in the phrase “wherever appro-
priate”. Who is {o judge the propriety
of using this word? What impropriety
can there be in using a Tamil w.rd
to the Tamil public? To me it appears,
Sir, that it is only an eye wash. Let
the Government be straightforward in
this matter. The request by the peo-
ple for whom the radio stations func-
tion to use a simple word, ‘Vanoli’,
in the place of the w rd ‘Akashvani’
is not something which the Govern-
ment cannot do. I would also lke to
know whether the Sta'e Government
had not supported the use of the word
‘Vanoli’. Even my friends who belong
to the Socialist Party and think of
Hindi only will not object to the use
of this word. So, I s'rongly plead
that the word ‘Vanoli’ should be used
at all stations when the broadcast in
Tamil is made in the place of the
word ‘Akashavani’, which is being
used now.

In so far as the broadcasts in Tamil
are concerned, and of which I can be
sure, they are a failure, To hear
chaste and pleasing Tam’'l, one has %o
tune stations like C:lombo, New York
and Moscow, It is very painful to me
that one has to look to other coun-
tries when we have ourselves got sta-
tions which are run by the tax-
payers’ money. The argument against
the Ceylon Radio is that it is a com-
mercial organisation. I do not find
anything wrong in running radio sta-
tions on commercial lines. The total
loss to Government on this account
was estimated to be Rs. 132 lakhs last
year, and this is not a small amount
which the Government can afford to,
especially at this juncture. The All

*English translation of speech delivered in
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India Radio can be run on commercial
lines, in which case this will become a
self-paying organisation. I hope Gov-
ernmen: will examine this proposal in
all earnestness,

In Madras there are only two sta-
tions which are not sufficient. I would
request that the proposed station at
Coimbatore may be expedited and the
feasibilily of having one more station
at Madurai may be explored by the
Government.

I also notice that most of the pro-
grammes of Vividh Bharati are only
in Hindi, The Vividh Bharati caters
to the needs of our people in far-flung
countries, If a census is taken, I am
sure that the number of non-Hindi-
speaking people will be more than
Hindi-speaking people. As such, more
time should be allotted to non-Hindi
programmes than to Hindi pro-
grammes.

Further, more young artistes are not
glven proper support in the pro-
grammes of the All India Radio. Popu-
Iar artistes like Chidambaram Jaya-
raman and Sirkazhi Govindarajan are
not given chances in the All India
Radio. Political bias has nothing to
do with artistic talents and art should
be viewed on merit, As such, prohi-
biting certain artistes or excluding
artistes on reasons better known to
€he Government is not good. I, there-
fore, with your permissi'm, Sir, re-
quest the hon. Minister to give chances
€o all artistes irrespective of their reli-
g@lon, caste, creed and political views.

A number of persons are employed
in the All India Radio as S‘aff Artistes
on contract basis. The Government
hag the monopoly of the broadcasting
system in the country. The Govern-
ment has naturally a duty to look after
this category of employees serving the
A LR, specially because those who are
really interested in broadcasting work
could not get an opportunity to serve
elsewhere.
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The staff artistes are not eligible
for pension, unlike the Government
servanis. There is yet no scheme of
contributory Provident Fund for them.
They are not even given the Govern-
ment holidays. For example, if an
artiste works even for a year on the
basis of monthly contracts, the artiste
is not eligible for earned leave or
medical leave. The minimum fee for
such an artiste is Rs. 150 per month
in all. The Government servants are
eligible for Dearness Pay, City Com-
pensatory Allowance, House Rent
allowance, etc. in addition to their pay,
but the Staff Artistes are not given
these facilities.

Another important point is that a
Government servant is eligible for an
increment according to his scale of pay
afier completion of 12 months’ service.
The Staff Artistes are not given any
enhancement in fees at the end of the
year, specially a person who js appoint-
ed on monthly contract, Secondly, the
contracts are given usually on three.
year basis but in some cases contracts
are also given on annual basis.

It is a common principle of justice,
generally accepted amongst employers
whether in Government or privale
service, that the wages should be rais-
ed at the completion of one year of
service. This is to support the em-
ployees for their economic betterment
and also to prevent them from stagna-
tion, These principles are to be adher.
ed to strictly specially in case of per-
sons drawing the minimum wages if
you are going to develop the socializ-
tic pattern of society.

It is also surprising that even after
sixteen years of independence the
programme announcers in English are
started on a minimum fee of Rs. 200
or Rs. 250 per month but similar
announcers in Indian languages are
started on Rs. 150 per month only.

Let me now make some observa-
tions cn the Films Division. The cine
industry has grown in our country to
a considerable extent and thousands of
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families are fed by it. The irregulari-
ties, like tax evasion, blackmarketing
etc., that are prevalent in that trade
are too many to be expressed here. I
suggest that the Central Government
may advise the State Governments to
nationalise the studios, distribution of
films and theatres that are located
within their jurisdiction. This will
bring quite a large amount to the c¢x-
chequer and can be used for the
betterment of many instead of concen-
trating wealth in a few hands, The
strong hands of our hon. Finance Min-
ister have not touched the cine auto-
crats and they roll in wealth at the
cost of many an innocent people. I
hope the Government will give due
attention to this suggestion.

Sir, the working of the Central Film
Censor Board is not at all satisfactory.
There are no rules or regulations. The
films are censored according to the
whims and fancies of the Board mem-
bers. This should be reviewed by the
Government.

The Government is very partial in
respect of taking news reels of comn-
ferences of Opposition parties, In
reply to one of my questions on the
5th September, 1961, I was told by the
then Minister, Dr. B. V, Keskar, cha¥
conferences of All-India or inter-pro-
vincial parties are filmed in news reels.
But to my utter dismay and surprise,
in spite of several requests the grand
conference held by my Party at Madras
in July 1962 was not filmed. Is it not
partiality?

The Government is very partial in
the manner in which film awards are
given and in the selection of cine
artistes to go abroad. Political and
other extraneous considerations are
attached to these selections, the rcsult
of which is that truly talented artistes
80 unrewarded and unrecognised by
the Government.

Thirdly, the Ministry is responsible
for the growth of newspapers in India.
The newspapers are very important in
any democratic country and they play
a vital role in moulding public opinion.
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Unfortunately in our country the so-
called big papers have gone into the
hands of very big capitalisis who carry
their opinions as public opinion, I
venture to charge that this has hap-
pened because of the tacit support
given by the Government to these big
papers, The Government should come
forward and support small papers.
They can give loans, printing machines
on hire-purchase system, adeouate
newsprint and Government advertise-
ments. The big papers can survive
without Government’s support. But I
know the Government will not do that
because the support that the big papers
give to them will go away. The big
papers please the party in power and
in true gratitude the Government
extend all facilities to them. This is
not a sound principle and Govern.
ment’s adherence to the dictates of a
few big paper magnates will not be
tolerated by all all the time. Here
also the Government should not be
partial,. In fact, the Government
should give more support to the papers
run by the Opposition because they
only represent public opinion.

Before concluding I would like to-
point out by an example as to how
the Directorate of Advertising and
Visual Publicity is functioning. I have
received an invitation to be present on
the occasion of the presentation of
State Awards for excellence in print-
ing and designing of books and other
publications and the opening of the
exhibition of books and publications
on Friday, the 22nd March, 1963. It
has been written there as ‘Dr, B.
Gopala Eddi’ instead of ‘Dr. B. Gopala
Reddy’ and ‘Dr. Zakir Hus-’' instead
of ‘Dr, Zakir Hussain’. I do not know
whether it is a printer's devil or the
impression has not come off properly
due to light ink. Even in a small
thing if such a thing happens, I do not
know how big things are done. This
sort of thing does not make one appre-
ciate anything there.

The oft-repeated criticism that the
party in power uses the organs of this
Ministry to perpetuate itself on this
high pedestal has not been nullified by
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[Shri Dharmalingam])

its activities, I join wi‘h others and
strongly plead that these bodies should
be run on a commercial basis t7 add to
the coffers of the exchequer and they
should not be a machinery and propa-
ganda unit for the ruling party at the
cost of the tax-payer’s money.

In conclusion, I request, through
you, Sir, the h . Minister to examine
my observations in their proper pers-
pective without brushing them aside ag
expected remarks of criticism from an
Opposition Member.

17 hrs.

Mr. Speaker: 1 thave to make one
observation at this moment, When §
can follow a speech that is being de-
livered in English or Hindi or in a
language that I know, certain'y I can
thereby exercise control over some
things that might not be considered
desirable or might be objectionable or
might require expunction or anything
when individual references might have
been made. But when I just have to
listen to a speech that I cannot tol-
low—I do not know what is being
said—and if the translation is given to
me just at the moment when the
speech is being delivered, then there
is no time for me to go into the trans-
lation also and to check up whether
there is anything objectionable. There-
fore, I direct that in future when any
Member intends to make a speech in
any language, which is neither Hindi
nor English, then he will furnish a
copy of the translation at least three
hours before his speech is scheduled
to be delivered. I will give him the
time, but I should get some time in
advance so that I can look it up and
just exercise my judgment whether
there is something objectionable or
not. This is one thing.

The second thing is, how scanty re-
gard has been given to this by the
hon. Member is also rather regretta-
ble. He found all those papers that
had been sent to him about the com-
munication of Mr. Chou En-lai and
the Prime Minister. He has just put
it down on one side of it. Then, at
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some places it is hand-written, his
own or somebody else’s. At some
places it is the typed one—one or two
pages typed—and the other is manu-
script by somebody. There ought to
be some regard shown to the House.
That is not fair to the Chair or to the
House that this should be done in this
manner. ] would request the hon.
Members, all of them, that when they
have to furnish a copy of the transla-
tion, at least that ought to be on a
neat and clean paper written in some
form. Now, at certain places some-
thing has been struck out and when
all these sheets have been tagged on,
some heads up and others heads down.
That is very objectionable and I hope
the Members would realise that this
is not the way in which this House
should be treated. This was the first
opportunity for this hon. Member but
this might be taken as a gcneral direc-
tion for all Members that they should
exercise rather some more care and
give it proper attention,

Shri Dharmalingam: 1 had given
it to the Notice Office this morning
and there was no typist or typewriter

" available.

Mr. Speaker: He must have known
that he had to furnish this ‘ransla-
tion. Therefore, he ought to have done
it in some better way. Shri G. S.
Musaflr,

Shri Narendra Singh Mahida: May
1 suggest, Sir, that some bhon. Member
who knows the language should give
a guarantee that that is correct. Who
knows what has been spoken?

Dr. B. Gopala Reddi: As far as the
speech is concerned, I could follow it
and there was nothing objectionable
or unparliamentary,

Dr. L. M. Singhvi (Jodhpur): From
the point of view of gencral proce-
dure with respect to which you have
been pleased to give a direction just
now, I should like to know how it
would be possible at all to ensure that
the text that he has given to you is
the text of the speech that is delivered
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in the House and how the proceedings
would be kept faithfully when a
speech may differ or depart from the
text that he has given.

Mr. Speaker: The only guarantee
is that I observe in this House that
the Member does not give any ver-
sion, different from the one which he
provides here, to any newspaper or
at the platform. Otherwise, whatever
he might have said, we cannot have
any guarantee.

Shri S. Kandappan (Tiruchengode):
In order not to deviate from the ori-
ginal he has given—supposs he has
given a translation in English or
Hindi—4f he has the translation with
him, it will be better to give the
whole thing without deviating from
the translation. He may be allowed
to read.

Mr, Speaker: Under such circums-
tances, perhaps, we might tolerate that
one may read the text whose transla-
tion has been given, We can relax
that rule under such circumstances.
That would be better in that context.
The other guarantee could only be
that he is not allowed to publish it in
any other manner different from the
one that he has given.

St o fao qmifwT (wy=87):
q7 & ogx fag 9 agg ¥ @1 Qv
&R, ITRI AT & awa A w1 £,
T amw 41 T ¥ fad o
arfgard Y7 &, 97 @it ¥ fafaeex
HIET 1 99 & 1Y 9T qq0 I
FIFAH B 37 F.7 9T AT
R Aa wr Al ¥ oww
F1 i w7A =TEAT £

% afr ) ara # s & s
Taowg feamr wgar § 1 fow @
IR UF mAd " weer a9 <@ 9,
N BT IER yua; O -
Taa & ara a1 qu o157 37 LE)
RE 9UF; q1q arg Wy TE | o F
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A faw $feat @Y wetg T arAr
T &1 fear smar 90 0 oF 1% qar
T guT fF gmik oF @ar w; WA
FIA FYT FT I Jrag T NATHT
WM T GF | T9 ATAT
gy ¥ fad grgg war a1 SwA I
ferur fr &y == 7 F9T 7 1 9
Ragezrgwr g, safa? & aar dia
Y @w1E 1 SF Egd ¥ wer fE gmA
A MU FAUE, g7 eF fmIRFT
T g faae zz gmdfe @@ g
KA AT FT GAR FTAT AT TR R
oF qF qE 31F AT, qFH ST AGY,
AT IF QO AT F5Fr AT AGT 44T
arEasar g | N TEE S Fw 3@
fafreedy 7 1 § ar s $fem ey
& FriFamt A few §  wA 9T
ot N IR E o9 97 O A Ag
& gfamz g, QR s A m g

T a¥7 qATAAY & = gfear
Wear 7 g v & 79 Sfwa §
Ffear g1 97 o5 § I A=)
STTATERTAT qa7 A% & 7T g A
FT A @ 73 et wei@a oF
TAREF FN F ogEEST I FAE
IR QU FTW W wfwm w0
afFTag swd R A7 F wHa A
B §FATR, X T IXTHRT FHA)
At f| gaw @) geR WA H TF
aufaT fF <o Q) ¥gTT FT ST
aff et ewam aF fowawd
ax {5 fog oy ¥ faq aw faar
ST @ IR G F S W7 gA
X § WX A F TEAT AT
eq &, agt aF Al gEw | ¥
g ¥ garly WY AgAd §, SHHET AR
GEIT AL T g &

it wwd ¢ fr ze fafm
& faa, 3w s & foad WU EY @F
FgIAT 1 @ q1 A FGEAT W
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[#fr7o fao warfewe]

TF a6 I wfeg e zifemer gt
qre AgT & O aTE T W
qraTT SET R | 99 & Iifiwev ¥
afsmmer § %17 3% fq7 &g s9ar
T gy FAT F I WG
T® 9gT w6d | B IGF TN
FAT g & AfFT o gm qrw
T TR F aan T ifere 3 aff §
d1 BAIC WEAd B3 g3 A% facgw
FFEAT N wfr g gwfar ==
at AT g s ow a e
R AT 9T e T A fer | IAw
gmdl feww fufaegl a1 aoe g
g g, W g swanwi fr g
fafasg N, a1 s gfear 3 Ay,
fermFaTH s FTETE 1 fema T
AT HIT aTeT GEA &, Afaqd gwd
micee ME ITF AN 47 7657
wRTT AL E | 98 feAT gv v avA §,
o7 T T F ALFA G | ;A FT
Y fer qIAE, g9 F famr a7 AR
%7 faa fax gewl & frw W
TTARIT P I A TN TIEAAE |
gafar § cmawgfe wa & o
TI17 oA [ afer v ewy oy
gifimens § ag afsawrs g, @@
qE FAT J]IT LT STT T WUX
LET AFFT 7 I T FT gRwTA {67
a7 o que &M Y, ¥ &
fFed sasr A7 H A
g1 % ITF GH AT AT SNA AT
q‘f?i |

# ] ow fggen av® § ©F
gq7 Y f5 3 79w qreFTiean
fafredt 3 &7 & ¥ Tia T v W
arex Fymmw & fa i el & vEdy
g qmet YA & 1 S g A A
ara &, 9AT A4} FET qF g=AVEY | F qW-
waT g e st a9 37 19 QAT
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Frfed 1 78 Y AT ora aF AEY AT
IY THT TF AT GATL WGAT FA a1 &
ST F FIH FT TI 190 agT A HETA LN
Frawar 1 7 7 I9HY o AR Agw 3 §
ARITFqA S g g5 A IA
wrew T € gw aww W Emi gd
FIH FF79M & STH aaF7 O TRK
E g, SR s d<g ¥ W
famr g s T &1 ggwm famr &)
et ata ag & fw fo 97 & gEar
W RIS F a7 3@ awe ¥ $g T90aT g
aifer @fF 91 g AFR FH G A
ST A AR AF A N D |

TF aT A T F AT Fgqr
=ren g i gaw = 3fear”’ 9 gwaary
T ST & WTERET ¥, 98 OF
T ARR ara @ R | oG Ay
T3 & arg gare Aedt I T FIQAY
qE ¥ IoeT warw fear A %3 %49
Fmi & fawr ® g @Ow qav gaw
§ v g g9 0 & 7w 7w =fRgd
AT AT A T AT gER Ayl
o1 et RaFdr frar F@ § ow
FrET Fg AT ¥ A B aiTg wg
N w3 AT Ffaw § g favgHr
fr gw qar wg) w< wTigd | gk
wrgw fafaeeT 3 Y aqr Fgr | few
7g wrara A1 fear o aFvar §, v
faet TTAC A wET

‘e AT A s EfE A
T 9T,

FE ITFTE wgar 7 fwar‘r:i
i gy & "

Fg AT AV ANF § W EH A I AT HT
wET @IS @&l g qg WY TH
ore Ffear V&1 WWm g AT ;0
§ q7 & 1 IAY W AU W F qAIfeeE
M ¥ w F qaw faad § fF gt
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AT gfaai & 159 ¥ OF A EATUFH
OF qaar @ AW F A FH qg
AT AT g =g & aw R
AR TR TOF Waw FA T E |

T X H UF qT9 W FAT 18T
g | WIS wrIITA F S faae warat
F T @1 @Y & fad gar w A A
ar fF gw fag &n & MRa=r @ &1
IrEge g fF 39 AFE T F @
s&x feqrEde FIATFAT | qg I e
2 wT qg afwarie § feerg 1 wig Y
AT I ¥ [F AR 90 (6 JIF
g 99 91 garqy qfeafady a1 S
2 | warar ¢ afew gw sy ARl
ST ToE ¥ GFA § | WA T
F@ e o 1Ay, A gfw
g Triwame ¥ fergw gram |

oft fg Y 7 agi qx Efafawa &1 fors
oy mrow www ¥ fr g ag oF aga
g e g gafed waw & fag @Y
fafawa 1 Feeomd g1 A &FAT |
i & FgATATEn g % wver gfear
Weat ¥ qr o fafawm dgw
[T FT TEmTe fag feq ® gar &
for & g wiwg ¥ faa gTwr
e gar & | g ag 2fa-
faw gifered I W@ § FifF IaaT
TR AF FYaT | gafad gE AT Ah
F4f §Ea # qaewg fewE fF
ag Zfafaea o1 3EauTd T &1 FE
F I AMT |

o Fo Mkt I : W A QA
THIET 2

Y Wo Fao qufw : form ag § &
F forw gy P Mgret & arsT T a9IT
FQ 1 FifEw F7 A7 @r§ I W@
F FHEaT §y f IR |IIE TR G

T FY ofY wogE w7 A ewd
g 3ifFr wgre FY aew forqr Swer
T 91fed A faead aF F Sl
T ST HY AT @A FAY § 97 F oy
o AT GGI ARG T & |

# fafaedt w1 aee g fr sgiv oma
T FG A A § | HAT TeE g3 W
q SeFyT | ST {5 AT & ] § Ay
arfge &, famer F7 Y &3 g Sg Ay
HTT F Fq AT FA A1 HI0T BTG,
TEII AR F1 g TR A & fog o
TG F oo 7 OF &Y arawgAT AIEaT |
I ATE AT IGRAT FT S AT §
ag Cfe aaT & forg & wmardy 91T 8,
wfea 9fF @ e 9= A 1 @9 g
waT ¢ At R e & oy Y
& T § 13 & Narw I F forg x ey
ST YA IFTARR qrfad EHIT

o 3fear Wear F ad gqml &
gard fa iR feg & ST F fra sy
durfed § 1 & gwwan g o S A
6T aF g F fag wlt Fam
F1 &SI TFET AT anfaw )y gar
AT qare g ag ITAT Y a8 aT A
qa |

TR F 9§ woey fafawgy FY
FRFI & fag qaTeTaE @ g

ot ®/YF : WRTT Wegq waled,
gaaT AT AT ®ATAA T AT
foger ad & wiws § 997 ATET AR
T ot igagid AT H F 7@AT
717 3¢ &:frt v g e Hoow s
93T ¥ | TEST gEA FUW A FAW
UF 3 EwAT § 1 St aw Aeqr
17 a1 &aTT § T 737 ST TIA
g a7 gawror wawew, @l wg
a1 w9gT AT Fow @aO §oseng
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[=fr =¥d]

| SE 9% wEAR &1 G99 g,
T T A GFT AR FiHAl &,
r 3 WA Fowr HANm F ) oAg
Q w107 § f57% FTI0 AT A ]
T fagyrgmr gy d@ WA
o et wateR) § #fwey & <ww
TR X7 FTUF agd ag w0 qfa@
T wTar g |

SET aF AT AT AT AT
FT g¥aY § I5 THe FT A I3
N FF ¥AT ¥ g, AT qEAIn I[@g
& FA=fe ¥ O @ oA g A
F &T7Q g § foF g7 ¥w AT
farar &, segia o Tof &) & g%
fag @ g ¥ 9t & 1 @g A,
IR A7 AT F qE B/ AT I
fear 1 7 FE N wwd far @dd
Tf FT FT IAT FTW T TF N
T KA &, FAGT ANEA F CF
X FT A FTIW AR =T TT
TG HA@g w1 faqy gmA ) ww
U FeR FT AT I3 HoF) A6 &
fear &

oT TErn & 33 fawT Friew
g7 AT AT H SAC M § | WF
qTIT T ST AN &7 g 5 9asT
qTC LFT T FTiEw v 9 "4
FTA | TE AT HIX AR T 48T
ST AT ABE A7 R A
W owgr E e omr A T oA oA
gwr g, afew @@ § A 9w wm
AT o7 WI g | oG 7 09 & a
gier 1 smww “rerQ wfasr,
oI7) g7 A9AT qW, ;W A
waw, sfem ¥ A W "
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T TG ST AT, TART T A WA
sifer afer  gasr o7 sERT AT
SAT =iy |

SR I AT FT HT W a9 FT
Y g, A G gETEd § qraad
¥ gafwe? aga Wz § 1 gwr
AT FZT A WA g FT R
fomg ¥ afiqa ot greifs g
st # g9 g, wfea @ AT ggar
g1 T F) owmaw fawH T 9w @,
T ffa g AT 7 @ g A A
5/ F1O0 &< fazg § o) @ fF sud
ama Heg gifrec & w7 g
g9 &1q a7 o1y g zEfAy 4
TOA FIW IS FATAT G NFAT FLAT
ISR E ) - o £ i T AL
EICE|

MIF AT HiT I AT HT TH
qT A4 SAT ST ogar b
HETCHRT ) Wi AT T3 98 #)
sfesT 7 fa oA TR AT s F )
afga «afizT 9vTug T FoEw W
¥ @ W AT gEa | WA fa
F1 #ET OHAY & WEIT 9%
sy e T ER 59T, AT R FRA
agi &7ar =leT |

7T aF T F1 wA g, w5y
W F @I E, 9§ WIAT NI
w7 T & wfead w3 fe
SET A% AT a9€ FT ¥ § TOH
g P & fat 3aar s 7Y fem
w71 oA 3o eww famr srAn =R
Fr1 ®Y 8% -5y ¥ g faym &
far ¥e9,83,000 T awc 41, 99
f& 3 tie3-e¥ & for daw
y,89,55,000 A fazr mar & 1 &Y
agIaTl F| T, g 9g 35 I SETH FT
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Gy T 97T A T 1 EwAI WUN
SRAST 9% SETeT @d aEl Fnm
T £ ATTTHT T, S, A1@ GATAT
T § | InfaT AT gEa & fr gy
farmr o sarar @ 5 FwAr AhT WX
U Sr1gl 9T gETAd g7 s
afg? X az7 & grwr 1T @
W S wravAs wEr &, AT o
gL =il

ot foew feg o & oo ant ®
433 FEA AEA 1 e & 5w
& UF AT T § qreaF T@AT g WX
a0 TRt feemi v Wl oaw
i) fwedt &1 gamer §, 98 T
¥ ¥ 3¢ faewy, w7 1eeR aw
8 WA FAT AHT | TAH Y
f&s worT g gam w wix
¢ f&# fagrossfaadt o7 fadry
wfal gra @ F 1w § Fea
TETF smamY o fee ¥ ATy
FOITAAIRT G 51 gt ol
o FeAfaqi & 67 awar a7 s
T TTA G AF Fear T
a1 qury {857 @@ F
st =gt

T faurt § g1 &t gerdw
1 § W R § vafas v
Rz, ¥ 5% famr &0 WY qw
i 39 ewr qalos  gEEIn & i3
& wedi {9 g, oud foai g :

(PAC 8th Report, page 170)

“The Committee find no justifi-
cation for spending money on
ceremonial functions like the in-
augurating of Government build-
ings and projects, especially in
the present juncture, and hope
that expenditure on this account
would be substantially curtailed
if not altogether avoided. The
Committee understand that under
the delegation of financial powers
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recently made by the Finance
Ministry, the  Administrative
Ministries have been given full
powers to incur expenditure on
this account. The Committee
are of the view that it would be
advisable o impose a suitable
ceiling beyond which no expendi-
ture should be incurred on such
ceremonial occasions.”

zg ag, I war 5@y T
F ggTreq % fa & wawT o7 &7 A
¥ HT IAET 9T & 9T A @F
far srar g, &0 atdEw & @0
TT ®IT BT AT ST AT E |

#Fagi ox w8 famy am wEY
AT HFIF AR WTET JEE
feg & & 1 T oF foew FOAT §
st feew fedeqam &1 F19 FT
g1 ww FvT & g faamm ot §,
@I W, IARER W A FTYR
AT 39 fHw FoqAT #7 gy
TF  wewhn wear g oW f' oz
fafedy & wwafug uw faay sfa
# it & | Tg wea g aeaw
qIIr 1§ ug w9 agar w q wiwx
wgee o1 fedr frhfiwe wgivg @
¥ ger faw wri, afew & wgar g
fr gasr fadi gy wa@m F A%
far srg 1 ST FEar |, S
wfed &1, AL AT TR A qA
faamy v€i &1 oXTF 39 AT
T 5% 7 wAH EoT | EEET
TF g awd A aarar Iifge

oo oF fmew Fawefed FHEr
FAAT €\ 9@aT FET @ FI g
e e | fafreet gga 9% T
g7 g, fedt fufiwex gga soa
fe=t Smciw g, o= qafew 99
g AT feew wam ¥ @R
@A AT g A1 9F FTH B F
g HIT 98 I F1 A7 & | I
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[ =)

qafa®s {9 F A9 R gAHTE T/
F A fag ogd S gEN qenfed
I AT FY W Y i gAEw dqw @
T FQ WX Tga @ anfaar dax
FW & 9R oA feed aAa & fay
R ez &7 Ifexr frcar =« o
@& | § I7F AT A7 arF AN FE@w
T[ARAT 1 AfFA S T ¥ BN
e 9 afgw, ofq o odr s
qRX FIT AR A9 §3 FT g7 ALY
FHFS | AR ITH frmrg g7t F1 @aw
@ G T 1 7T fweAt FT 0w
W T ag &) @ 2 fr T #
T WA AT 1 qge fad
I ST W & 1 ZF 9T qE Ay
oY JfET | WR YT R A% A
st € qv g7 < g fw Fr aga
IO g9 W F AT A F W
TEY FIR A WA N AT RR |
faq g & w37 fewi & 7 3@
E Wa@RIFFTIFA A ITH
wifg St wH & 0 g T3
gwed § 1 IeaRA wiys F73 £
AT %, FEGT RN TA AT
ALY §, FHHTAAT g FIA FT GREAT
&, SSITA gHIS I KT G9ET § | W
T WEHI FY A @ FT, W
T fogea s = feew aTrd
w7 @ fwaar £ o= S 1 9O
HR qgsEd &A@ &1 A AT,
WA HT FITT F1 aal F1 A
#T g feed FArg @@ 1 TS
F1 fmtr @& & oFm, IR UK
FaZH T aFa 7

uw {67 Faaciea TR qIN
T W R IWAA gAAaT §
wefm A At #1, faTfr qm F Al
1 AT EA LA F F AW AT {5 AT
R A § EUF WA § qgEd @Al

MARCH 21, 1963

for Grants 5342

wifed 1 afe Qar g @Y T &
frafor & gfic & o=y foed aw
gRaAr |

uF foen g #9EY geu
¥ g ot 1 Ia fegea 93
T fheq AT FTEIEH Y AT,
R8%o 1 FATE TE & | FEr AT AT fE
99 FT IT F THET T A0 |
oF  FOT WAY T@T W7 v & | qEr
W frg 99 § @ fFar a1 wr g,
IgE AR AT FF AT WAE AT
@AT AqTEAT E AR ...

Dr. B. Gopala Reddi: The Film Fin-
ance Corporation is not under this
Ministry. It is under the Finance Min~
istry. So, it is not in these Demands.

oW WENY ;U HE1E ¥
Y =T 21 I¥ I AT IF G
QT g T € |

Nt W o IR A g7 v
g1

g fafeey T o a1 A
frewr dad 21 TR faam &
sifead (8 TaFATT (W) ¥ mew
oTE ofrE F1 aLET &Y ¥ @, de
L S AN AR AR B - I 1
AT ], T-IIA WET 9T TFA
FY oara AT 2 1 WA FE GEAT A7
qig Fy St § A fy g% ara &y
Fr oy & &1 9oy fgars o WY
faar w1 @Far @, war  wifaww oY
IFHE W & W UF I
Fife § T TR §, AT TEF
¥rgs &1 oz@ ® oA AW
miGad FEl &1 AT TS
g & f& g1 & & {gOf



$343  Demands  PHALGUNA 30, 1884 (SAKA)

T 7 WRAT AGY €, FATHL IAF
gam @ g famT F ey o &w
oY fad g, ITR AT FR
g AETEF @wIrg fAaad For F
faars fFal A1 maa § e g
ot @I g agrar feew e
waaR & fawz a4 §, wEwear
& frz afig wowen & favg
N, S gad ™ alfaie
T @ ar g ow Ay sqEgw A
o9F GG @A AT | O e
® %3 W o ax F faay
safeg foag ¥ @ a1 w.fer & am
q3, Iawr 69 §F q =y famr @
& QT T AT ATACF GHy @AY
|TEE ) AN G A 3L, P8R
aF & YW§ &3 Oreqi v Frde
ferr 1 2 faedi &1 &} framgfowt
w0 F1 IWT e 1 vy w1 7"
gfefpre femmr o g ar ‘o
gicfede famr ww ¥ WA
fred df | fega feedig 303 #Y
“g" afefrde fem mr AR o W@
“g” gfefede fegraar ) 33 feedl
%) 7% defede g G mma
R 8§ T} ww T
¥ WA qw A ) S 7349
3% it ad ad €, o s
QIR {51 ATT i 1 9T e,
o ofs F &g g T mE
X A d T et (e
P a1 s § wr faim #Y
[ A1 1 SART 9w g0 famr T
w e W wIHed TgEl #
% T FIATE | FAEA A g1 Jvgar
‘fF om Ty am @ Wi AR
g F g fazamm Y, A e @
qu fag@r 1, wAnd at & oA
g1 fazama @), #g Ag & AveRagy
JEAT G A |

8100 (Ai) LSD—8.

for Grants 5344

&t W A owmEa e,
frgyr or af & m=x gEm Wk
T qrew ¥ faw aforr w9, L,

weOW WENEE : WX AT arfge
faew aidten M3 & &% a%
§ TR g AR ARG AW a@
T AR §, AR T T @A

oY AT qIQ 0 A€ §AF
fﬂiatrémgu

st W A A I T @
qfs frgy oF a¥ § @RI A
fa afoqw ok aweaT F a9 w9y
g &7 e far g, sed fom
W TE®! qurs 3 AEAr § 1 wiwar
fra fomr o fem saf & g
afi &7 sl wr w faam e
s fer g @ “mx fewr” &Y
@ ¥ oF A% fram a s s awdy
g1 W ur gEaw gfewr ¥ ed
farob 37T =gl | o adaTe afceafagy
B WG T A TAF G
affr & sfomm o w@Em s @
qar § gE A TS qRd F aw
AR T BT ¥ e A 1 6
e fmr § )

Y wrERT ¥ AR [WH o
grzare ferfg &1 S & 0
Y RT ggFgT § Fa g5 A g
fF @a fFaga & AAmeEi A, 939
¥ TRl ¥, 9g7 & sfwedi ¥ @7
F AT FT QO TR G G TGN
faar, g0 wATAw F AT Ag T
AT T oo | am w3 JrET-
Uil A g 19 W & AR ST Al
qur ‘g fear owar #1 SwATEd
W FT HIfar A, FEET F qRI TH



’ $345 Demands

[ ww= =)

T AT T FA F s A,
gt g% ArEHi & AR M TE FR
¥ g woii FT g9 w9 ¥ fog
fora T ¥ w9 fan, So% fog €
gAA gteF auTE T Wwgar )

1737 hrs.
[MR. DEPUTY-SPEAKER in the Chair]

A T4 ATEETT 7 3g
ifs I T F Wwaaw oy
gl ¥4 WX { g97 999 9% I
N W FERT @ fFe, SEd
T, WEEET, AR TR g
T3 N AT ANIETE, I A
wfas arefirr gf @) 4 wwm g
fs sfrcgr waem ¥ A s@ g
| R CF TFLH G977 FGET
AT WISE g AT} A 9%
g F A GO =G T § WY
AT ifgq | AR FEI F G YT AE
ey ssafkeam o awa g
FERUEUSSECCile ESlkE (cRo ]
gama 2 g § fF awe +7 feafa wwrar
¢ & ¢ el 3q faerd 3 Yoy
# A § i g wwew sl oft
W ATT 9T 691 A 27 | 9T F G-
X 73t & 9= fow avg & Fawarrw
AR 53 §, 99 ¥ g ey gran

2 fr %z it feafa soft e i g€ 8, -

o i oft ZaT I o ¥ waek
d%e Sufeaq @ aFar Eqafed &
A0 & AR fF Qe @
Yo 14 F A /R qafa &y o,
TEA 7T i e oo s e O
¥ wdwadgm daRdw ¢,
& F /A T g

s, 19 QR & 43 g s &1
"qe fean § o dmmadt & § s

MARCH 21, 1863

for Grants 5346

aroft F FrrwAl #1 f59 ag ¥ g
femrom @ &) ggwaT #y A @
Fifgar stz F<fagin & au e S
T § AR Mgy T N 2FA § IR
T8 ¥ wfas afeaaredy s g
F 5 W GrEC FTA § | 9T TF QT a1
N o & goEr e frarr =g
£ | g & fag mft aF I FE T T
fagmg 3 Fymfa g €1
Tt aTg ¥ SO R F A darad’ @7
& STTET FTTAET ], AT TFATH FAE
Ffedfa g, Al aa= I @
T “IaEn & am ¥ o e
T ¢\ ggTETa AT FTR | AfeA
& o) g A awaar g gy
g g FT A fg@ 1 wew §,
g ¥ fogd el g wog a2 #1 0F
wfafafa e mrar | g WAy
wA AW | @ § e i )
@ & werh | @ wefad Qi
" 98T O T W= ag § el
g wFaT § AT @EERT
T ¥g &, Al wiwr & fog, @yt
FNFaNFfad g gfrow
T F T A |

foraey aw +ft &% g faam a7 Qi
A W o F SO R ge Sw quw
fear &7 Y g iwld & i
ft fF N S R F g @y
2, 39 ¥ uF ¥ qurfua ey @ | gl
W Tfs iR Awag e
% % oqrfaq 3 71 fa=re fawar o
T & 19X AR Y 9 g 7w F Ay §
ImyagmE A §; wifFE oA R
IR wrAEIT A gt A g
¢ 1o el & A9 # oy A arf
g afed 1 efam d o g A
wgY, 99 &7 ¥ ¥ Y eqrfaa e S
afg@ | TG F 9T N W I AR



$347 Demands  PHALGUNA 30, 1884 (SAKA)

I ITWTIHT FT qfE wareor fEv
oy A SATRT W EwAT g )

feeelt 372 & g awl & S
F Ar wgATET  wTaER o gErfe
feqr AT @ 21§ 3uE T gate
F FIT FATZT § FIfF I A
W PR ad WP gaw o< fw
@ ar | SfFF gEd a9t F gEa
AT W TF AT g § IFHT /T
a1 1 gg @ fame & F8@ &1 Tw™
AT 1 Mo FAFT AZA 7 7 T ATA-
a fear qr AT are s & R
Fer g fFa faam @3 T
€ FAFT A FE AR A=Gr g AT
g fgd (=mOf mE g e
ar afed AR gg Ad W & fod
wifird gug faar st nfgd o

s, %3 fadt ogd 39 @57 7 0F
9% FT 30T A §Y ATAAG JIHA 7l
wIdEFT Fm oqr f& feeell @
g N wEEETh e giedet
F AN fF am At freEe w1 8,
JAFTHET QX & -5 §
GIEFAT T | AR IJPA F 9T,
“z gw uFeT ", "y g2 9% ag gL
T AT R gHT WE AR ¥
e # dug-aeedt w1y wiafafy dew
foge faat aehfar mar  efaws
¥ S et A 7 g FI ATRAw
frarar 1 SR Y gETER g AR
Arcfia @y o3 gaer wed @ AfFA
T gE fzmr o v dto o W
IR ag AWTAT GAT | 37 avg fam-
9 g3 1 AR § a1 v g, AfFA
T sgenar @ fw agt gwid wEw
ATE TR e § A ged Awafw
TR NI wi@arr @ e §
& T ¥, g faahr FATITE T MG
feqa & giifs a3fos #a e

for Grants 5348

At e QAN § Fawma g fr
TR fa=h garara aWY #Y quEm 1
& #17 foaft drgar ¥ SA R FT
Fifgd a1, A FI9E, IR fF
Iy agr § rfer agY i oY, 5=
R AR Y Ao a9 1 qafed 1w
H9 #Y ) gramEar @ | 99 g
g AT weAT Sf ¥ I faa fagw
TR A Rfrw @ & w9
IR Fr dAe § fFaAr gae fear
amaT ? w1y faraa g @@t & arm
g fragea Tog wwhET ¥ Qooe
N FTOF JTafET N 7 T
WaT | T AR AT &g A W
W Aferma agiw e ife
I e famrmr ¢ Fr -
g wft fY @ X FyIEw I fE
yafas feafa w1 § ? @ dgw
T FOFT T gH Qooo FHETE
affa #1 gifewrex W #7171 ww@mE
@ a1 ? afs wEr 9 @rsd
it gt F famrmar ?

w = @rg fagy it oy
gerT faar m ar f femge e
a1 F o Ao & F IR gATW
weren fod frg o 1 & =rgan §
HA T 9T IFTT o F FO A
g f& areafas fe qfa «ar @ A< =t
Ig § gFIAT TG frar qrg

A, 39 A & gAY F T
g fogw af & &7 §g Fo w@l
o™ far a1 97 5 fgrd) 1 g F
grae § ArAOA g0 AN F g Aifq
) I F) A | gw AW X T agar
T ¥ AEAU AT 7 | ATHA TH A9
g9 & f gq wwg ga A A o fa=rt
w72 f67 @ 9§ geim frr 0 AR
34 % qea FY wiwT 07 | A AEA 7
T dNTN ¥ g7 fean & F2w 3@



$349 Demands

[=fr wex =)

IFN ux gy wiafa fagea
QI 3@ & AT TH CEATETQ FIA A
qraa =N sNgFTT o A gegerar F
fager ) o€ ® 1 Sfea & faa w3
wrgar § v qafy sg & aga faors S
FRTTATE, T F A g A
Q< gfonrs garearg Sf, afsq g
wiAFTT AEIF @ AT § W &Y
g7 9 Fek) JE AEY AT ga § )
QA ag wfgd fr s «afm T
§ e #1 TAFR T T AT
39 31 & 917 | 78 ¥ qufad Feav g
fe It wfq § ag wfaar @ o= fam
grar 2, afwa e 1 S eFar)
qTAT §, S TATGHA AW B, S¥ WA
T FTEFAT G | ¢ T T L I
fas o qraifas af fere A & Wik
s ffa ewr g ...

Dr. B. Gopala Reddi: All the mem-
bers listen to the Hindi broadcast
every day and send their comments
80 the Director-General. The scrip$
is also being sent to the Advisory
Committee members, and they ecan
through the script also. So they are
in constant touch with what is being
done in the Hindi broadcast.

@ AR A IAFT @FE L,
w fm@ & swa @ o,
afFm o g fmEa g fs T &
zxarAITT &1 fafewg %7 & fag
afz g2 & 7 s3faE F Y Y wwaT @
Fragfedl & orFegraaa gl 9
“fgegrara’”’ F) W FY, TR AAAIE
Zgrs” &) wrar Y, N dfaw oy vad
) 1 T AN F ARG R
T TF T W A X &, TFTA| A TE §,
w7 g &1 @ fafws §rogw g
g T wfafa & ow=7 ¢4 sl
g 913 fy7 B AW ¥ vag 8 W

MARCH 21, 1663

for Grants $350

wrer ford M wfgsTge angar @
&Y, @ sarer Sfaa drm

g foafoe § foger awg & o
W & It § wadia 91 wgew §
g gaarar g1 fa e § S gnrae
@fen fad s g, qan /g% g3an
e w7 39 fedi § 98 == f)
&t & o qresifer @ A g I
gafea faar smar @1 g fet afgd
og w1 Y f5 fras HEE & 0
g &0 707 ot § 39 1 yafa@
fFr e @1 wa T oaaEw
g i F A WA E) wgrRg
& ? o 7 fe=D Y oF O fow W
AT S Tey & 7
Dr, B, Gopala Reddi: It is not cor-

rect. Even non-Hindi stations are re-
laying the Hindi news,

Shri Bhakt Darshan: So my infor-
mation is not correct. Thank you
A, wlaw ara o g7 Feh §
g QAR | & vy ¥ § ) ot aw
g 91 ®) gt efafa e
wray §, & g #71 faity Y e
eTifs ag Sfag fear & o wewr @
afew a7 feq mana 5N wden 9
afrag sl de #ifee & @i S
FW T | R % qR A g
g Azafam § oq wqw N Ferar
R ¥fwa N aw ag enfoa 70 4
Q) 2 7€ ¥ awm ¥ 4 wrar
Q& 91T 99 Fifger & X ¥ oF fagqqs
TST w1 F T N T T g
afea §fs <o ¥ a v faalsw w
ot gafed g o 1 T 1 36 § 'R
e FAd mymast i Sk =
gt sgrT T P gvEIT ) AR ¥ a8
F17or fear st @ f5 Y ewrerTeAy
& wrfes W7 A AR Tt § 59
AT H 33 ) iz @3 v
§ | 1 0 ST WA A T A
gwd) § frag gF faelle godem,



3351 Demands PHALGUNA 30, 1884 (SAKA)

waty grearetiz Fihew qEd WX 9
1 AT FTIW AT ST qHTC {6201 977,
¥ far sma 7 wfa g fra wifaet
F gl F gury ¥ & A gy ?
A Y TAFT AT g 1T ST FETATAT
F @) 3 a8 OF T 937 SrEET)
TR AT AT AT H ww F
FWIAT AL AN, FHAYT T2 Frm,
wiwr g gem, W 9% Ig M AW
gt s gw | gafed & 74 wEew ¥
g™ T F FAy FTAT Teat g
¥ 3@ fawa & §g woiq & @iy Fq
B F T F AT Jed) T S
Iq N | FL

Naa, Jg dogr | O o’
TR w1t fagA) ot e
forq?, L5 FY 3@ €37 F T TR
o R A gy ATty
99 qT ag-faarg agf g 1 &
WA T A ga ¥ ford Qg T
W 827 71 &14 Y 3o g @ g %
ae-frae N gaa TG et

< d AN AR ¥ wgOe
FEM AR 19 ) qGNT FH AR
wgeg ) axfars Yo FEm
aifs g W fawargds 9@ 9%
P17 T wF | 99 FOE § qFeman
g s R AN & g a5t
* el W gen W AfFA D F
EETTE F UTEHI F qAT 92
R forg fe=dr wrgw ag AT S w@F
W frafeq se g § g fear
w1 frer 31 agfed 4 faqsT s€m
fr dv tagre # o o faare
S FT gl waw? faar sma @ifs g9
¥ o fawarogds wew faal W™
@

M g men (f) -
WY wEEY, S Jg 3 Wt

for Grants 5353

f& o #1% {47 A9 FIR T2 TN
W W e g A Im w1 A FElT
#1 fear srar & 1 & ATrggEr fa=m
2 fF wae gAafasl & Y Fdeq g
R AF g N A quaT) g qvag
FAT Y e gIAT T 1 AT FIA
¥ grergarelt & sfgwfai 9
sHifat & fow @ qar #14-
gyoa &1 ofcaw fear @ 9a & fag
d g gy § azifadae W
gurry fadms A7 @y =T &
qEATN FHAE § IT @ FY EQA Y
ang 201 wzar g fous; A =@
faafa & wwg oY aeq W =g &%
gl &g fassr &1 ofvqw  femn
- §]
geQ ara Y { FEAr g §

wag g f5 dvc @ ¥ wrerzEmon
¥ “gurare A el Y Aiw
@ Frew & wfafea ST A
fods am f@ &1 edwe 7 feafa
¥ N T F T FAww Tww ™
for & wgur€, sfam” o sfa fea #1
FTOwN E, ‘g g, AT A,
QI *rer WX qi” TT AT H1THAT
N 3@ o) oAl ¥ aga wea
w@WF fer | @ ug Fg
a @A FEwET FT@Rr w7 N
War s+ afs gar o o ay
w37 Tt gem 1 A7 gg whna
w1t 7 fF o aF & s wNy
a8t g, v 2w A faafa w1 U
¥ JERW W N F @Y g 37
® AT N I T ST O
QT wfed, qev da quE R |

98 wg 917 53 gifew e gt
f& wrFTIETn & ST 000 @R
Nt w1 "qug fear 2

Mo io Iﬂq‘m ivjtsﬂ'( Ll
ST |



5353 Demands

@t gEmET weR o g
N A & sy gAnagar g s
MT N sArar g 1 AfFT g F AN A9
# s Eagagfaoa s AT &
A wfgswr fgqwm ) it < g, o= fF
ATGAT § g7 THFIH) qA) i W
F 9A g7 §, J9 fo gaeadm A
G & g7 AR, MHTWF T
g WETAG { qay F AL, wig N
U F41 # g7 A ¢, FAEF TN
™ 9FIT F gA R fa @A
ufvafim w=f) w11 & N gwd)
& wTIAFATA AT qAT ST W09
AT TF G A1 F EHAAT
gfF agaga sswdrm sa & fog
W FETIEN w7 AT 9TET o

o Fo Marer W : 7Z T AN
¢ et 3

L L0 L
oEE | afsT TN g gwaar g
& g7 g gt § it s1 A
gom A7 w6y faed @ 3@ 7T
afux smaA g 2 wOsEa A
foedt gai &1

< =1, fa w1 3y wE faai
I FE, ATFIAIN; F GHTAIRT Y

frdai v gy E @A ¥ 30 T

# fag wfamar: gfmed mma-
wEATE | & s 3T aif ¥ F v
&< faar 7o faay a1q o wg@
g E, W7 a7 7@ fr Rfwe-nd
AR F) 959 T I G 41, I
¥ gryag qT AL, W A
#9g & wfaFiw awqi wr g@ faug
¥ gxafa A, fw gaer w91 faormr
faall & weqT qgd FAR 1 9@ FT
QF T FI 45 § {6 wra g &y

MARCH 21, 1963

for Grants 5354

W@ foray faat & g Trogamarst
& arg 917 oI g ag a1 & e 99
RT Y WIA K AR AT E
afe 3 AW ® Al § gar=d
F1 I, ¥ AW AT F HIF) A,
ST AT B FTET AT H HUHS
et FTHT WWT H I AT F gHAAT
g f& g7 swrandd 71 afus swm
& FFAar 1 AT Ag AF  wEr
Qiww-vd qAeE w18 aE udy
gAE  wETEmA F1 7 § R
g ol A # sEfe wow
gIT FI & g FIT & a1 IT HY
vfys & ofus I § wwwi &
wirgma g gex 3177 WO eRrEl
7oy feed wTofvem § om
WiYT SgAd gra |

F Q@ gEx Ew AR
f& & & I Y gur T faa
& W IEF g9 H Q@ qE A
@ frr que fed § afea ww
g w1 gg fawm smfr aw w
@ R g9 far gaw Al a3
T g foma ardy fegfa & sy
qE A F gAY A § & oS
&% | offeafadi & eam § W
T w® N wew wmewEE

T AT qE TgAAT AT
ATRATE : o9 g FeHTHT JTATE
9 G 91 99 qWT  WIEEEny
s-¥¥% W UF wHET g fwm
JEaT AT ‘' &Y @i’ | A =\
¢ fr ag sl & ‘erfow s € @ &
FNHT ARFATR ERT § | W gEY
@ AT A gAAAE q A
FET g afFa o fgdt & =g TaFI<
g 3 vt Wfew famgra 3 a@q
&1 W IgF g9y fear 9@ At



93ss  Demands  PHALGUNA 80, 1884 (SAKA)

afex Igw  rem i a7 SN
WA at ofw Fgwm amr R
o IaF ofg AR AT w@

TF 1 T famw &9 ¥ FEr
wEar g f5 frg wmEmht 7 Ry
¥ geeldTor o7 FTAWH ST 97
o} fogd gfg 2w & FEr ey
YT HT 9T WX 99 9 HATAG A
fa=me oY fm ar | 9T FE i ofY
A wht feafy W & ot aw A
oo g g, fawm fRRt st
¥ 7 @AW A FEN ARAE
TR ¥ framr & o WA § o
ot fe Y oY f ey fewt g,
W] A A R FERT F,
VT ¥, W § WRomi g §,
Tt @ g wepatTes fet 0 @A
gIQ FST TRIOT FEARF TG F
Yagd qew WA R g AT g
Twer § ot fe 91y FiwE -
¥ o ¥ ary fear @ WA ford
IR FErar fF o fedy forad
Go Nfaww @eFa & wed & Ifwwr
ARG H g ¥ qwa o @ g
a wfqu ¥ oq oF saear faifa
A mh E oF A & far @
@ sEw wgEor @ A e
AT ? ifE g ST WA St Y
w® et a1 &7 qw= ad @@
e Fqm R R SR A
T F ferly Y s #R gg A
U A g1 s oo W §
TR G SEGH A ;W FT AR
g fF agi % «wi @ desatis
fedt Fmmr g &

SR TF  GATAC JAT 67§ §
W fodr & gurae ferdy mar e
T, Y fagr, oW, WS

for Grants 5356 -

W, AT w2m, kg X EF
AN gt Faem ¥ARE A
g g f5 swwramh & ey &
frer ofaw & =rvewr @ wfsm
TifF § gam feelr ¥ & wmd Ak
I g Aifaw v i frar sy
T @ ar wiww SugE g1 o
g T 5 aurER Sl §oam
A fax g7 wpER feer #
AT AT I SErfed fwan Srar
™ g gwaw em WA
T g

F aq AR A fagiy 1 ¥ FgA0
TEAE | R wwm for oo
fadma WR A T AR T TR
yow A A wwr g R oEw A
Ay a1 wufmge afaq grooy
T T AT | AT ANE AR
R faR & @ awrer ww ¥ Ry
# wwifad gu & | S99 qaT 99ar @
fF o gwmETh ¥ B e
wifaw & A § walwmw afa@ ay
FET AR § 1 AT AT fEAR EfF
gAYt F qfwar av fE
mfas &7 § 939 T 7 fFar g
I Igar oo w1 &l W@ arg ar
wfas Soge gRT 1 gERr F T
FT A F Afga fF srwrrEm
W 9§ qfgxar X HIT AT

wgt aF sd famr @ AR A
fasmoai #Y 2 w7 dT & WOF @
wiger g fg=r wxe avyaT §
wer AT o g Aot gy & R o
AT AT F oF § IARr 9IS
Wk Ferr wrr Afww wad faamr
g ol famraw A wrdT d A8 AE &
fr so wfama fammaw sasht ot
fag o & ...



$357 Demands

qu wrln E@xe . ve Wi
T |

ft swrtT el W far A
qF gara, ve Wiy wa  fasmaw
W o F i a § AR
3o wfmme gwer wrcfw st &
i Frfag R E AT Y

WE AR ¥ wrrr W *
QAMETEAT FY GETTC 2N qTeT Y

W Y AL ol & A
gare ¥ S R R wrer & oA
NI 1w TEr frmr e @R
g g oy WwH @@ @
¥y gRiT )

gt % feew dax A7 T aaw
Ed caxwamd @ v
AEAE L N DT F AR IaF and
¥ faea ¥ uemr @ guneaw
WS, TR W AR ArFEA H oo
AT AT R 5 w2 A

“IF 9 A o A Farfegt
w1 feagae

g A ‘aar R F Y

MARCH ‘21, 1063

for Grants s3s8

FAX o w71 oF Ty @ SER
¥ fad or @3 o we R ¥ w7
T

R NG e @1 mr quaa
M AR I3 v qg g’

IFFT ATHI WY T WFX FT IA
& 2

O aref & i & A wifa aeT FHY,
fT ar Fan F 13 wrq a g aw@ 0”

¥ fax 2@ FT AR @ I gARI
TR qFFT 9= fFqm T g9 93W
TEFT e §AT IS 41 A T@ar
sgaRga Fram g fr @ feer om@
wfgg s & 1 g AR wERw
g & T 2K mikar ¥ faur
T Tfed, faT 3 39 GheHre T
feafa & ar ag A1 Y wfas arazas
t I ER :ﬂafm e faar
oY |

sfiwlt wwen et (29E)
uege w49, A a3 ggwar § @
g1 AR yao qed & faeg &
A g7 TIF 74T 7 dA A= R}
g7arg fear M7 AWed & o
FTaaridr) FRqE@ A S AT FT
WCFRO AT A1 34 §9F q3q Ay
WA ITFA FEET TN FTAG
WTATIA O F1  1 wTETHER X
@ FaFw vaifw feg o a7t
§ Ma. 1 wrard AT qrgfas maTe
g w4 faed Al F WA
¥ gz W §ar gav fF g9 www
T OFAT | T FAFA A gAW
WA IR FAEw A F 9
gfgar  fady | o ga¥ A AW
F FH OH Y mgEar fae
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AFT g g a1 w3 fF A @
Fmd gfaad w s Al 1 @
R T T B G T 7 FLqr A0 |
T 3T gAT g d g g A
agl Fifs =7 F v § et ¥ 4g
§Ar gfus AgE@TIRFTEL W
Wt gAR [ ¥ Araraea feafa #Y
awmr g AfE = aTw T
WA FE W A fferfa
T A A 21 gafed A W
wEw ¥ A 2 q S s
T T Y SR FTEW @A T
ot 3q WAl Sl ¥ &
fF gy wfam’ wfe st Feew
S W & TR g #) 9w P |
AT wuar faur R fF 79 35 qad
N www@ g

CF @ Y qF I8 gawar §
T AWedt @rT FIT WET qAR PR
fage g famsr s & s
ff | g wrEmETh & IEsr
wgavy I fear Afw Iax wady wmey
N AT # FEE W@T 2R I
TFX TF A=FT I gfar F
oy @ 1§ wwadr § froww
g W 4§ FUIA 2, IW A I
T F@E W e g1 R
T AT drm 9 g #1 feafa
1, I gEY W A AT IEQ 9
fF g 1T @ 7 IR0 a6 FGRFR |
qT9 WEAEFAT 39 419 7 § F g
[ A Aar Y 79 e §, IR
e T 5 o T 9 arer g,
IGF FIT TG AFX &7 g g
WAT WA FIE HTHA AEY O G A
g S G EY AAT 4T IGHT IAA
¥ foar @ o ua fafeq @ W @
T arfgd , IOHY E9 ART FT W
fear wme W I F faet AR fawmit
¥ ot gzwa ¥ wfq Qu ar, &1 qEA
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qr. IR IAG @TIAF | F guEd
g fF oo 9 R ¥ v ) av |
¢ foad fv 2 &1 wEe a @

18 hrs,

oq § gFR faar g S Ead
ey St €, St dreee e S
g 9% A ¥ g g = g
WA T T e § o9 & w3
FQATET q § qgd 73R fAer g0
AT fraed ag & 5 gk 3 #Y aga
TN &g I IFL A § WAV TRl §
WA & ORI 9F qUE § oS
Tarfe qgw g O § | &9 qEawt
wifz 1 aw @ T, FwHrERey
I A @F o oW
it I dfed g 1 ST 9%
A FT QYO EFWIT |-
oy Y gEA @Y @war & 1 gy
g A § gwadt g i g wma gfear
e & FEHW F AT ATMEE ¢+
At ¥ w1 N g Ig gEw FEAW
aifgd | e ¥ @at srgf /T Iy
93, Yeat §, @@t agy «@ gd@Aww
¥ AT IFA Y FT AAT FAHAET
® gAAT 1| g AXA I3 §FaAT §
fr =% fad aga wfs == =Y
gEEFT gAY 1 # wAuT FW§
TR &9 faqr ¥ oY 9x fAwed §
maz v ¥ wfas feay § TD
g # 39 e & ok 39 W
qrA Wl ¥ 1§ ox o o
g GH Wy RATC IR W
Mt fasma e & N WA
fram & feY § a1 ol &, @
ITHT TR Y A | gt g
qif gwA wige 9 & AT ET
fos B &1 F FgAU ATEN
fr ferdy & ax oY & @Y fasea § ot
“fgdy gra Fe” R, ATl
QAN N T A Ay
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[=fraefy swam @)

[TGRT TET ST € ) ¥fFEA qEay
gfqar gAY ¥9 g&qr ¥ godh §,
f&F g & " & qu Tl
FTIAE 1+ ga fawm g7 a7 &
FI ATET FT @F AT & | 7 &«
1 I & qfeodnig fedfom w1
& g1 ¢ a8 TR F F17 ¥ 7 faqr
Y Y FATN qg FTF QI Y FHFAT & |
# g fareft =6 g 5 3 o )
farerd €1 WX § fage § @1 9
HOAT W QU FU Afgd | & @&
§E<T gama 7 et § | wrer foad
sft gt @ A g faeed §
9 g9 Gfafoal & ga & & 1 % of
aar ox gy ¢ fowa 5 gardy fifa
2, om ag ¥ gw 3 #1 flwr s o
WY &, W H qEIEIR A AR &
EFT gH T FI & | fram &
=31 &Y AT | OAL F7 T F faqw
I AT TG A & FIA & a9
&faF Wik &t ararfes o, & o= frh
R OF TF wash ¥ fawre a1 af
aqT far smar g Y & auAdt g f6 gy
ST g8 &Y aFdY € 1 7 OF T
qiw § W) & ey § f5 wweg G
@ X aa

9T TG qH T A AT ¢
f& Y 9 fagaq § Ia4r gurs v
gaf, 9% WFT FT @91 T[T 7fq*
qTaT § | WX W9 AT F A7 qER
gg afonm 9T ogew fF wes qfeq-
Fry fefawm 1 @=i aga =91 § %R
g g o 3t 7 awg 9 9 faeed
g 7 wwg ot faed § | g w=aw
afosfas J@®l #1, aifeadd
fam st & afF fox ofr &rr A
gEard ¥ foear q@ &9 §, "Oe
sEard ¥ foaEar @R Jg A § )
KT F |1 7 KW 9 AT mre
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1 AT Anfgd 1 gy N o feEe-
g fawg &

fafm wft & sEww &
M A CF aq § Fgam =g E
T@F FEF agd 9% g1 § 1 W
& 7 ¥, 3@ Ageee foafe #
fa & fore 12 #7339 o o
oA fed | 99 TS qfeFd 99
T e g d51 § AR W
ot &, “seva @, efrady &, Femad
" qY aroF F 47 e W T §
TEHT A WS G TS g | A
g W # smaqaena faafa & AR
Ty A1 g el gFe ¥ fag dax
FET & 1 W FT FAEA FAT AW
T &, W #F IfA awE &
TEXT 2| 39 qaE [ W W
#< feg oma, ar aga ==y & 1 &
&7 gaTe Heat ¥ a3 famam gT @I & )
g & 5 aref @i § s o
T g g ) ofew 99 a =
faea g ds% § o SAF FET R
T I B AEw ATy § a qaE ¥
T, gAY qor § et qE ar s
T AW qgaAT § 1 gEH QAR FA
X T "rEmwaT € 1

fren g AR F ax § aga &
AT @EEEl A WIOET e wEfad
frar & 1 Tuey afa aw adfy 2 el
grft & 1 afeT g Y ara R fF oo
aF gark wafedt § #rf gar @
g1 2 1 it oF WA aeE { AE
e Fgr & fF an, deey 9 a==r
WX OF 919 45 94, a7 99 Al By
g9 FT T AH Y & 1 gEwy gy
# IT7 39 A sEwa Y A =1iEd
ug oF TR fawg & 1 s o areft
fifgai &1 g9 § AT I9F WiET FY
wrclty @Egfa ¥ 98 W ST &
N o™ ¥ 79 gAY S weuaeT ),
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ST T ¢, fre @ W v g,
I¥ G FTAT A0 AT ITHT FAHAT FY
g @At g 1 & ArAdra 7oAy
A ¥ gt fF ag 7w #3349
ITH [T AT =W AR Fafua
T § Fg FAG AR FF G4
agfral &1 WY fomwr wef d@esfa
F A9 g, T3 | afe T&v far s
Y R FT AR G FFAT § 1

Mr. Deputy Speaker: Now, Shri
Bade. The hon. Member is absent.
Then, Shri H. C, Soy. He is also ab-
gent. Now, Shri Y. N. Singha.

Shri Y. N. Singha: (Sundergarh):
The Ministry of Information and
Broadcasting has become extremely
important in the present emergency,
particularly after the perpetual Chi-
nese anti-Indiap propaganda through
her broadcasts. To some extent our
All India Radio has been able to cope
with it but there is still enough to be
done, and efforts should be made to
place the correct picture before every
country in the world through our
broadcasts.

When I come to the working of the
Ministry I would like to draw the at-
tention of the House to some of the
details, There has been a demand
for new transmission stations in diffe-
rent parts of the country. Due to va-
rious reasons, al] the new broadcasting
stations are only medium-wave ones.
The d.fficulty with medium-wave sta-
tions is that they are meant for short-
distance listeners. Even if they are
very strong ones, they will not be
heard at long distances and much less
so when they are only 2 K. W. to 10
K W. Therefore, they do not cater to
the needs of the listeners for whom
they are meant. If they are to serve
the people either short-wave transmit-
ters or strong medium-wave transmit-
ters should be installed for the pur-
Ppose,

I represent a constituency which
possesses one of the key industries of
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the country, namely the Rourkela
Steel Plant. From an unknown vil-
lage, it has now developed into a city
with more than one and a half lakhs
of population drawn from all over
India. I am of course thankful to the
hon. Minister for having given two
relaying stations to Orissa, one at
Sambalpur and the other at Jaipore.
But what I intend to urge upon the
hon, Minister is that a growing city
like Rourkela should have a station
of its own. The population consists
of working people who work in the
factories for the whole day and nced
relaxation and entertainment more
than others, after their work in the
evenings. Cuttack station is not
clearly audible except during the rainy
season at Rourkela. Therefore, the
hon. Minister may kindly give this
suggestion due consideration and sanc-
tion a radio station at Rourkela, which
would serve North Orissa, South
Bihar and Eastern Madhya Pradesh.

Previously, there used to be the
National Programme of Music every
Saturday evening, on both the Hindus-
tani and Karnatak classical music.
These were considered solemn occa-
sions when artistes of national im-
portance used to broadcast their per-
formances. The listeners throughout
the country were looking forward to
these days for classical music perfor-
mances. But of late this practice
seems to have undergone some change.
Regional music is creeping in more and
more in place of classical music. It
appears as if the present policy is
meant to undo whatever progress wag
achieved in the past in the field of
classical music in the All India Radio.

Films form another important part
of the Ministry; considering the great
influence that the Industry has on the
people, the Ministry should be very
careful about the formation of the
Board of Censors. From the present
policy of the Government, I have my
doubts, whether due consideration is
given to this aspect by the Govern-
ment. Representatives of the people,
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who have interest in the line should
be taken in these Boards, because
they have contact with the people and
know their minds wh.le as representa-
tives of the people they shoulder res-
ponsibility for their well-being. There-
fore, it is in the fitness of things that
they should necessarily be associated
with these Boards os members.

The artistes and the playback sin-
gers in the films earn fabulous amounts,
In some cases the actual figures for
individual artistes of Bombay run iato
lakhs for a single film, while the con-
tract forms only show a token figure.
The Government is, therefore unable
to take notice of these figures and na-
turally, they escape income-tax. From
the hundreds of films that zre produc-
ed every year, crores of rupees earn-
ed by film stars and play-back sin-
gers do not come under income-tax,
which means a colossal loss.

Film producers are undergoing
great strain for lack of raw films and
other materials. The standard of the
films is not maintained the name of
entertainment. I would, therefore,
urge that fresh film enquiry Com-
mittee be set up to go into these facts
and submit a report to the Govern-
ment for taking necessary action.

Shri P. R. Patel: I take this oppor-
tunity te congratulate the Ministry
and the Ministers on the fine work
they have put in in the last year. The
emergency attracted me to the radio.
Before that, I was never listening to
it. But it attracted me so much and
1 was so much pleased with the pro-
grarames, news, war songs etc. that I
am in a position to say that AIR has
served the country, well at a very
eritical time.

The programmes evoke feelings in
the people. The news and cther bro-
adcasts during the emergency has
moved the people without anybody's
guidance to collect defence funds.
Thus collections started in villagee.
This was a service rendered by AIR.
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The daily programmes are up to the
mark. But I have one complaint. ¥
had occasion to listen to farmers’ pro-
grammes broadcast from the Ahmeda-
bad station. You know that I take
interest in agricultural problems and
agro-economic questions. But the
programme broadcast from Ahmeda-
bad does not satisfty me. Tt
is below the mark, and I do not
think it serves the purpose. What is
required today is appealing to the ag-
riculturists in the name of the coun-
try, in the name of freedom, to grow
more food. They do not require so
many other things. At the same time,
persons called upon to broadcast have
never taken any part in the agricul-
turist movement. Agriculturists have
an abhorrence of certain persons, and
they are requested by the radio sta-
tions to give broadcasts. I do not think
it serves the purpose.

Dr. B. Gopala Reddi: They do not
like certain people, is it?

Shri P. R. Patel: Yes.

Now I come to the Kutch problem.
I do not submit this problem because
it is in Gujerat. It may be in Gujerat
or anywhere. To me it is a part of
my country. But I am submitting this
thing with one view. If you go to any
place or any hotel in Kutch, you will
find that the people are collected to
listen to talks from Radio Pakistan.
People have no go but to hear Pakis-
tan Radio. We are giving a transmit-
ter there, I know, and they will be
able to hear the broadcasts from Raj-
kot station, but that will not serve
the purpose. The border of Pakistan
is the border of Kutch, and the dialect
that is spoken in Kutch is Kutchi.

Shri Narendra Singh Mahida: Hindi.

Shri P, R. Patel: Youw will find the
Kutch people speaking that dialeet
even though they live in Bombay or
Rangoon or Africa.

Dr. B. Gopala Reddi: Or in Hyde-
rabad.
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Shri P. R. Patel: Hyderabad or any-
where. The same or similar dialect is
spoken on the Pakistan side of the
border, and the broadcasts by Radio
Pakistan are given in Sindhi which is
very similar to the Kutchi dialect, or
in Kutch itself. So, these people are
victims of the propaganda of Pakis-
tan. How are we going to counteract
this propaganda? The population
there, whether Hindu or Muslim, is
nationalist, but we have to take care
also. I would suggest that Kutch may
be given a station. It may be a small
one, but a bigger one, a powerful one,
wil] be very useful. If we broadcast
from Kutch in Kutchi dialect, people
living on the side of Pakistan in the
8ind area will take advantage of this,
and our propaganda will be of great
use. In Kutch, they have also their
own songs in their owpn dialect I
hope in the interests of the
country the Minister will be plea-
sed to give thought to my submission.

Now, I come to Ahmedabad station.
It is a medium-wave station, and
whatever is broadcast from there is
not received in Surat and round about
villages,

Dr. B. Gopala Reddi: Fven (n
Surat?

Shri P, R. Patel: Yes

Not only that.  Gujarati-speaking
people are scattered throughout the
country, whether it is good or bad, If
you go to Madras, Calcut‘a or any part
of the country, you will find Gujarati-
speaking people, Hindus, Muslims and
all. Not only are they scattered in
our country, they are scattered in
Asia and Africa too. And they are
very eager to hear broadcasts in Guja-
rati language.

Dr. B. Gopala Reddi: They all
understand Hindi.

Shri P. R. Patel: Excuse me. If
you just bear with me I shall explain.
We know Hindi., Our small children
and ladies do not understand Hindi.
They want broadcasts in  their own
language. How are you going to
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serve these people? I do not say that
Gujarati speaking people pay more
licence fees 1 do not say that; after
all they must pay. But you will also
agree with me that the number of
licence holders in the country and
even outside the country is more
Gujarati speaking than others. I do
not claim that broadcasts on this plea.
My submiszion is that Gujarat is now
a separate State; it was not so before.
Naturally, people living in any part
of the wor'd would like to hear as to
what happrns in Gujarat. Is Ahmeda-
bad radio so powerful? It is from
that point of view that I submit that
a powerful wave transmitter or some
such facility may be given to
Ahmedabad station.

The third point I want to submit is
this. I will finish in one minute, Sir.
1 hope the hon. Minister will consider
giving some transmitter, say, at Surat
or Navsari or any other proper place.
After all the people who are speaking
there and who speak Gujarati would
like to hear broadcasts in Gujarati. I
hope he will do the needful. One last
word, and I have done. I never see
@lms and I cannot give any opinion.
But there is one thing that pinches
me. If you see a small child of 5 or
7 or 8 years, it may not be able to
give the names of its aunties but it
gives the names of actors and actres-
ses. 1 do not know what advance-
ment we have had by this cinema

industry.

Shri Inder J. Malhotra: Mr. De-
puty Speaker, 1 wish ‘very much I
could join this band wagon of con-
gratulations especially jnitiated by my
hon. friend Shri Ansar Harvani and
Shri Samnani. After listening to the
debate very attentively I was think-
ing all the time, if the working of this
Ministry, the All India Radio and the
other media units have reached that
perfection point where there is no
room left except to join this band
wagon of congratulations. In the
beginning of the emergency this Min-
istry was taken to task to some ex-
tent. After that there did come a
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change and the working, especially of
the All India Radio, improved to some
extent. But if we analyse the work-
ing of the other units more closely,
we come to the conclusion that what-
ever deficiencies and duplications and
lack of standard in the production of
materials were pointed out last year
have again bee:: pointed out this year.
I would only suggest to the hon.
Minister that he should not be misled
by the congratulations he has receiv-
ed today. I am sure in my heart that
he himself personally at least is not
satisfied with the working of the units
to the standard he wants them to
come up.

Practically, all my colleagues who
participated in this debate have appre-
ciated the working of All India Radio.
I would give an illustration. Yester-
day night, I was listening to the main
news bulletin, and the news was
reported about the marriage of the
Maharajkumar of Sikkim. It was
said that the wedding ceremony took
place, this and that, and the next
sentence wag that some silken scarves
were presented on behalf of the All
India Radio.

Dr. B. Gopala Reddi: That is the
custom in Sikkim and Bhutan.

Shri Inder J. Malhotra: 1 quite
agree with the custom part of it. But
I want to know what is the main news
value in this item, namely, that the
All India Radio presented silken scar-
ves to the Maharajkumar and his
bride. We know that a large number of
dignitaries have gone from India to
witness that marriage. Could that be
a news of less value compared to the
news that the All India Radio present.
ed silken scarves to the newly-wedded
couple? The only wrong thing is that
the other important news items were
left out,

Then 1 would come to another very
important reporting aspect of the All
India Radio, and that is about parlia-
mentary debates. Often, when we
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listen to the main news bulletin,
sometimes, only the names of the
Members are mentioned. Then, in
between, if Shri Mahida had spoken,
since he belongs to the Opposition—
to the Swatantra party—the All India
Radio thinks that what he had spoken
is of very great news value and men-
tiong it. 1 concede that, but my diffi-
culty is only this. If Shri Bhagwat
Jha speaks—and he talks about
nationalisation of banks and other
things and if the All India Radio
thinks that his speech is of less news
value, I atlest fail to understand
this approach. All sides fo the House
should be taken into consideration and
some kind of procedure can be work-
ed out by the All India Radio.

Shri Bhagwat Jha Azad: For the
All India Radio, only the Opposition
in the Lok Sabha exists and not all
the Congress Benches!

Shri Inder J. Malhotra: Then,
what we need—we learnt this espe-
cially at the beginning of the emer-
gency period—is that we should give
more technical training to our person-
nel who are working in the All India
Radio and in other media units as
well. I read the Ministry’'s report;
everything is there except any sug-
gestion or any provision for this kind
of specialised advanced training for
the personnel who are already work-
ing in the various media units. I
suggest, something may be done.

I have geen this exhibition “On to
Victory.” There are two points at
least on which I can congratulate the
hon. Minister. One js this: exhibition.
The other is the Ladakhi programme
which hag started from Srinagar; more
attention is being paid to the border
areas. Now this exhibition was put
out on an elaborate scale, very nicely,
but my complaint is that Delhi and
new Delhi are not the whole of India.
The real India is when one gets out
of Delhi and New Delhi. 1 would
like to see this exhibition going round
all over the country and thus letting
the real India to be benefited by thia
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At the end of the documentary
films every day we 8ee a small short,
where a little message is being con-
veyed: “Buy Gold Bonds” or some-
thing like that. It is a very good idea.
1 would like this to be improved.
This should not become again some-
thing which my hon. friend Shri
Karni Singhji pointed out, namely,
like the slide of our National Flag
being exhibited in the cinemas. This
system of playing the National
Anthem at the end of the cinema
show is very good and I would sug-
gest that this should be introduced on
an all-India basis. But whatever slide
is displayed on the screen at that
time, it must be a good slide and it
must come up to the dignified standard
when the National Flag is displayed.

I have geen certain hoardings being
put up in New Delhi giving the
message, “Contribute to the National
Defence Fund, Buy Gold Bonds” eto.
But I do not see guch hoardings any-
where else. 1 would suggest that such
hoardings may be put up in other
parts of the country also.
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In the end, I would emphasise once
again my main point that advance
training of the personnel in all the
media units is a great necessity, so
that they may come up to the requir-
ed standards, keeping in view the
times through which we are passing.

Mr. Deputy-Speaker: The hon.
Minister will reply tomorrow.

Some Hom. Members rose—

Shri Yashpal Singh: I will speak
if you permit, Sir. -

Mr. Deputy-Speaker: There is ne
necessity. We have spent sufficient
time on this Ministry’s demands. The
hon. Minister will reply tomorrow.

18.32 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, Marck
22, 1963 /Chaitra 1, 1883 (Saka).



$3713 DAILY DIGEST-

5374
[Thursday, March 21, 1963/Phalgyuna 30, 1884 (Saka))
CoLuMNs WRITTEN ANSWERS TO
ORAL ANSWERS TO QUES QUESTIONS—contd,
TIONS S 5119-63 )
S$.Q. Subject U.SQ. " Subject CoLumMws
No. S.Q.
§16 C.H.S. Scheme for Cen- 1025 Damson Indravatlu river
tral Government em- (Orissa) . . 170
PlOYCCS at  Shahadra 1026 Development of Ayu.rveda
(Delhi . . - 5119 -21 in Orissa . . §170-71
517 Mataula Project . - §121—33 1027 Balimala Dam Pro;cct . $171
18 Pilot
s Ly ?c : g;cg;;:;s for. runl st23—26 1028 I.m(v)s;lgan and Leprosy -
$20 Slum in big cities . §126—30 Stud ' i
B i . - 1029 Study team on moderni-
521 Borrowing programmes.  5130—33 sation of farming . $173
522 Emergency Risk Insurancesi32—3s
$23 Family Planning Con- 1030 Development of areuin
ference at Singapore . s$135—37 Delhi . $172-73
3524 AvyurvedicScum-Allopathic o) Producti rt
system of medicines . §137—4I 1031 o; o;‘;‘lur:n and}ex‘po . 173
$25 Auﬁ't:ion of land in New 1032 Lapsed policies S174-7%
slhi . . S141—43
$27 Advertisement of drugs 5143—47 ro33 dE‘):&o;rt of hmdloom pro- §175-76
8 0 . . o .
528 Drinking water in States 514 -1 1034 Power plmt at Faridabad $176
§29 Foreign exchange . §151—$3
$30 Dam on Barak rim in 1038 Village Housing in Punjab $177
Assam. . 5153-34 1036 West-German privue
$31 National Water Supply investments . $177-78
ind Suitation  Com- 1037 Public Health m]Mn)ot
&NO. ittee . . S154—s8 cities in India . $178
No. 1038 Accommodation for Go-
3 Release of Communists! vernment employees . 179
during bye-clections x. 3$158—63 1039 Idikki Hydro-electric
WRITTEN ANSWERS TO Bt sido
1040 Commodities brought by
QUESTIONS . 5164—90 Indians form abroad . §180-81
80 1041 Guineca worm diseae §181-83
Mo.
1042 Ayurvedic research on
519 Imgort of drugs form snake poison . 5182
U.S.A. L . 6
3 64 1043 Sale of plots in Defenoe
526 Demonstr“tlon on surg gy  $164-65 Colony, New Dethi . 5183
532 Medical colleges . . §165-66 1044 Blood donanons for
533 Sleepers washed  away Jawans . - 5183-84
towards Pak.‘m“ © - 5166-67 1045 Income-tax Officeat Pali 5184 bg
$3+ Powr ocation  in 1046 Scx of unborn babies . 5185
Soatazrn tes . : 5167 1047 Damson Jamunariver .  §185-86
USQ. 1048 Catering contracts in Con-
No. titution House . . 5186
1020 As.essment of Income-
tax at Bikaner . . §167-68 1049 II;(.O(?: 5[0 futonomous . 5187
IOTR Hotel at Mmo Rcﬂd 1050 Agrecmen for§ 40 m -
Delhi . . 5168 on U.S. Loan . 5187-88
1022 In:r  ment for “’cf’lmcm 1051 Thermal Power Schcmcs
. of chest diseases . . 5169 sharashtra . 5188-89

24 Drinking water supply to

KIng Ivetsl )’ 1052 Rural Elecmﬁcauonin
Municipalities in Orissa  5169-70

Kerala . . . si89p90



5375

PAPERS LAID ON THE
TADLE . . .
(r A copy of Annual Ac-
counts of the All - India
Institute of Medical Scien-
ces, New Delhi, for the
year 1961-62 along with the
Audit Report thereon, un-
der sub-section (4) of
section 18 of  the
All India Institute of
Medical Sciences Act,1956.

2) A copy each of the
following Notifications :

(/) The Central Sales Tax
(Registration and Turn-
over) Amendment Rules,
1963 published in Noti-
fication No. G.S.R. 401
dated the 9th March,
1963, under sub-section
(2) of section 13 of the
Central Sales Tax Act,
1956.

(#) Notification No. G.S.R.
404 dated the 9th March,
1963 under section 159
of the Customs Act,
1962.

MESSAGES FROM RAJYA
SABHA . . .

Secretary reported the follow-
ing messages from Rajya
abha:—

(1) That Rajya Sabha had
no recomm-ndations to
make to Lok Sabha in

DALy DicesTt)

COLUMNS

MESSAGES FROM RAJYA
SABHA—Contd.

regard to the Appropria-
tion Bill, 1963, passed
by Lok Sabha on the 13th
March, 1963.

(i) That Rajya Sabha had
no recommendations to
make to Lok Sabha in
regard to the Appropria-\
tion (Vote on Account)
Bill, 1963, passed by Lok
Sabha on the 16th Mar-
ch, 1963 .

5190-91

5376

CoLUMNS

DEMANDS FOR GRANTS . 5192-5372

(#) Discussion on Demands
for Grants in respect of
the Ministry of Food
and Agriculture conclud-
ed. The Demands were
voted in full.

(3) Discussion on Demands
for Grants in respect of
the Ministry of Infor-
mation and Broadcasting
commenced. The dis-
cussion was not con-
cluded.

AGENDA FOR FRIDAY,
5191-92
1885(SAKA)

Further discussion on De-
mands for Grants in res-
fect of the Ministry of
nformation and Broad-
casting and consideration
%fmthe Private Members®

s.

GMGIPND—LS 11—3100 (Ai) LSD—3-4-63—880
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